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LEGISLATIVE ASSEMBLY 
Wedne8day, 17th February, 1943. 

.~ Assemhly mehll the Assembly Chamber of the Council House at Eleven 
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

MEMBER SWORN: 
Major-General Ernest Wood. C.I.E., M.O., M.L.A., (Government of 

India: Nominated Official). 

STARRED QUESTIONS AND ANSWERS. 
. (a) ORAL ANSWERS. 
CLASSIFICATION OF SECURITY, POLITIOAL AND MARTIAL' LAw." PmsONmtS. 

111. *Kr. Lalchand Navalrai: (a) Will the War Secretary be pleased to 
staLe what are the rules and orders for placing Security, Political and Martial 
Law prisoners in different categories? ' 

(b) Are the rules and orders and discretionary powers uniform in all 
Provinces? , . 

(c) Will Government be pleascd to revise the' rules and make them more 
liberal in the case of political prisoners under the Martial Law? 

(d) Is it a fact ~  the Martial Law authorities in Sind do not classify ~  
political prisoners according to their status and m<?de of living? 

(e) If so, do Government propose to instruct them to clasilify their prisoners 
in accordance with the classification of other prisoners? 

. l'4r. C. It. Trivedi: (a) to ( e). There is no class of prisoners recognised 8S 
"political prisoners". Security prisoners are ordinarily divided into two clasiles 
accordihg to the stf...te of tbeir health and their education, status and mode of 
living bcfol'e arrest. The practice is not uniform in all provinoes, though the 
saDIe general principles are ordinarily observed. 

The question of the ciE.ssification of Martial Law. pris.oners is a matter for 
the ~  of the Mart,ial Law Administrator. As regards Martial Law 
prisoners in Sind, Martial Law Tribunals are authorised to recommend classifica-
tion for persons sentenced to imprisonment by them. The deciding authority 
on such l'e('ommendations is the Chief Administrator of Martial ~ Even if no 
recoT.llnendntion is made by a tribunal, the Chief Administrator is always ready 
to ~ r any apI)lication for special treatment made by a prisoner. I . may 
odd that a few security prisoners detained under Mqrtial Law and a few con-
vi:lted wowen prisonen: haVE: been placed in "B" class. The' Government of 
India see no reaRon to interfere with the discretion of the Ohief Administrator 
of Martial Law in this matter. 

Mr. Lalchand NavaIrai: Does the Honourable Member know that some Advo-
cates' of Sind have been sentenced under the Martial Law and they are under-
goi!1q imprisonment in Sukker and Larkhana.? 

Mr. C. M. TTivedi: Sir, I onl:v know one case which was brought to my 
notiJe by thd Honourable Member himself: I know of no other case. 

Mr. Lalcband Navalrai; May I know from the Honourable Member what 
class is giv.m· to him? 

Mr. a. M. Trivedi: I think, Sir, he is given "c" class. 
Mr. Lalchand NavaIrai: Is the r. ~  of the Sind Government con-

sid.ered by tht Martial Law Authorities in giving classes to prisoners? 
Kr .. O. II. Trivedi: No, Sir, the Sind Government does not come into the 

pi':lture at ,all. 
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RJIlORUITMENT QF Mu.I1'A.RY OFFICERS AND BOLDlERS. 

112. *Kr. Lalchand lfavalrai: Will the War Secretary be pleased to state 
_ how many military officers and soldiers ha\'e Deen l'eCL',,,l,. li ,  . ,Ill l-:ll:i1 l-H'OVIlU'C 
in India, particularly from Sind, since the end of the last Session of the Central 
Legislat; ve Assembly? 

JIr. C ••• Trivedi: I regret that owing to security reasons I am unable to' 
giVEl the figures required, I may say, however, that the Sind figures both for 
officers and other ranks are low in comparison with those-of other Provinces and 
that. spcci.\l efforts to increase recruiting from Sind are being made, 

JIr. i.alchand lfavalrai: Has the former distinction of martial and non-
mart.iul race been removed during this war time? 

JIr. O. •• l'rivedi: Yes, Sir. 

Dr, Sir Zia Uddin,Abmad: I rise to a point of order. Am I to ask the first 
five questions 01' any five out of those standing in my name '! 

JIr. President (The Honourable Sir Abdur Rahim): The first five questions 
because the Government Member may not be ready to answer the others. 

CoMMITTEES AND CoNFERENCES CONVENED BY THE CIvn. DEPARTMENTS OJ' 
GOVJllBNMENT OF INDIA. 

113. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Home Mem-
bbrbeplea.sed to lay on the table a list of an committees and conferences con-
vened by the civil departments of the Government of India from the 1st April, 
1942 till the 1st February, 1943? 

(b) Was the pennission of the Finance Department obtained for the 
-expenditllr3 of thes£: committees and conferences? If not, why not? 

Th'! Honourable Sir Jeremy Raisman: Sir, as the Honourable the Home Mtlm-
ber is indisposed, I have been asked to give the answer on his behalf_ 

Mr. PreSident (The Honourable Sir Abdur Rahim): Very well. 

The Honourable Sir Jeremy Raisman: (a) A statement has been laid on the 
table 0: th:! HOlls('. 

(b) Yes, in all cases where it was required. 

.... 
Statement containing Li8t of Committees and Conferences convened b'l ti,e f'Jivil Departments 

of tlte Government of India, from the Ist April, ~. till the 1st February, 19,s'-

Kazaks Committee; Area Selectors Committee;' Conference of non ·officials and official&; 
Women's Conference; Food Production Conference; Anti-Locust Conference; 
Quinine Conference; Medical Stores Supplv Committee; Transport Advisory 
Committee; ·Confen!nce. on evacuee problems; 'Conference of· Murserymen; 
Marketing Officers' Conference; Tea" Block Purchase Conference; Tea Control 
Conference; Second Rubber Control Conferpnce; Third Coffee Control Conference; 
Indian Cotton Textile Industry Panel; Fifth Price Control Confclrence; ~  
Price Control Conference; Meeting with the Representa.tives of Trade and 
Industry; Reconstruction ~ (Trade International Trade and Agricultuml 
Policies); Adyisory Panel on Drugs and Medicines; Food Con£eren.:e; Meetinjt' 
of Senior Rell:ional Inspectors of Technical Training and others; ~ of 
Chairmen of National Service Labour Tribunals Bnd Puhlicity Officers; AdYlsory 
'Committee of t.he utilisation Branch of Geological Survey of Ilidia' r~  
to consider fall in \ output of coal in Bengal and Bihar coalfields; La.bour Con-
fe,rence (First Trir,a.rtite ~ r ~  Advisory Panel of Accountant.; Meetings 
WIth Steel Compames; Meeting WIth ~  of the Fedemtion ot Woollen 
Ma.:lUfactmers in India; ~ with Federation of Woollen Manufacturers in 

, Tn.iia; Meeting with lloot Manufacturers; Conferences with the Tanning 
~  Conference with Oil Companies; Meet;ng with Tyre Manufacturing 

Compames; Wool Conference; Tentage Conferenoe; OonfBl'8J1ce of Provincial 
B-epreaenhtiv:ea j -and Security Conferences. ' 
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Dr. Sir Zia 11d4in AY'Ni: Are these' expenses provided ~  the ~  

r~  sanctioned for a particular Department or special sanctIOns are obtamed 
for these Conferences? 

The Honourable Sir .Jeremy R&isman: When Conferences are foreseen at the 
time when the budget is framed the expenses are included in that budget; but 
if any emergent need arises to hold a Conference after the budget is framed then 
the sanctiv'l wouid naturalJy be obtained. 

Dr. Sir Zia Uddin Ahm6d: Will these supplePlentary grants come before the 
Legi$lak7c As!'embly? 

Th9 Honourable Sir lereJIty Raiaman: Certainly. If the voted grant has bAeD 
exhausted, it will be ~ r  to obtain a supplementary grant. 

'P.&PER CuRBBNCY POSITION, 

. 114:. *Dr. Sir Zi& Uddin Ahmad: (a) WJI the Honourable the Finan.ce 
Member please state what is the value of the currency notes of Rs. 5 and up-
ward., now in circulation? 

(b) What is the amount of the paper currency reserve and where is it kept? 
(I:!) What is the value of paper rupees (i) now in circulation, and (ii) in 

1'Itore. but not in circulation? 
The Honourable Sir Jeremy Raisman: (a) The attention of the Honourable 

Member is invited to the weekly ac('ounts of ~  Issue Department of the' 
Reserve Bank of India which are published in the Gazette of India. 

(b) The old paper Currency Reserve ceased to exist on the inauguration of 
the Reserve Bank of India. A statement 6f the assets and liabilities of the 
I,sslle Depart.ment of the Reserve Bank of India is, as stated above, published 
weeklv.' 

(c) (i) Under the Currency Ordinance, 1940 Government of India notes of 
the denominational value of one rupee are current -in the same manner and to the 
same extent an.-l as fully as the silver rupee. No distinction is therefore main-
tained in ~ I'.ccounts of the Reserve Bank of India between silver rupees and 
one r ~ notes. 

(ii) -It is not in the public interest to publh,h information in regard to reserve 
,stocks of curreney. 

Dr. Sir Zia Uddin Ahmad: Ma-y' 1 know what is the value of our metallic 
resen-e according to the market vaiue? 

The Honourable Sir Jeremy Ra.iaman: I am sorry, I cannot give that informa-
tion. HOllourable Member is aware of the present price of silver and that the 
-value (.f silVE·r in the rupee at the present moment approximates to the face 
vallie. 

Dr. Sir Zia Uddin Ahmad: I thought I will get. ready replY from the DelJart-
ment which hilS got the figures before them and which, r ~  I have not 
got. 

RELIEF TO GoVERNMENT SERVANTS FOR FALL INPuacB:A.SIl VALUE OF RUPD. 

1i5. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Finance 
Member please state what is the purchasing power of a rupee compared with its 
purchasing capacity in 1938? ..' . 

(b) In view of .~  fact that daily labourers have raised their daily wages on 
account of the fall III the purchase value of a rupee, what action have the 
Government of India taken to give relief to their servants having fixed incomes? 

~ ~ .  Sir . r~  Rai&man: (a) The rise in prices in India since 
1938 ha" exhibited conSiderable variation as hetween different commodities and 

r ~ . ~ from place to place. It is not r ~r  possible to give an adequat.e 
I ~RI pJcture of the general chand-e in ret,ail prices and consequently of the 

·chan2e in purchasing power of the rupee. 
A 2 
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(b) I would dr/tw the attention of the Honourable ~ r to the r ~ Noti-
fications which have been published from time to time prescribing the rates of 

~r  allowanct' for Central Government servants, the last of which was dl!ted 
the 19tiJ Janul!ry, 1943. . 

Dr. Sir Zia Uddin Ahmad: Is It not a fact that the Government of India 
alwa:is prepared a price index of food-stuff taken as a whole both of retail as 
~  as ·)f whole-sale :o.trticles? If so, what is that? They also have a price index 
of all ~ artie:les-eatable and non-eatable. Will the Honourable Member 
ple:lt!e state what is the prica index? 

The Ronourahis Sir Jeremy Raisman: No, Sir, I am not aware that a single 
~  index of the kind mentioned by my Honourable friend is regularly 

publish oed .  I know that there are a large number of indices framed of various 
kino! which are published in different centres in relation to different commodities, 
but I do net think it is possible to give a single index figure which would indicate 
the current purciJa!'ing power of the rupee. 

Dr, Sir Zia Uddin Ahmad: Is it a fact that the index figures are published 
in the Trade Journal of India every year? May I know whether the Government 

~  these figures for the last two years? If so, what are those 
figures? 

The Ronourable Sir Jeremy Raisman: I am not in a position at the moment 
to ~ r r ~  eonsidered figures. 

SHORTAGE OJ!' SMALL CoINS. 

116. ·Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Finance 
Member lay a statement on the table showing the position in regard to the 
availability of SlIlall coins? 
(b) Is he familiar with the sufferings of the poor who deal in pice and annas? 
(c) What action, if any, has the Honourable Member taken to remove their 

difficulties on account of the shortage of these coins? 

The HOl,lourable Sir Jeremy BaiBman: (a) I regret that the question.has be-en 
so framed liS to leave me in doubt as to the information sought. I may, however. 
state tha t the output of small 00in has been stepped up from 70 million pieces 
a month laRt autumn to,125 million pieces a month and will be further increased 
from March next. 
(b) I am aware of the inconvenience and hardship which has been occasioned 

by th'! anti-sociul activities of hoarders and those who are ~  small coin at a 
premium. 
(c) Apart frOln the .increase in output, vigorous efforts have been made to 

check r ~ 9.nd the Be-lling of small ('oin at a premium by the detection of 
offender'!. nlaking such offences triable summarily, pressing for deterrent 
sentence!'! and by publicit.v. The remedy lies to a large extent in the hands 
of th.3 public who should circulat.e such coins as mf!.Y come into their possession 
and asslst the pCllice in the detection of offenders. . 

Dr. Sir zta Uddin Ahmad: How many cases have been detected and tried 
and punished with a 'view to having a deterrent effect against hoarding? 
The Ronourable Sir Jeremy R ~  There have been. quite a cODsiderabl& 
~ .  of cases. but I could not give precise figures. I require notice. 

Dr. Sir Zia Uddin Ahmad: What is, the maximum amount of fine imposed 
or irJlprifoonment awarded? 

The Honourable Sir Jeremy Batsman: I seem to remember having seen one 
in which a sentence of five years rigorous imprisonment was imposed. 

Dr. Sir:Zia Uddin Ahmad: Will the HOJIourable Member give us figures for 
the Rm'lll com!oo necessary in lnrna for daily transaction, l.f ~ figures are avail-
able? 
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~  Honourable Sir .Jeremy Baiam&n: I do not think that can be a matter 

of precise determination from time to time. 
Dr. Sir Zill Uddin Ahmad: Has the Honourable Member got f'ny idea about 

the r ~  conditions because business people are suffering from want of small 
coins? 

The HOIlO1U'&ble Sir Jeremy B.a'iSm.an: As I explained the other day in the 
eour ... e of the debllte, we started off the war with a very large number of small 
coins in circulatioll and since then, we have added a very large·quantity ~ . 
But judging from the present situation, the country is still capable of absorbing 
a furthur IUlf:tl quantity and all we can do is to go on producing them to our 
lPaximUlD clIpacity and put them out so long as the demand continues . 

. Dr. Sir ZiIL Uddin Ahmad: What is the amount of small coin which in his 
opini.Jil ~ required for daily transaction? Has he got any idea? 

The Honourable Sir Jeremy Raisman:You cannot give a precise figure at any 
t:me nor is it a static figure. It all depends upon the change of economic condi-
tions. As m·,' Hc·nourablc friend is aware, the r ~ r  of the demand ~ 
currency notes have gone up very r~ I  and it is reasonable to assume that 
the saine factors also operate to some extent as regards requirements of small 
coins. 

FORGED INDIAl. CuRRENCY NOTES IMPORTED FROM ENEMY CoUNTRIES. 
117· ·Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Finance 

Mamh"r plea>;!! state if it is a fact that forged not.es in Indian currency have bt!en 
poured 'into the country by enemy countries? 

-ib) What is the estimated value of those forged notes? 
(c) How were they brought in 'the country? 
(d) What action have the Government of India taken to punish the agents 

who brought those ;otes and who deliberately circulated them knowing that 
th02e notes were forged ones? . 

(e) How is the finanCial position affected by the introductiop of those notes? 
The Honourable Sir Jeremy Raisman: (a) Ko . 

. (b)'to (e). Do not arise. 
Dr. Sir Zia Uddin Ahmad: May I know whether it has been brought to the 

not:ce of the GovemIIU'nt tha; ~  for.r;ed notes and counterfeit coins were 
put into circulation in Burma hy .lapan and that these notes were brought by 
the evacuees from Burma into Inaia? 

The Honourable Sir Jeremy Ra.isman: I thought the Honourable Member's 
question related only to-forged currency notes. Does he refer to coins or notes? 

Dr. Sir Zia Uddin Ahmad: I arp referring to curreneynotes. 
'The Honourable Sir Jeremy Raisman: As far M we hllve .. been able to deter- . 

mine, the ~ r to his question is in the negative. 
Dr: Sir Zia Uddin Ahmad: Does he mean that the attention of the Govern-

ment was never drawn to any note which has been forgedb," Japan and intro-
duced in India by the evacuees? . . 

. The HonouraJie Sir Jeremy Raisman: \Ve are constantly coming' across 
forged notes whICh we follow up, but- ·we have n!)t vet come across forgeries 
wlti:,.h we ~r attributable to a deliberate plan of, that kind. 

Dr. Sir Zia Uddin . ~  What is the 'value of these forged notes ~  
have come to the notice of the Government? . 

The Honourable Sir Jeremy Ralsman: I could ~  say that. Forgeries are 
being detected constantly. 

Dr. Sir Zia Uddin Ahmad: Are- these forQ'ed' notes exactly s:milar, or are 
they made at different places and at different· times? What is t.he information. 
of the Government? . 
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The HoIloarable Sir Jeremy Raism.an: They are different forgeries. Obviously 

at times, the notes are being made at different places in the country from time 
to time. 

SHORTAGE OF SMALL CoINS. 

+118. *Dr. Sir Zia Uddin Abmad: (a) Will the_Honourable the, Finance ~ 
ber please state what the total number and t.he value of small coins reqUlred 
in India for daily transaction is"? 
(b) What is' the number in circulation according to the book value of, the 

currency authorities? ' 
(c) What are the causes of the .shr;>rtage? 
(d) What action have Government taken to meet the shortage? 
The Honourable Sir Jeremy Ba.iBm&D: (a) and (b). The information is not 

available. 
(c) and (d). I would invite the attention of the Honourable ~ r to the 

statement I made in this connexion in the course of tqe debate raIsed on, the 
adjournment motion of Babu Baijnath Bajoria on the 10th February ~ . 

DESIBABlLITY OF MINTING SMALL'CoINS OF CHEAP METALS. 

+119. *Dr. Sir Zia Uddin Ahmad: Will the Honourable the Finance ~ ~  
please state if Government propose to consider the immediate need of mmting 
small coins (half anna, one anna, two annas and four annas) of cheap ~  
and making the possession of other coins a punishable offence after a certam 
date? 
The Honoura.ble Sir Jeremy Ra.isman: The black market v(llue of the metallic 

content of all half-anna, one anna, two anna arid four-anna pieces now ill 
circulation is far below their face value and is likely to remain so. No question 
of a substitute alloy therefore anses. 

STEBLINGASSETS ACQUIRED BY GoVERNMENT OF INDIA SINCE OUTBREAK OF WAR. 

+120. *Dr. Sir Zia Uddin AhD)ad: Will the ~  the Finance Membtlr 
lay on the table a statement showing the sterling assets acquired by the Govern-
ment of India since the outbreak of the war and how did the Govefnment 
utilise the sterling  credits and the manner in which they propose to utilise t,he 
balances?' .. 

The Honoura.ble Sir Jeremy Ra.isman: A statement showinO' the position at 
the end of January 1943 is placed on the table. As thtr Hono.;'rable Member is 
aware Government have already announced t.heir decision to redeem the Rail-
way Debentures also aggregatmg about £3] million in nominal value. The 
question of the utilisation of these balances is constantly engaging the at.tention 
of Government. " ' 

Statement .• howing 'he a"cumulation of Sterling ~  of the ReAerve BanI.; .ince 
break of War to tJie end of lanuary ~  and their clUpo.al. 

, (Croree) . 
1. Sterlinll _ts beld bv Reserve Bank, August 19:{9. . 
2. Sterling U ~  by Reaer· e Bailk from' September 

1939 to the eDd of J""uaryJ943. •  .  .  . 
3. Sterling payments by His Majeety's Government 

Re . 

8' 
3,44 
11,05 

9,13 

•. Sterling amo'mta invol.ed in repatriation sehemes . 
5. PurchMe of Railways. .  .  .  .  . 

. -3,69 
-21 

6. Other Sterlinll (>ommitments. .  . 
7. Sterling holdings of the Reserve Bank at f·he end of 
January 1943 

-92 

-9,13 

the out-

t ~ r to this question laid on the table, the questioner baving exbauated hi. quota. 
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. CoJIKISSIOliBBS OJ' INCOJIB-TAX. 
W. -Mr. LalchaDd lfavalra1:. (a) Will the Honourable the Finance Member· 

be pleased to state if he is aware of the complaints made ~ r  the r~  
or otherwise that tlie present authorities, that is, the ASSIstant I ~ . 
Commissioners exercise their powers of giving sanction for the r ~  of 
persons and assessees arbitrarily in order to recover excessive amounts of mcome-
tax or with a view to deterring them for making appeals? 

(b) Is it a fact that very large and prohibitive amounts are recovered from 
persons wbo are prosecuted for compromising cases with them? 

(c) Is the ·l!onourable Member prepared to lay a list on the table showing 
. how many prosecutions woere made in the Sind Division and under what sections 
of the Act? How many were compromised and for what amount.s t.o be paid 
toge·t.ber with the amounts of evasions made since the present Assistant Inspect· 
ing Commissioner has held the charge? . 

(d). In view of tbe taking away of powers of giving sanction by the executive 
authorities of the Income-Tax Department, do Government propose to .transfer 
these powers to tbe Appellate Assistant Commissioners and the members of 
the Tribunal by amending section 53 of the Income-Tax Act? If not, why 
Dot? 

(e) Is there any standard fixed for the Inspecting Assistant Commissioner 
to recover amounts in compromising cases commensurate with the amounts 
evaded? If not, do Goveniment propose to fix a standard in proportion to the 
tax avoided? If not,. why not? . . 

The Honourable SU IOl'emy B.aism&D.: (a) There have been some complaints 
but not recently . 

. (b) and (e). No. The amoupts are fixed with due regard to the serious-
ness of the case, the amount of tax evaded and the penalties leviable in respect 
thereof. A standard cannot be prescribed since the seriousness of the case has 
also to be taken into accoullt in fixin!! the amount of the composition· fee. 

(c) The information has been called for and will be laid on the table of 
the House in due course. . 

(d) Government do not propose to iransfer these powers to the Appellate 
Assistant Commis\ioners or the Tribunal, since the bask of sanctioning prosecu-
tions is a purely administrative function and it is undesirable that such powers 
should be /riven to hollies of an appellate ,haracter. The Honourable Member'. 
attention is invited in this connection to my reply to part (g) of starred question 
No. 514 asked bv Khan Babadur Sbaikh Fazl-i-Raq Piracha in the Legislative 
Assembly on 27th March, 1M1. 

Kr. Lalch&Dd lfavalra1: ~ I know if these sanctions for prosecution are 
reviewed by the Commissioner of I ~  

The Honourable Sit JeTemv B.&iImaD: In so f8l' as it is in the nature of lUI 
executive act, I expect the Commissioner would be aware of cases in which 
prosecu.tions were being' sanctioned. 

JI[r. Lalchl.nd lIavalrat: As there are complaints that exorbitant amounts are 
.being taken and that with a. particular motive, will be Honourable Member 
. instruct the Commissioner of Income-tax to look into these cases and see that the 

complaints are removed? 
The JI.OIlourable SU leremy BatlJD&D.: I do not quite undentand how ~  

Honourable Member expect,s me to treat a complaint that the penalty IS 
exorbitant when tbe indivitll1111 penalised hBS made a dishonest attempt to 
evade bis ~  dues under the Income-Tax Act. I am not prepared to have 
complaints of that kind investigated, but we do take steps to ~ ~  a kind 
of standard ip these matters and- the whole sltbject is under 8upervlslon by the 
Central Board of Revenue. . 
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~. Lalch&nd Nav&1rai: May I request the Honourable Memoer to send a 
copy of these questions and answers to the Commissioner of Income-tax in 
Bombay? 

".l'h.e Honourable Sir .Jeremy Raiaman: I have no objection. 

Kr. L&1ch&llCl Navab'ai: Thank you. 

AnVIOB AND ASSISTANOB REGABDING ALLOWANCES, ETC., TO DEPENDANTS 0., •• 

BBITISH AND INDIAN OFFIPEBSAND OTHER RANKS BEOOMING CASUALTIES •. 

122. ·Sir 1'. E • .James.:. Will the War Secretary be pleased to state: 
. (8) if a..ny steps have been taken by his Department to give prompt 

advice and ass:stance regarding allowances, allotments, pensions, 
etc., to the dependents in India of British and Indian Officers 
and British Bnd Indian other ranks who have become casualties, 
i.e., taken prisoners or listed as millsing or even killed; and 

(b) if he is aware of the great impoctance of giving this advice and 
assistance as promptly as possible, and if he is satisfied with the 
steps that have been taken? 

:Ml. O. JI. Trivedi:' (a) Yes, Sir. A Family Assistance Bureau has he en set 
:IIP at General Headquarters where jill queries from famiEes of British Officers, 
Indian Commissioned Officers aQd British Other Ranks concerning their allot-
ments, allowances, pensions etc., are dealt with and publicity has been given 
to its existence. In add:tion, a pamphlet on "Matters of Interest to British 
'Officers and their Families in India" has been published which contains all the 
necessary information. Moreover, Station Staff Officers have instructions to 
render all possible ass:stance to British families in this countr'y. . 

For Indian Other Ranks, there is a pamphlet entitled "Matters of Interest to 
Indian Soldiers and their Families" whicp was first published in 1940 ~  is now 
being revised. This pamphlet conta:ns detailed information r ~r  ~
ments, 1I11owances, pensions etc. In addition to this personal adVIce on ~ ~ 
subjects is always obtainable through the District Soldiers' .Boards and the Civil 
Liaison Organization both of which have been very conSiderably expanded. 
(b) The answer to both parts is in the affirmative. 

Sir 1'. E. James: Mav I know if t.he Honourable Member is aware that the 
location of the office de'aling with the subject is in Simla, which results in 
considerable delay in the disposal of cases, which delav causestactual distress to 
.dependants? Would he t.herefore consider the advisability of loea'ting that office 
in a more central place in India" , 

Mr. C. M. Trivedi: I will certainly have that examined. 
JJI:J. C. P. Lawson: Would the \Var r r~  please say whether he is aware 

that considerable d:stregs has been caused t.o dependants cf prisoners of war by 
the sudden cutting down of their allowances, and would he take steps, whatever 
the reason for such cuts, t.hat due warninq is given to the dependants of such 
prisoners so that this distress may be avoided? 

JIr. O. JI. 'Trivedi: I will take steps. 

RBnUOTION IN PAY OF INDIAN ARMy OFFIOERS WHEN TAKEN PRISONERS 011' WAB. 
l.23. ·Sir 1'. B . . ~ . (a) Will the War Secretary be pleased to state if it. 

is a fact: 
(i) that the pay of officers of the Indian Army is reduced when they are 

taken prisoners; 
(ii) that the pay of officers of t·he British Army is not reduced when 

they are taken prisoners;' a.nd 
(iii) that in the case of the officer of the Indian Army who is a prisoner 

of war he receives as his pay an amount ~ to what he 
would have received were he serving out of India but not in the 
Indian Army?' .• 

(b) What is the reason for the above differentiation? 



ST4RaBJ) QUESTIONS AND ANSWBR8 311 
Mr. O. M. Trivedi: (a) (i). Yes. 
(ii) Yes, but the British Service Officer when captured loses his aUowancea 

1!uch as light, fuel, and ration allowances. Elements representing these allow-
ances are included in the consolidated pay of rank of the Indian Army Officer. 

(i!i) Yes. 
(b) The pay structures of the two services are r . ~  but the .orders ~ 

designed, by placing the Indian Army Officer in the pOSItIOn stated 10 (a) (m) 
above, to approximate his pay m captivity to that of his British Service 
eolleague. 

,Sir F. E. James: But is my Honourable friend not aware that the ~ 
result is that the pay of officers of the Indian Army is actually less ~ the 
pay of officers of the British Army when they are taken ~ r  That IS the 
case. Why is that differentiation? Is not the one equal ill value to the othed 

](r. O. M. Trivedi: I have a statement in front of me which shows that the 
officers of the Indian Army in capt.ivIty actually receive more than the BritislJ 
service officers when in captivity, and 1 think I did supply a copy of ~ 
statement to the Honourable Member. 

Sir F. E. James: Yes; it certainly was not clear from that statement which 
my Honourable friend did supply to me as t.o why the pay of the officers of 
the Indian Army should be reduced when they are taken prisoners. My 
Honourable friend must realise that t.hat has its effect upon the dependants and 
those who have to maintain themselves while the Indian Officer is in captivity. 

Mr. O. M. Trivedi: I have already given an answer. I have said that ~  
reduction is ~  to approximate the pay of the Indian Army Officer m 
captivity to his British service colleague. 

Sir F. E. James: Will my Honourable friend accept the fact that it does 
create or has created a large amount ·of dissatisfaction and will he look into the 
matter further? • 

Mr. C. M; Trivedi: I will, Sir. 

MEMBERS, OF CENTRAL LEGISLATURE APPOINTED ON SALARIES OR ALLOWANCES BY 
GOVERNMENT. 

124. *:Maulvi :Muhammad Abdul Ghani: Will the Honourable the Home 
1dember ~  state: 

(a) the names of members of the Central Legislature who have been 
, appointed on r ~  or allowances under the Government of India 

~ the Amendment of the Ninth Schedule to the Government 
of India Act, 1935; and 

(b) the amount of salaries or allowances paid to each anti the date of 
such engagements? ' 

The Honourable Sill Jeremy BaiaDum: (a) No member of the CentraL Legis-
~  ~  been appointed on salary or allowan(',es under the Government of 

lndl8 sIDce the amendment of the Ninth Schedule to the Government of India 
Act, 1935. • 

(b) Does not ariBe. 

RJ:OBUITMJmT Oll' AREA ADVISQS, TBamnCAi. I~  W ABNmG II I~ I  I . ~ 

, 125. ·Seth YusufAbdoola Harpon: (a) Will the Honourable Member for CivU 
Defence. be pleased. to state how many r ~ such' 8S Area Advisers, Techni .. 
cal Ad'tlselB; WarDIng Offieers, etc., "have been appointed by the Civil' Defelice. 
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Department since its inception for technical ~  instruction and r . ~. 
in the centrc and in the provinces? Who are those officers? What are their 
qualifications? 

(b) What qualificatiolls were r ~  to ~  ~  most ~  
for such responsibla posts as Area AdvlSers, Techrucal AdVIsers, etc.? 

(c) D(l these officers possess (i) actual Blitz ~~ ~ ~  (ii) previous 
experience of the kind of work ~r  to them; .and ~  mtlmate knowledgl!t 
ef ,the locality or province to whlCh they are assigned? 

(d) If not, do Gm.ernment cOI;1sider. that ~  qualifications are not .reqoiNd 
:lor these officers t.o diseharg(· theIr dutIes satlsfactorTIy? 

(e) Did Government take steps to ascertain whether others, including Indiana, 
with such experience and qualifications were available, if they were not aware' of 
such persons? 

(f) Did Government ~ r  these jobs? If not, why not? 
(g) D.) Govarnment realise tbat, in view of the increasing need ~r non-official 

co-operation t) ensm"j i;ucce!lS to civil defence measures, it is adVisable to get 
Indians with local knowledge and experience to fill these posts? 

(h) If Government consider that Blitz experience is necessary as also train-
ing in British Air Raid Precaution Schools, are they prepared to consider the 
question of selectiug suit-able Indians who have local knowledge. techmcel 
experience and study of civil defence, and send them abroad for experience and 
training? 

. (i) If Government are not aware of persons in Indi8. who posaess adequate 
local ~ ~  and vaHt study of civil defence problems, do they propose to 
aka steps b ascertain ~ r such persons are available? 

The JloD.oIlrable ][r. K. $. 'hey: (a) A Statement is laid ~ the table. 
(b), (c), (d), (e) and (f). ~  qualifications were prescribed. It was a quea-

lion, as soon as the need for creating a post arose, of getting the most suitable 
man available at the earliest possible moment, prefembly one with previous 
experience but failing that one of tested character and merit and then of train-
ing him as 9uickly as possible. The ~ r  of India woUld have been 
glad, in all cases, to have advertized the posts, as was done in the case of the 
Air Raid Waming Officers, had the imperative necessity of speed not compelled 
them to adopt the method of direct selection, ' 

As will be seen from the ~  some of the officers possess actual blitz 
experience and some had previous knowledge of the work entrusted to thE!m . 
... regards ( c) (iii) none of the Government of India officers deal with one 
locality or province and so the question does not arise.. • 

(g) 'In view of the answer to (c) (iii) this does not arise. 

(h) In the' earlier days of preparation men with previous training and, if 
possible, with Blitz experience were essential and very great difficulty wu 
lound ill obtaining enough of them. With the setting up of six Civil Defence 
Schools in India capable of giving all the training that is necessary and with. 
BOme experience of actual Air Raids on Indian towns, though none of these ~ 
l1ave yet approached Bli1iz intensity, it is not necessary to send men abroad for 
experience and training. 

(i) There are many persons in India now who possess Mcqaate local know-
Jedge and knowledge of Civil Defence problems but they would only be avail-
able for empioyment under the Government of India if the Provincial Govem-
ment under weich they are Rerving was prepltred to release them. We will 
eertainIy consult Provincial Gov:rnments as to whpther they have any, BU • 
...... they would be prepared to release for duty at the Centre if required. 



Names. 

Brig. A. J. Reeve 
(British) 

Lt. Col: C. J. Toyne 
(British). 

Director, Operations 
and Training. 

Deputy Director, 
Operationa and 
TraiDing. 

1. Has no • Blitz' experience. 

2. Was responsible for the protection from 
Air Raids of Air Craft Factories, Shadow 
factories and all dependent factories iD. 
U. K. on behalf of the Air Ministry • 

. 3. Knows the whole of India with the excep-
tion of Orissa and has served 21 yeara 
in the country in the Indian Army. 

1. Bad • Blitz' experience during the year 
1940-41 in London Region. 

2. (a) Was A. R. P. Officer ~ from 
March 1937 to September 1.937. 

(6) Was Regional Officer of home Office· 
(A. R. P. Deptt.) and Ministry of Home 
Security, from &pt. 1937 to November 
1940. 

3. Was an Officer of Indian Army from 19la 
to November 1935. Has toured India-
extensively. 

Kajor R. J. F. 8ansome, Structural Precau. 1. Has no' Blitz' experience. 
B. E. (Britillh). tiona Officer. 2. (a) Was entrusted with the work of design 

and construction of Air Raid Sheltera 
and Accommodation in Southampton 
prior to leaving for India. 

(b) Before his transfer to the Civil Defence 
Department he was entrusted with the 
work in India of ~ and constructiOil 
of buildings for Military purposes in. 
cluding Air Raid shelters, Bomb proof. 
Structures and other buildings for 
Passive Air Defence purposes. 

(c} Was a lecturer on the structural side 
of PaBBive Air Defence in the staff of 
Engineer-in-Chier's Branch. when Pass. 
sive Air Defence was started. 

(d) Conducted a series of full scale ex. 
periment with 500 Ibi. bombs •. 

(e) Is an Associate of Institute of Civil· 
Engineers (Chartered Civil Engineer) 

3. He has been in India since April 1940 and 
is familiar wiUl all types of buildinp. 
etc. 

Mr. G. Scholes, B.Sc. Central' Chemical 
(HOIIf·), (British). Adviser. 1. Had " Blitz' experitonce in England upt •. 

Mr. V. R. Fenp 
(British). 

September 1941, 
2. (a) Was an Identification Officer in EDg. 

land. 
(b) Had experience iIi War Gases at the 

University of Manchester. • 
(c) Was 'a research chemist of I. C. I. and 

. Dye stuft' group, which is closely attached 
to war Gas production. 

Fire Fightinc Ad- 1. Bad • Blitz ' experience from the outbreak 
viser. of war till 17th July. 1942 in the East 

end of London. . • 
Attended • Blitz J fires at Manchester. 
Bristol, Southampton, r ~ and 
Coventry. 

2. He has 21 years professional fire brigad. 
experience during which period he rose 

• from the ranks to the position of Divi, 
sional Officer. All his services have 
been spent in the East of London. 
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JIr. H. Waddington 
(Britiah). 
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~ ~. ~ . 

Camou1l.age Repre- 1. Has no • Blitz' experience. 
aentative.2. (a) Is a registered Architect of Great 

Britain and N. Ireland. 
(b) Extensive study of air photography 

in connection with Archaeology in 
U. K. Palestine, Egypt and India 
(1928 to 1942). 

(e) Trained at Camouflage School, Kirkee. 
3. Has toured in Delhi, Rajputana, Central 

India, Punjab and United Provinoea 
while employed in Archaeological Sur· 
vey Department, Government of India 
since July 1937. 

JIr. J. S. Vorley, C.B.E., Deputy Director 1. Had • Blitz ' experience in Burma. 
2. Was Commissioner of Civil Evacuation in 1.1'.8. (British). Warnings. 

JIr. W. F. M. Davies, I,P. 
(British). 

Wing Commander, A. H. 
8. Steele-Perkings, 
O.B.E., R,. A. F. (Retd). 
(British). 

-Lt.-Col. B. K. Sheorey, 
I.JI.8. (Indian). 

Area Adviser, South-
ern India Army 
Area. 

Area Adviser, East-
ern India Army 
Area. 

Assistant Director 
General, I. M. S. 
(A. R. P.) 

Lt.-Col. E. K. Yiend Deputy Director 
, (British). Schools. 

Mr. E. G. D. Robertson' Assistant Director 
(British). Schools. 

Burma. , 
In I. F; S. he was Deputy CoMervator' 
of Forests. 

1. Has no • Blitz ' experience. 
2. Received training at the Civil Defence 

Staff School Calcutta. 
3. Has been an Officer of Indian Police since 

1927. 
1. Inspector, Home Office (A. R. P_ Depart-

ment) 1935-1938. 
Wrote .. C" series Home Office A. it. P'. 
memoranda (Public Utilities). Had big 
part in working out Port of London 
A. R. P. Scheme. 

2. (a) Was DireCtor of A. R. P. in Hong Kong. 
(b) Has served m the R. Navy and R. A. F. 

3. Has toured extensively throughout India. 
1. Had • Blitz' experience during the battle 

of London 1940·4 I. 
2. (a) M. B. B. S. (Bombay). 

D. L. O. (London). 
F. R. C. S. (England). 

(b) Professional experience of about 14 
years. 

(e) Hospital experionce--Held 8 Hospital 
appointments in England 1934·41. 

(d) Surgeon, E. M. S. Metropolitan Hos-
pital, London (Ministry of Health appoint-
ment from Sept. 1939 to Jany. 1941). 
During this period did all major Air 
Raid surgery at the Metropolitan, Hos-
pital, London. 

1. Air RaiQ experience in U. K. 
2. Instructor Chemical Wa.rfare School India 

]930-1936. 
A. R. P. Officer Coventry 1936-1938. 
A. R. P. Officer Croydon 1938-1940. 

3. Was an Officer of Indian Army from 
1916-1936. Stationed all Provinces ex-
cept Bombay, Orissa and Bihar. 

1. Air Raid experience in U. K. and 'Burma. 
2. A. R. P. training in U. K. 1940. 

Incha.rge Central A. R. P. Training, Bur-
ma.. 

, Gapt. T. Marlow 
(Britisb). 

Commandant 
College. 

Staff 1. Blitz experience in U. K. 1939 to Novem-
ber 1941. 

Lt.-Col. H. I. Bulkley . 
R. E. (Rtd.), (British). 

Commandant Indus-
trial School. t:al-
cutta. 

2. Regional Officer S. E. Region, Ministry of 
Home Security 1938-41. 

3. Officer in Indian Army. Great War. 
1. Blitz !,!xperience in U. K. 1939-1942., 
2. Structural Precautions Adviser tQ Ministry 

of Supply U. K. 1'40-42. 
3. n years military ~  of India. 



Names. 

Mr. E. J. Little 
(llritish). 

Mr. L. G. Mirchandani 
(Indian). 

Mr •• J. F.:. Lee 
(BJitish). 

Major C. A. Spong 
(British). 

Mr. H. W. Birkett 
(British). 

Mr. F. O. Caudery 
(British). 

Kajor S. McCullagh 
_ (British). 

Mr. R. BilliDloria . 
(Indian). 

Mr. P. F. Croy.dill 
(British). 

Mr. J. M. Mollison 
(British). 
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Designations. 

Commandant, Ins-
tructors Sohool, 
Caloutta. 

COIIlIll'8ndant, In-
stnlctors School, 
Hyderabad. 

Commandant Spe-
cialist School, 
Lahore. 

~  Spe-
cialist School, 
Bombay. 

Deputy ComlD&nd-
ant f:tafJ' College, 
Lahore. 

Q'ualifications. 
., 

1. Blitz experience in U. K. IP311-to June 
1942. 

2. A. R. P. Officer Bouthend 1939-1942.' 
1. No air raid experience. 
2. 2 years various A. R. P. Training in U. K. 

1938-194-0. 
Asst. A. R. P. O. Sind Government 1940-
1941. 

1. Blitz expelience 1939-June 1942. 
Ministry of HOOle Security Regional Officer 

1939-1942. 
1. Blitz experience in U. K. 1939--Jlme 194!. 
2. MiniPtry of Home Security Regional Officer 

1940-1942. 
1. Blitz experience in U. K. 1939--June 1942. 
2. County A. R. P. Officer Cornwall 1939-194!. 

Deputy C-oDlmantL 1. Blitz experience 1939 to June 1942. 
ant Industrial 2. A. R. P. Training Officer Amersham U. K. 
School, Lahore. 19: 8-42. 

Deputy CoOlmand- 1. Blitz experience U. K. 19:49 to June ~ 
ant Instructors 2. Deputy County A. R. P. Officer Bedford-
School, Calcutta. shire 1939-1942. 

Deputy ComID&nd- 1. No blitz experience. 
ant Instructors' 2. Chief Warden Calcutta 194O-January. 
School, Hyderabad. 1942. 

Dy. C-ommandant I. Blitz experience in U. K. 1939 to June 194Z. 
Specialist School, 2. Rescue 8ervicesTraining Officer HendOD 
Lahore. le39-1942. 

ny. CODlmandant 1. Blitz experience m U. K. 1941 to June 194Z. 
Specialiat School, 2. A. R. P. Officer Hornchurch and Peter-
Bombay. borough 1941-1942. 

Mr. H. B. Fooks (British) ') 
Mr. M.V.W. Stratford" l Ga&etted InstruC-t I. Blitz experienr.e in U. K. 
Mr. A.W. Goddard " f tors. 2. Training Officers under U. K. local autho-
Mr. T.W. Martin " rities. 
Mr. B.L. Sahney (Indian) 1. Air Raid experience in Burma. lGazetted Instruo- 2. Held War time appointments under B1D'IIla 
Mr. P.G. Gollerkeri " tors. Government. 
Mr. A.B. Advani (Indian) 
Insp. J.H. Webb (DOOli- - Gazetted Instruc-{ I. No blitz experience. 

cited European). tors. 2. Held A. R. P. appointments under Pro. 
Mr. K.K. Kapani (Indian) vincial Governments or Departments. 
Dr. P.K. Banerjee " 
Mr. W.T. Rose (British) } 
" W.J. Gane { 1. Bliu experience in U. K. 1939 to June 194!. 
" F-.G. Benson " JuniOrInstructors_ 
" S.S. Shanks 2. Instructional appointments under U. K. 
" H.G. Evans " local authorities • 
.. - W.A. Barker" • 

Mr. B. B. Moonje Junior Instructor • 
(Indian) 

)[r. C. O. Lynsdale Junior Iutructor • 
(Anglo-Burman). 

• Mr. S.B. Mathur (Indian) 
.. R.B.N. Mittel' .. 
.. P. D. Mehta .. 
" O. P. Shori 
'.. S. P. Borker " Junior Instruotors. 
.. R. d'Silva (Anglo-
(Indian). 

" G. E. Mitchell 
(Domiciled Enropean). 

Mr. K.C. Saigal (Indian) 
" S.K. Brahmachary .. 
., P. J. C. Godfrey) 

(Analo-Indian). 

1. Blitz experience in U. K. 1939-June 1942. 
2. Stretcher Party paid member and Incident 

. Officer London Codnty Council 1939-
1941. 

1. Air Raid experience in Rangoon 1941-1942. 
2. Divisit'Dal Warden. RBD(tOon. 

1. No blitz experience. 
2. Trsined in Central C. D. Schools. Held 

Civil Defence appointments under Pro-
vincial Governments. 

• 
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Qualifications • 

Mr. M. Khan Babadur 
(Indian) 

.. S. Jilani (Indian) • 

.. Barin Dutt .. 

.. O. C. Williams 
. (Anglo-Indian). . 

, 

.. W. S. Khan (Indian) Sub-Instruetora 
•• R. C. Lawrence 
(Angl!) Indian). 

•• P. C. Chatterjee 
(Indian) 

.. S. J. Ahmed .. 
t. R. D. Isbwar Singh 
.. S.:M. Husaain 
•• Jagdish Raj 
t. V. P. Dhawan 
.. L. L. Sharma 

JIr. S.L. Tandon (Indian») 

.. P. H. Tresbam .. 

1. No blita experience. 
2. Trained in Central C. D. Schools and held 

A. R. P. appoinwentll under Provineial 
Governmentll. 

1. Blita'experlence in Burma. 
2. Held A. R. P. appointments in Burma. 

•• G. C. ~ SSUb-lDetructor8 
(Indian) 

Iajor H. Pigot (British} Ex·Commandantln. 1. Air R.u.d experience 1940. . 
struct<.'s' School. 2. A. R. P. Officer Marylebone-London 19S8-
Calcutta (Resigned). 1940. 

lIr. R. ~  (Indian) Ex-Thstructor Sta.fI' 
School, Calcutta 
(Resigned). 

Dr. P. G. Horsbmgh G.M. Ex-Comm an d an t 
(British). Specialist School. 

-<laptain R. 
(British). 

Playford 

Bomba.y {Trans. 
ferred.}. 

Ex-I n B t r u c tor 
Staff School Cal· 
cutta. (Reverted 
to Military Ser-
vice). 

3. 20 years Officer in Indian Army. 
1. No.u.r raid ~ r . 
2. I~ Professor. 

Warden Service Officer. Delhi. 
Trained at Central Schools. 

1. Intenllive Blitz experience 1940-June 1942. 
2. M. O. I/c. Casualty Services Midlands Area 

U. K. Member of Advisory Panel Rescue 
& Casualty Se1"9Wes Ministry of Home 
Security. 

1. Blitz experience 1940 to May 1941. 
2. A. R. P. Officer Northern Area County 

Durham U. K. 
3. Officer in Indian Army 1916·1922. 

SUMMARY. 
No. other than Indians or Anslo-Indians. 
Number of Indians. ... 
N lJDlber of AnglO-indians and Domiciled Europeans 

Number with Blitz experience 
Total 

35 
29 

8 

'2 37 

Dr. Sir Zia Uddin Ahmad: May I know whether the Honourable the Leader 
. of the House is in charge of Civil Defence? 

The Honourable Mr. ll. S. hey: For the pm.1>ose of answering questions 
in this House, yes. 

Dr. Sir Zia lJddin Ahmad: Is there no representative of Civil Defence in 
this Assembly ? . 

The Honourable Mr. ll. S. bey: No; not today. 
Dr. Sir Zia Uddin Ahmad: Very unfortunate. 

PAY AND SAVIN-GS OF INDIAN SEPOYS. 

126. *Mr. Govind V. DeshmukP: Will the War Secretary ~  state: 
(a) the pay of an Indian Sepoy in the Army; and 

(b) whut amount, if any, the Indian Sepoy is in a position to save after 
ddrnying his expenses to send home to his dependents every month? 

Mr. O. ][. Trivedi: (a) Full info;mation on the subject is contained in Ule 
Press Communique, dated the 30th September, h>42, a copy of which has beeD 
placed in the Library. 
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(b) As will be seun from the ~  the ~ r is .~ free 

ruiionl:-, clothing, and accommodatlOn, WLlCU term mdudes the I ~ ~ of 
lighting, water, furniture, and ~ r . It ~ ~  ~  the soldier IS ill a 
position if he so desires, to save hlS pay almost ill lts entuety. 

lItr. Govind V. Deshm.ukh:. May I know why the Honourable Member 
(lannot glve us a definite idea at; to how llJuch he can save, taking int-o consi-
deration the expenses he has to incur? 

lItr. C. K. Trivedi: I have already given the answer: I said that a soldier 
ja in a position to save almost the whole of his pay if he so desires. 

Mr. Govind V. Deshmukh: How much is the question? 
lItr. O. M. Trivedi: Almost all his pay,· I have said. 
Mr. GoviDd V. D8abmukh: TM ."Jaole of .bU; pay can be saved for senctiBc· 

home? 
lItr. O. Jl. Trivedi: Yes. 
Sardar Sant Singh: Will the Honourable Member place that communiquE'! 

of September 1942 on t.he table of this House:' 
lIr. O. M. Trivedi: I nave placed it in t.he library. 
Sardar S&nt Singh: I want it on the table of the House. 
lIr. President (The Honourable Sir Abdur Rahim): I think it is sufficient; 

if it is placed in the library. 
lItr.Govmd V. Deshmukh: Is it not a fact that Indian sflpo;ya, after meet;.. 

ing their expenses, c:annot save .more than 5 or 6 rupees a month to send to 
their families? 

lIr. C. K. Trivedi: No; that is not a fact. 

DBSIRABILI'l'Y OF RAISING THE PAY OF THE INDIAN SEPOYS, LANCE NAIKS, NA.IK8 
AND HA VILDABS. 

127. *l4r. GOvind.V. Deshmukh: (a) Does the WIJor Secretary propose to raige 
the pay of the Indian Sepoys, Lance Naiks, Naiks and Havildars in these days 
wht';1 the co"t of living L&'S gone up very high -? If not, why not? 

(b) Ha" ~ percentage of desert-ers among the recruits ·increased because of 
insufficient pay? 

lIr. O. I. Trivedi: (a) No such proposal is before Government at present. 
The matter is, however, constantly under review and, as will be seen from the 
Communique, to which I have referred in answering the preceding question, 

" substantial concessions were gy;anted as recently as the end of September last 
with special reference to the cost of living. 

(b) No. 

lIr. GoviDd V. Deshm.ukh: May I know what was the percentage of desert-
ers in 1941 and in 1942? 

1Ir. O. I. Trivedi: Sir, I regret I am unable to give this information for 
security reasons. . ' 

AlmANGEMENTS FOR SUPPLY OF FOODSTUJ'FS FOR DEPENDENTS OF INDIAN SEPOYS. 

128. *l4r. Govind V. Deshmukh: Will the War Secretary please state if ~  
arrangements are made for the wives Qr nearest dependents of the Indian sepoJs 
serving in the army to secure food grain in these days of food scarcity? If so, 
what? 

" o .. 
lIr. O .•• Trivedi: No such special arrangements are made unless the wives 

or dependents are residing with the soldiers in unit lines. 
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Mr. GoviDd V. Desbmukh: As the Honourable MembeJ'is aware that r ~ 

hardship is being experienced by the wives and children of indian sepoys lIerv-
iDg in the army due.to food r ~  in view ?f that fact, are no ~ ~  
being made ior supplying them WIth food grams and other necesBlties of life. 
namely, standard cloth, etc.? 

Mr. O ••• Trivedi: That is not possible. 
Mr. Govind V. Deshmukh:May I know why it is not possible? 
Mr. O ••• Trivedi: Because the soldiers' families live in inmUDarable 

Tillages and it is impossible to set up an organization which will cover these' 
innumerable villages. 

JIr. Govind V. Deslunukh: But have any arrangements been IIldde for 
them in towns? 

Ilr. O ••• Trivedi: There are £eneral arrargements. 
Ilr. Govind V. Deshm.ukh: I am asking if any special arrangements-not 

general-have been made. 
(No reply was given.) 

PL.ui FOB GU.ABANTEEING FuEDOH FROM W.ANT TO DEMOBILISBD W AB SEBVICE-MlClf. 

129 •• )(r. Govinn V. Deshmukh: Will the Honourable the Defence Memoer 
please state if ~  have got any plan laying down a programme to 
guarantee freedom frOIll want of necessaries of life to the men who would be 
demt)bilii.)d from such sel'viceR as the army, the navy, the airforce and techn,-
cians afte:: tha war? If so, what? ' 

The Honourable Malik Sir Firoz Khan :Noon: r ~  are fully impres-
ed with the necessity of doing everything possible to ensure that m"'1 who have 
joined the armed forces may ultimately be reabsorbed into civil lifo with the 
minimum of dislocation and hardship. At the moment winning the war and 
conccntrating all our attention on the destruction of our enemies is our first 
duty. 

However Government recognise that the demobilised soldier will be one of 
the most powerful agencies in the readjustment and development of society 
after the war. 'They are therefore doing everything in their power to fit serv-
ing members of the forces for the part they will have to play, and it is naturally 
one of thei!' tirst objects to secure as far as possible that men who are eventually 
discharged from the armed forces should be not only supplied with the necessariea 
of life but equipped to earn a good livelihood and to take s part, perhaps a lead-
ing part, in a general movement for the improvement of living conditions. 

It is too early yet to be able to foresee, except in a very general way, the 
situation with which it will be necessary to deal, and plans are f>f nCMssity 
largely ill a tentative stage, though. every effort is being made to push on with 

~  as circumstances permit or indicate. I may however mention certain 
directioIUl in Which plans and preparations have already reached an advanced 
stage. A fund is being built up at the raie of from twenty five to thirty lakhs 
of rupees a month to be used after the cessation of hostilities on schemes for 
the permanent benefit of ea:-service men. A complete card index of the IndisQ. 
Army has been prepared, in which all the necessary details concerning each 
individual mnn &r6 recorded, including technical qUldifications. 

Tt has bepn decided that the gcheme for training technician.. will be con-
Unued for a year and a half after the war. This will enable those men who 
have been caned up before completing their technicai training course to complete 
the course after the war, and thus fit themselves for technieal employment. , 

Government have also under active consideration the creation of a net work 
of employment exchanges throughout the country which will deal with technical 
personnel, and with which employment and welfareburea.ux for dischaJ;'ged 
members ~  the armed forces will interlock and co-operate. It is hoped that 
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thid will ao a'long way towarss helPing the large number of technically trained . 
perSoDllet who will be eventually ~  from the services to find a place in 
iudwstry to thE:! mutual benefit of both . 

.Ill. 'GoviDd V. Deshmnkh: Apart from the fund that lias been mentioned. 
WI; should like to know what "definite plans the Government haA in i\s view? 
'I'hat ."evE:!rything possible is being donE:!" is a vague answer. We would like 
to know wh",ther any definite plans have been made, and whether a -start has 
beell made to Carry them out? .. 

The Honourable Kalik Sir F.aroz Khan .oon: I have given the House thtl 
plans on which we have been working but we. are quite willing to receive an,. 
fresh ideas that any Member of. this House or the public is willing to bring for-
ward. 'lou must not forget that all these plans' are bound to involve large 
ex:penditure and the numher of people at the top of society in India who can 
be ta:l:ed for all public services ~  limited Therefore our means of doing some-
thing for the Roldier will be l.imit-ed by the amount of m<:mey which wiH ... be at our 
d:sposnl. However, that does not stop. us from considering any plans that; 
may be suggested. I have one or two other plans on which our officers are 
working, but I should not like to mention them at this stage. 

JIr. lkesident (The Honourable Sir Abdur Rahim): I would :ike to mention 
to the House that whenever any question requires such Il' lengthy statement 
which haq ill!Oj· bec:l read (·ut by the Honourable the Defence Memher, it is not 
the practicE' that it should be read out at length bllt the purport of it may be , 
given lind the full answIJr laid orr the table. 

Sardar Sant Singh: What the Honourable the Defence Member ~  suid is 
all very well, but may I ask him at this time whether the Government has in 
mind the appointment of a Committee like the one which .~ known as Rowlett 
Committee, and to pass a Bill like the Rowlett Bill which did so much harm '! 

The Honourable KaUk Sir FirozKhan )foon: Do you suggaft that one should_ 
be appointed? . 

• Sardar Sa.nt Singh: I am asking the Government whether they have a mind 
to do it, or not. I want an assurance that it will not be done. .,. 

The Honourable Malik Sir Firoz Khan )fOOD: DOE'S that refer to the ~ 
Depa-rtrnent or to thE' Defence Department? 

Mr. President ('l'he Honourable Sir Abdur Rahim): Next question 

AlmANGBMENTS FOR CELEBRATION OF THE RED ARMy DAY IN INDIA. 

130. *Mr. -Govind "0'. Deshmukh: Win the Honourable "Member for Informa-
tion and, nroadeust!ng pleaSE} stliOO: . 

• (a) if h:<; attentio;) hus been drawn to the item of news sent bv 'Reuter' 
from London on January 30th, 1943, and pubiished in the "Hi7lll"Bta,. 
Times of Jllnunry 31st, 1943, to the effect that "Sunda. iebruarv 
21st: will b" ceiebrated as the Red Army Day in ~~  r ~ 
In London 8 meeting at the Albert Han will be addressed by Bt 
least . one ell binet' Minister. Other demonstrations are being 
orgaIlls{'d by the Ministry of Information in several large towns:"; 

(b) if he has l'Ollsidered any arrangements to celebrate Sunday, February 
21st. 194H. af; the 'Red Army Day' in India by organising demons-
trations in large towns; if not, why not; and .. 

(c) if h l }Jroposf'S to have a message sent to Premier Stalin, the Com-
mnnaf"'-in-Chief of the 'Red ArnlY, r ~ this country's high 
IlGOIirntjon oj the ~  achievea by Soviet Russia? 

The HonolU'ablE! ~. K. S. hey: (a) Yes. 
(b) 'No, this j" 11 United Kingdom celehratioll. 
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(c) No. But the High Commissioner for Indianss been invited to represent 

India at the meeting at Albert Hall. l\.rrangements have also been made for 
the parti('ipstion of the Indian Merchant ~  and of th9 Indian Forces in 
marches past of fighting services, dc. 

:Mr. Gpvind'V. Deshmukh: May 1 kno\\' the reason for not celebrating the 
Red Army Day in India"! ' 

The Honourable :Mr. Jl. S. Alley: This is a United Kingdom celabrlltion and 
therefore we do not celebrate it. 

:Mr. Govind V. Deshmukh: Is the Honourable Member aware that this is 
bE"ing celebrated in Great BritAin and other countries and ··therefore js it not 
appropriute for us to celebrate February 21st as Red Army Day also'? 

• The Honourable JIr. K. S. ~  I ain asked whether a particular celebra-
tion is bping c6lebrated on a particular day. I have given a reply to that a.nd 
have addeq that India is allowed to take .part in the particular way which I have 
mentioned in my repl,.. -

:Mr. Govind V. Deshmukh: Does the Government contemplate any other 
way ofhlcbrating this? 

The Honourable JIr. K. S. hey: 'Phe suggestion is there, and the -Govern-
ment will give due consideration to it.-

Dr. Sir Ziauddln Ahmad: With reference to part (b) of the question, may 
I know what is the reply ~ "If not, why not"? 

The Honourable :Mr. K. S. hey: I think, answer to that question is given 
in the reply itself. . 

ANNUITY PAYMDTS TO·BRlTISH INvESTORS ON lNDLUJ RAn-WAYS. 

131. *:Mr. K. O •• eogy.: (a) Wtil the Honourable the Finance Member be 
ple:l;;(;d to ~  what \\'a8 the aggregate amount of annuity payments that 
remainl:-i tl) ~ paid to British investors on Indian Railways as on October 1st, 
1942, anrl when these various annuities would have terminated in the ordinurv 
<'"Q ur .;,' ') .. . 

. (b) What was the Inmp. sum payment that the Government of India have 
paid over. or agreed t.) pay over, to His Majesty's Government in lieu of tbp 
annuities above rl'ferred to? 

(c) On what basis have the value of the annuities been computed so as to 
make up the amount to be immediately paid over to His ~  Government? 

(d) What are .~ specific advantages, if any, to India in the arrangement 
under which, iii retnrn,for the lump sum payment to His Majesty's Government, 

. thev would ~ availubh to the Government 9£ Inaia sums equal to the instal-
~  of thJ several ~  as and when they fall due? . 
(e) Is it a fa(':; that th" himp sum payment represents in effect only an invest-

ment at 2l per cent. ? On what terms was the Government loan raised at the 
time to provida th-3 money for the said lump sum payment? . 

(f) Ar·J the G.)vernmprft of India ~ to shoulder any legal obligation 
to the ~  unt.il they are paid off by His Majesty's Government? 

The Honourable Sir Jeremy Raisman: (a) The aggregate am01mt of annui.y 
payments which remained to be paid after the 1st October, 1942, was 
£3-1,114,654 The annuities are payable generally in half yearly instalment!> 
t-erminating on varions dates· between 1948 ana 1959, 

(b) iaO,OM,250. -
(ct Th" lump sum payment represents the total of ~ present value ali on 

1st OctobE'r. 1942. of each annulty allowing interest at 2t per cent. per annum. 
(d) As I have pointed out do. mors than one occasion the real ~  t,o t.he 

eountry from repatriation lies in the liquidation of external ollligations which 
might nrnvp an pmhsrr8sment in future and their replacement by internal debt. 
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(e) The reply to tht: first question hus been giveil under (c) ~ . ~  

\ lIome of thl! annuities' run for as long as 17 years others termmate much ellr)ler 
.and repayment by His M;ajestyl s ~ r ~ .  ~r  ~  first year. 
The result is that the average penod dunng'whlCh the capItal WIll be held by 
His Majesty's Government is about 5 years. The appropriate sterling borrow-
'ing rate for such short. term money is 21 per cent. per annum. 

As regards the second question, the transaction was financed to. the exteJllt of 
15 crotes by a reissue of the 8 per cent. Loan, 1963-65, at a pnce of 95, the 
balance of 25 crares being covered by the issue of treasury bills at the prevailing 
.rates which do not average more than 1 per cent. per annum. 

(f) The legal obligation .for the payment of the annuities under fhe various , 
:FurchaseActs rests with the Government of India, where it remains. ;But 
tho ~ r  with His Majesty's Government effectively ensures that they 
will make available to the Government of India'the sums required to meet the 
iiability as and when it falls due and that no further payment from the revenues 
of the Government of India will be reql1ired for the purpose., His Majesty'!: 
Government have therefore virt.ually taken over the financial liability. 

fJNSTARRED QUESTIONS AND ANSWERS. 
!RAno ~ MUSLIMS IN THE DEPARTMENT Oll' CENTRAL ExCISES AND SALT, NORTH-

EASTERN INDIA. 

22. Bajf'O Chowdhury Muhammad IsmaU lD1an: Wil I the Honourable thf> 
F'iuance Member b'3 pieas('d to state: 

(a) the present strength of Muslims and non-¥uslims, and the total of 
the difl'erent services at present working in the Department of 
Central Excises and Salt, North-Eastern India; and 

(b) if the ratio of Muslims is below what has been fixed for them accord-
, , ing to the Central Communal Ratio Rules? - . 

The Honourable Sir Jeremy Raisman:- (a) The information asked for by the 
Hunourable 1\.ff'mber is as follows: • 

Gazetted Oftkers . 
Executive subordinates 
?tfi'liRteria\,staff 

./ Total 

Muslims. 

.s 
26 

74 

Non-Muslims 
13 
91 
39 

143 

(b) In accordance with t.he orders relating· to communal represent.ution in 
the Services, 25 per cent. of vacoocies filled by direct recruitment in the ~ 
grades and· 50 per cent. of such vacancies in the subordinat.e executive and 
-clerical establishments are ullotteA to Muslims. The existing deficiency of that 
-eomm1}nity in the Department which is due to the transfer, at the time of its 
formation, of officers alrea"dv in service in the old Contral Excises and Salt 

r ~~  ~r r  India', irrespective of communal considerations, cannot 
be remedled 1111 at once but will automatically disappear in course of ti!?e. ' 

PAVOITY Oll" BEliGALI MUSLIMS IN THE DEPARTMENT Oll' ClmTBAL EXCISES AND 
SALT, NORTH-EASTEIm INDIA . 

. 23. Hajee ~ r .  Ismail Khan: (a) Is the Honourable the 
Fmance Member aware that the province of ,Bengal pays the highest. excise 
Tevenue and yet there are very few Bengali MU$lims in the Department of 
{'"entral Excises and Salt, North-Eastern India? _ . 

(b)' If ~  anRlY'e,r to above be "in the ~  does he propose to de,?se 
-:means to mcrease the number of Bengali Muslimsaooorciing to the populatIon 
~  ? 

B 2 



_ ... LBGliLA.TlVB ~  [171B FBB. 1943 
" 'l'he Jlonourable Sir .Jeremy ~  (II) and (b). . Bengal is not tho pro-
~  ill which the highest excise revenue is colleoted nor is recruitment toth& 

Storvices of the Department made on the basis af revenue collections. . Out of 
74 Muslims employed inilie Department, however, 35 are Bengali Muslinls and 
their number is bound to increase in course of time as Muslim officers who 
bel.ongt.d to the old Central Excio.es and Salt, Northem India who were trQ'lls-
ferred to Bengal on the bifurcation of the department ,'seate their posts, 
NoB'-AnoINTlUNT OF MUSLDISlN THE DEPARTlIIENT OF CE!iTBAL EXOISBS AlQ) 

SALT, NOBT.H-E.A.STERN l:NDIA. 

24. Jlaje9 Chowdhury Kuhammld lp1all Khan: (a) Will the Honourable "he 
Financp· Member be pleased to state if appointments which were due to 
MU81'almans in the Department of ventral Excises and Salt, North-Eastern 
India. have 80 far bam given to non-Muslims? 

(b) If the answer to above be in the affirmative, is he prepared to gift 
future appointments to Muslims by way of redressing their legitimate r ~ 
If not. why not? 

'!'he Honourable S!r .Jeremy Jtaisman: (a) No, Sir, 
(h) Does nQt arisc, 

STATEMENTS LAID ON THE TABLE. ,. 

InfoTmatiol1 p1'omised in Teply ta paTt (b) Of starred question No .. 34 asked by 
MT. J. RamSay Scott on the 15th Septem.ber, 1942. 

AVAILABLE AMOUNTS OP'POWER ALCOHOL AND RECTIFIED SpIlU'l'. 
United Provinces 

Punjab '. 
Other pro"inces 

Nil 

1l5.687 
Nil 

But shortly about 57,000 ~U  
a month will be available. 

gallons. 

I_/ormation promiaed in 'reply to ."ed question No . • 59 asked by Mr. K. O. Neogv 
. on the 1214 February, 1943. 

PROVISION OJ' BROTHELS FOR FIGHTING FOBCES IN CALCUTTA. 
~ from "Ualcutta DioceMlJl. Record", dated N ovt.mber, 1941. 

DO OUR TROOPS W.A:NT MORE BROTHELS! 
Are we fighting for the right! 

In Calcutta at the moment, in the very heart of the residential area, respectabla people 
an. being asked to turn out of their houses by the authorities in order to make way. for 
brothels. We think it right that the facts should be made public. . 
• Here are the ~  QTe facts. 

The area affected lies between Marquis Street and Ripon Street. Residenta have ~  
visited bv the police, accompanied by prostitutes. an4 told that their houlel are required 
"for brothels for the military". 

Protesta have met with the answer, "We know we cannot force you to go, but it will be no 
use you making complaints against your neighbours after this becomes a brothel area; sucK 
:omplaints will not be noted in the police diMy". This was then iJlustrsted b'" the 
instance of a resident in Ripon Street, who made a .complaint againat the unaeemly· Condnet 
'of a neighbouring house and was told that Ripon Street was in the brothel area and that 
therefore the complaint would not be entered in the general diary. 

r ~  ~  schemE! has began to take .shape. Objections made in recent montha by 
local residents to the Immoral use of certain houses have had DO effect. Fresh houaea.aTe 
being turned' into brothels already'. There are indications that the buildiri'l ne'Ct dOOT to 
Saint. ~r  Home !,nd Hospital for -<\ged Women is to be uaed as a place' for the medical 
exammatlOn of prostltutell. 

Further ~~  have been made to those in authority, but as yet wiUtout bY effl'r.t. 
The r .~ ~ taken up the matter .and we ask the IIUpport and prayera of Chriatialr 
people for, hun m hlB effort to 8top these diBnaceful proceedings. .. . .. . . 

. There are thoae-Bome of them in high official positioD&-who think an anneCHlarv faitll i8-
belDg made.. !Ve would ask them ~  they would" like it if they were villitfod by poliee 

~  WIth car-loads of public women to inapect their houses, and told to clear oat and' 
let their comfortable hDmea become brothels. We would allk .... hat BOrt of an outery would: , . . 
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be made if BOme of the more desirable parts of Ballygunge, .Alipore or Chowringhee, inhabited 
by wealthy Europeans, were CD08en for the new brothel area. We would' uk how senior 
go\"ernment officials, who are prepared to wash their hands of the matter, would like it if 
iheir quarter& were requisitioned for brothels. ' 

But because it is only BOme poorer people, chiefly Anglo-IndialUl, who are concerned, it 
Goesn't malter. ' 

, We are told that the Police .,re taking these mea.sur.es for the r~  of the rellpectablt 
lamilies in the neighbourhood. We are not t()ld that the respectable lamiliea of the neigh-
bourhood have petitioned the authorities to be excused from, the 'protection' which they 
will be affor,ded by the establishment of brothels all round them. , 

. We are even told that these things are necessary for the physical and moral (!) 'well-
belDg _of the troops. ' • 

We ~ ~ we ~r  right in I!&yins that. the British Army hal! long ago faced this question 
and that It IS, ~  army regulations to keep ~  brothels for the troops. The only 
plea. for openmg thiS new area III the pl'eaence of our armed forces 80 whether they will 
lie officially licensyd or not is a mere matter of words. They are mean't for the troops. • 

In Calcutta there is .of ~ r  already a 'bad' area; but surely one is enough and we 
do not want ,another. which IS to be thrust before people by being situated in the very' centre 
of the City. Those who want brothels will find the existing ones. To establish this new 
area w,:,uld only dangle the temptation before the men of our forces, many of whom are 
mere lads. Tney should be protected, and not enticed, by the authorities. 

We are not such fools as not k, realise that. there will be in every .mIY a certain number 
of men who will use such places, but we believe it is a slander on the hundreds of thousands 
of decent men in th£ ranks. to ~  that. they 'demand the multiplication of such facilitiea. 
We have discussed the matter With a number of them and find that they all condemn the 
whole busineBS. 

We know too that there has been a great deal of venereal disease among ~  troopa 
hllre, but experience in other countries has shown that the e&tablishmen,t of ~ r  
Urotnels does not remove or even mitigate the, venereal scourge. Expeflence--as m tJ:1e 
I(hine army in 1920-23-has shown that the abolition of regulation has ~r  the ratio 

. (If disease in the fOI'ces. A' more efiective measure in Calcutta would be to see that the 
.en did not have 80 much time hanging on their hands with nothing to do.' In particular 
they should' be pro\'ided with plenty of facilitiea for playing games aud for other healthy_ 
«creation. .. . . _.. .. . 
, But whek the men want it or not, the first question which a Christiaa. moat· face is 

I. it right? And surely there C&D ~ DO donbt about ~ Christian answer to that question. 
We call this war a cnJsade for righteousness. Is thiS our crusade! 
We talk about the blessings that British rule brings to India. Are these the ble&sings 

that must follow in the train of the Britillh army! < , 

We hold up our hands in horror at the immorality' of the wicked Nazis and. the savage 
.laps. Are we any better if we allow this to go forward? .. • 

Is this a foretaste of the new and better world we are bUlldmg! 
When our troops, are quartered in their own country, are brothels' mUltiplied on their 

behalf! In Chester, in Bristol in Plymouth, in Bath, in York-in a dozen other lovely 
CIld J!:nglish towns, do the ~  authoritietl go round dearing decent folk out of their 
Lomes in order to plant brothels in the heart of the t9wn! 

Such things would not be tolerated "in England. Then why in Calcutta! 
We believe that the conscieace of decent peeple both here arul in England will re'·oit 
~ the action of the authorities in Calcutta once the . r~ known. 

We demand that the whole ofIchemecOe dropped_ < , 

EztrQct from "Calcutta Dioces •• llecllrd" , .~  Decembtr 19",. 
DO OUR TROOPS WANT MORE BROTHELS! 

All ~r  under this headipg in last month's DIOCESAN RECORJ) may have 
given ~ I.  ,to a false impression-that 'the authorities' referred ,to wel'e the military 
authorities, A,ctually we were not at all sure who was really responsible; our purpose was 
to draw attention to an intolerable situation, in the hope that 'the 1l.uthorities' whoever they 
might be, 'would realise the profound resentment which their actions had I ~ . and in view 
4d it would change 0)' modify their policy. 

We .now h&'\1e the personal ~ r  of high military authorities that they are in no way 
reaponslble ~ the r ~  ~  which we protested, that they ha.ve not devia.ted at all 
from. ~  Army policy wltn regard to 'brothel area', and have neither suggested 
fk\r Instlgat"d the measures taken recently in the Marquis Street neighbourhood. For the 
tIIIke of the honour tf the Army Wt' lI'c1come this assur(l,nce. The responsibility seems to b .. 
4I1tirely on the"civil police. 

In one particular. we were wrong ': the building next door to St". r ~ Home is. to' be 
1IIed as a JIPOphylactlc r ~  certtle lor the men, not as, an inspeCtIon climc for prostItUtes_ 
Further, one phrase, 'there has been a. great deal of venereal disease among 'the TrOopll 
be1'e' though tfue is misleading: the amount of disease h,s increased ~ r .. bly, but that 
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ill bocauae lIuch, a tremendous' number of Troops are in, aear, 0 or paaa,ing through Calcutta.. 
Actually t.lieper;.entage, we are r ~  is extremely .~  much. ~r. indeed than in peage 
t.im_a fact which reflects great credIt on both the Ruhtary authontIe8 and th" men, and. . 
. we are very glad to hear it! 
This clears the situatioh considerably; but the burden of our complaint stm standa. 

What about the respectable people in the Marquis Street area who have 'wlofIfciaUy' been· 
l.IU'1led out of their houses, and all the rest whose lives are being made ilnbearable" by • 
barrage of solicitation in the street and a series of 'invasHlns' in their houses. Further .. 
what about the numbers of young gir4 being procured for this trade and brought into. 
Calcutta! And "finBlly what ab'out the welfare of the Troop8 thelDllelvQ8! The American. 
Medical Association insist emphatically that 'the control of venereal disease require8 the 
elimination of commercialised prostitution'. 

These are Bome of the questions· involved, and to which an answer i8 required immediately 
in the interest of us all-military and civilian. We trust that something will be done without 
delay. ... . 

DISPENSING WITH I ~ QUESTION HOUR ON THE . GENERAL. 
BUDGET PRESENTATION DAY. . 

Kr. President (The -Honourable Sir Abdur I{ahim). I may inform HOllOur-
able Members that in accordance with the usual practice no allotment as regardS. 
questions was made in respect of the meeting for the 27th February fixed ~  

5 -I'.!(. for the presentation of the Budget and that there will, therefore, be no· 
questions on that day. 

MorrIOK RE THE SITUATION AS REGARDS FOOD AND OTHER 
NECESSARIES.-contd. 

Mr. r~  {The Honourable Sir Abdul' Rahim):/The motion nowbdore-
the House is that of the Honourable Mr Nalini Ranjan Barker, regarding the' 
. situation in the country as regards food, fuel, drugs, etc. . . 
-lrIr. Jluhammad Azhar Ali (Luclmow and Fyzabad Divisions: Muhammadad. 
Rural): The.. other daffigures were given here to show how meagre was the 
help which the ~ r  of India was givipg to its own poor employees under 
oa scheme. BeSIdes that there is no other scheme worth its name to help 
other poor subjects of the Cro'wll-rather, they are saddled with taxations and 
subscriptions of different kinds. Sir, the Honourable Member for Commerce 
quoted figures of shortage of staple food in the country and for the export of 
food grains outside the country in his speeches in reply to the country's demand 
for stoppage ofexporls. But, I will remind him that figures will not fill hungry 
stomachs. He does not ~  take note in his figures of imports of food grains. 
Has that not gone down much from 1940-41, when it was in grams, pulses and 
'flour 10'6 crores and in 1942,.43 it .wasonl-y 30 lakhs of rupees? DOe8 he ever 
take this into consideration"? During this winter I daresay that milliollswill 
die of hunger or cold, because of high prices for every necessity of life. qur 
Honourable Members of the Government of India and other high authorities here 
and in provinces are enjoying blazing fires in their offices and homes, from 
coal and other fuel, besides the use of electric heaters. They have no diffieulty 
, about food and clothes. They can afford to buy eyerything. But go to aay 
city, town or village, . and see the condition of the poor. Thousands. lie under 
the trees or on footpaths or even in the open shivering from cold and dying 
for want of food, etc. . 

It is said, Sir, that transport difficulties for food grains will be overcome 
after some time. Are we to understand from this that' troop movements aDd 
war necessities will be subordinated iIo the needs of people of India in future t 
If not, then where is the sense" in such pallIations? Will it be sense for a.ny 
Member of the Governinent to say that priority will be given to· the transpori 
of ~  grains when the supplies wnI be available and so forth? I am afraid 
that with the present rate of export, ,the supplieR will never be available' to the-

• 
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masse. ,of India. There hll.8 been juggling in figures'and so- there will be and 
is, juggling in statements and r~ . Now, Sir, we have it that the 
Government of India's control scheme has failed miserably and a condition of 
chaos is created.' This8cute shortage of everything is bound to create a serious 
cOl;Uiagration some day not distant. The Government of India's complacency 
is very much surprising inde(;d, specially in regard to food grains, salt and fuel. 
The pity is that Government and its officials do nOat listen to non-officials ~  
con'&ider themselves safe in their offices. Even the advice of the All-India and 
:provincial Chambers of Commerce carry no weight with the Government. I 
warn the Govel'llment th!lt if the masses of India get desperate.:.. it will 15e 
difficult both for the Government and the people to manage them. The half 
measures taken by r ~  in their policy of control and not taking the 
people on the spot, in the markets and their respective p11l.ces, into its confi-
dente, lias all the more affected the already bad position. The removal of 
conirol over wheat frolIl 25th January laFt has made the position worse in 

. certain places, as day to day change of policy was .bound to unsettle bUf;ines8. 

Here, from Delhi, the all-powerful Government of India issues orders alld 
communiques. to Provincial Governments which $CUle. do not r~ . even, as 
the local conditions differ, If the peasant.So and traders or bania3 have hoarded-
up as .much as they could t.o make profit, we cannot blaIne them easily as, 

. Government itself has hoarded up. The cultivator or peasant know!:' that he 
must keep enough. to feed himself and his family till the next harvest is ready. 
He has to buy his other necessities too from his own stock uS he has no other. 
means for doing tha.t. He says that he expects no help froril any quarter, but 
only kicks and blows from Tehsil and the thanas are his lot. In my own 
province they are asked to give two pice or one anna on every rupee of their 
rent as the. Zamindar is asked to pay Rs.·10 per cent. of his Revenue as sub-
scription for v.ar purposes. Once the Tehsildar asks for that, then the Thanadar 
and often t.he S. D. ~  do the same in order to show and prove their loya:ty 
to Government only to get a title or promotion or both 'and· this routine goes on. 
This all is done in utter disregard of the condition of the people. Sir, from 
the peasants and Zamindars you can .either have payments in cash or in-kind 
but you shall have to leave something for their upkeep and living_ Thua God 
only knows how much goes to the war fund and how much to whom. Realiza.-
tions are made in different ~  and mesus. Somewhere there is)1 wrestling 
match, somewhere t.here is an exhibition 6r so, and °an official ~  esc.ape 
punishment for all his sins of omissions and commissions if he just gives some-
thing out of his spoil for the war fund. . 

It is said, Sir, that in his turn the Bania or trader has also hoarded. He 
too thinks that he maY make hay while the sun shines as he ,can easily escape 
blame after doling out casD. and grain to those who are guardians Qf peace and 

-order and sell his commodities at a price that is convenient to'him,'Why should 
l¥l care for the consum.er when he knows that Government has no safety cover for 
the consumer. The control scheme was in fact an experiment at the cost of the 
indian consumer. There was no complete, well- cut and dried scheme. from 
bottom to top.' It was sn inverted sort of scheme. There were no definite data 
of articles of produce in land or a calculated estim&te of quantities of require-
~. - . 

Now, Sir, licenses hav8- been issued for sale of necessities of life to those 
mostly who are favourites and it. I'equires very, great pat.ience if one goes to ~  . 
shops of licensees to buy. They pose as wQrst dictators and if one dare raISe 
his voice of protest, he will never "get his quota"of supply the next day. - There 
is no check at all for their arbitrary ways of dist.ribution. The ~  
will not take the municiJ)al and local boards or town area. members or zammdara 
of the locality for effective Bllpervision of suppiy depots of licensees. 
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Now, Sir, the scheme 01 "grow morejood" t.oo was 'adumbrated and such land 
where non-food crops ware cuJ.tivated was utilIsed for &.rowwg more food crop. 
Even the recommendation of the Imperial Council of Agriculture for the utilisa-
tion of ~ . land of which there is a great scope, was not aCC6i-'ted .. 
'fhe area of cultivable wa8te lllnd other than fallow is about 15 Cl'ores of acrel> 
while the area under cultivation is only 23 crores of acres. If the services of 
retired Indian agricultural t>fficers and experienced zamindars could be obtaIned, 
then there is every chance of more produce. But as red tape will not p3rmit 
that, Government will not attend to such ~  even. I would also say 
that. whether it be about the political situation in India or it be about failure 
of Government control schEme, etc. ,the people are blamed both by the .Gov· 
ernment of . India and at home. God· only may help US from such friends of 
ours I 

I will make a few suggc(;t.lons, .as has been desired by the ~  Mem-
ber. One, stop the export at once.. Secondly, non-officinls of this House and 
from Provincial Governments, zamindars oi locality, be takell into confidence 
ahd consulted in matters lelating to rates, requirements, etc., of food and fuel 
Commodities. Thirdly, GOVErnment jungles be worked at. once for wood fuel 
and charcoal and the produce supplied to Provincial Goyernments for sale .. 

. Fourthly, All-India Chambers of Commerce and Provincial Chambers, Zadiindars 
and representatives of peasants be asked to advise the Govirnment and their 
advice should be carefully considered. 

Kr. N .•. .Joshi (Nominated Non-Official) :Whllt about the consumers? 
They are the people to ad vise. -

Kr. Jluhammad A.zhar Ali: That I have ~ r r  of peasants 
and zamindars should be taken.' Fifthly, consult and follow t.he advice of the 
Imperial Council of Agriculture.· Sixthly, no more taxation on necessities of life 
if war funds are a necesility. Don't. USe a double edged sword and thus cut 
bothways. 

From the statements made by the Honourable ~ r so far, it call be 
deduced that he is paying lip sympathy- to his countrymen about the mCltJt 
serious position in the country in regard to food and other necessities oCUfe . 

. He has beeft saying something that after March 1943, if the present cO:lditions 
'Continue, the export p£ food grains would be siopped, that is, when the new 
grains ~  expected to come in. But, in fact, the time to stop export waS 
the present when Indians WeTe dying. Such an undertaking is only tantamount 
to a bitter pill . '" . . 

Kr. President (The Honourable Sir Abdur Hahim): The Honourable ~ r  
time ~  up. . 

lIr. Hoo8einbhGJ A.. Lalliee (Bombay Central Division: MUhammadan 
Rura}): Sir, I have very carefully listened t<> the lucid speech that the Honour-
able the Commerce Member made the ot-her day. We have also re9.d the T'ro· 

~  of the various conferences that have been held Rnd recently a large 
number of publications that have been placed before the public with regard f.o 
foodstuffs has given us a lot of information. . 

. To me the question does not present a great deal ..of diffiC'ulty. It mny be 
~r  to many here, but I make bold to say t.hat so far us this country is 

<lOncemed, as..J!o businessman who hal; heen trading, or whose people have-been 
-trgding in rice and ..other foodstuffs for the la!;t 140 yeara-I make bold to flay 
that there is no much fear of oUl'selves !;uffering from scarcity of foodstuffs in 
this country .. (Interruption.) Why we are suffering is a question. So far 88 
production is concerned, I may once again Ray th'lt we ought not to suffer. It 
is a well known fact that if India is divided according to the provinces, we find, 
that right up to the time when Burma WBR taken Away, Bengal used 1;0 export 
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rice. Once it was 'Bengal which exported rice to Arabia, Hej!&z,. to Abyssinia, 
to Basrah, Zanzibar, Mauritius, to Colombo and to ~ . ~  fact, it was only 
after Bengal preferred to have more of jute cultivation and Qlso to send ita 

. .superior rwe to those countries and buy Burma rice which. was sold much 
cheaper-we find that Bengal had to rely' a good deal, specially the Eastern 
Bengal and Assam, on the Burma rice.· So far QS Western Bengal is concem'}d, 
[ am prepared 'to be corrected by the Honourable Member who comes from there, 
it produces enou6h rice not only. for lomil .consumption ~  for- exp>I't. 
Chittagong was considered a l'ice"exporting port, and Puri and Cuttael, including 
the Madras port of Cocanada, were also exporting rice. Therefore. I· ~. ~  
thQt if there has been any d.eficit in Bengal in rice, it is due to ~ sudden action . 
()f the enemy in taking ~ Burma. but that, too, not to a large exteuJ;. If 
'you take the U. P .• so far as I have been'llble to make out, the U. P. has never 
.been importing rice or other foodstuffs from' outside except a little \Yheat. So 
far QS the Punjab is concerned, she ht.s never lmported foodstuffs. but has ~~ 
exporting wheat and even rice. In the year 1936-37 there was a regular agitation 
in the country. as a result of which, we endeavoured in this House to stop the 
import_ of wheat from Australia. flO that the Punjab ~  and wheat growers 
could set. a sufficient price for the ,rtiele_ So far as 1936-37 is concerned, ollr 
records wIll also show that the Punjab had enough wheat, enough to export :10t 
only to other parts-of India but to outside. And recent figures show that ~ 
Punj!lb has supplied, to the' amazement of other provinces, nee for milihry 
purposes to almost all parts of India. 

An Honourable ~ r  ,When? 

~. HOOI8iDbhoy A. ~  It is ~ fact and I do not ~ it would be 
denied by my Honourable frIend, the Supply Member, that for military purposes, 
right Ul- to 1940·41 supplies for troops in cettain parts of -Bengal and,certnin 
parts of KQrachi ~ also purchased in the Punjab. -

Therefore, I contend-and' I aID onl; r~  with ·that part of it--ths\ 
the Punjab has got a large quantity of rice besides wheat. The· price 12 NOON. of wheat in "the Punjab has been -about Rs. 4 {ler maund and I do 

·feel that this price did Dot give a sufficient return to the agriculturist. l!'ar 
less sufficient would it be now if we now SQy that Rs. 6 per Diaund would be a 
fair return to the. agriculturist in the Punjab for the simple reason that for years 
fiQgether they have suffered and also for the reason that all other neceSsities cf 
life cost much more now than they used to before and everything depenc1s IIpon 
the price- of other necessities of life. Then, we come to Sind. Here: again. 
we find that Sind never impoded rice but ~ r  it to the Arabian .md Afric:m 
ports and after the Sukkar Barrage the yield there has a)so gone up than it used 
to be before. As to the Central Provinces and Rajpatana, they. used to supply 
t.o Bombay iowar !lnd bajra. Ellen today, I make hold to s",", in certain parts 

, ·of. the ~ r State- and in Rajputana there is enr-ugh quantity of bajra. The 
pnce of balTa there has not increased much but th(: snme question of the higher 

~  of necessities of life equally affects them und they 8r-e entitled to better 
pnces. Then, we come to our province of Bombs.y .. Here. mnny years before, 
the cotton cultivation in the Central Provinces, the Xizam's dominions and in 
t.he southern part of the Bombay Presidency waR increased, '\\'e had enou'7h of • 
jowa, and .8 good deal of baj'N. Even now we ha.ve a fair quantity of jowtlt' being 
~  In the Bombay Presidency. But the ~  Presidency has always 

.. ebed to a very large extent on the Burmn rice and that. i!; dlle .to the fact .that 
the ~ of ,iow4r and baira had been ~  dcwn. We produce a certain 
'quantlty of nce III Konkan which is of a very superior type. It nsed ~  
'f!xported before but Ift,':present, I am glad to say. its export has been stopped . 
..Just 'as in Bene;al, our superior-rice was exported and we imported the BurmA 
rice and the hit to the BOTl"lhsy .Pl'PAidency hAS he en ,·er.v hit,ter R ~ of the 
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fact that we are having farouie conditions in certain parts and, the productimi 
of jowur has been conSlderably reduced, and the Burma rice has beeustoplJtlcL 
So far a,s the Mac!ras Presidency is concerned, there used to be ~ of rice there 
and we had Resolutions brought in this House in 1937 that the inferior Siam 
rice ought not to be allowed to be dumped in parts ot Madras. It is a well 
known thing that Madras, like. Bengal, live entirely on rice and nothing -else, 
In these circumstances, we have got to consider the deficit; ,dter the exports-
have been eliminated. We have got to replace the Burma rice by some su'periOl" 
rice in KonkaB and also with the superior rice of Bengal.. We have got to rephceo 
it by the surplus of wheat that is available in the Punjab and by jotOOT and bajT<l 
that is available in Rajputana and _the Central Provinces, 

We' have also to take into consideration the position ~ has arisen ~~  
of th.e price control. A lot has been said in this House sin6e the beginning of the' 
war that there should be price cbntrol and I believe naturaly one desires thCtt 
there should be price control, but as a husinessman I say that the, pric'e contNI, 
if you ever attempt to do it, must be done very carefully. If i.t is not. ~ 
carefully, then the moment you declare it you create an impression that tht:ll'e-
is a scarcity or there will be a scarcity and t.he prices will go up and therefore-
everybody must be careful. That is the first impression which is created. n 
you speak for price control, it means that you are speaking something that woald 
create something like panic. I do not like, theref6re, that specially in the pre· 
sent circumstances, except on r9re occasions, we ought. to speak 'much of the-
price control here and price control there. The price control in various province!; 
has not resulted iIl. any benefit whab;oever. I make bold to say that today wt' 
are P6ceiving far more complaints about the supply of foodstuffE: than was the' 
case before the price control was resorted to in the country, None of the Mem-
bers in this Honounble House \Vill say that ,the price control of articles (Jf 

foodstuffs has had any good effect so far as the supplies are concerned. ' 
There is a lot being said with regard to ~r . Naturally when you create-

B sort of panic, everyone who is able t{) make alittle s!\ving tries to hoard a littllt 
or more. 

The Honourable JIr,. K. S. hey (Member for Indians Overseas): Does the 
Honourable Member think that ~ for ~  reqpirernent and hoarding arc,_ 
one and th,e same thing '? 

Mr. Hooseiilbhoy A. Lalllee: I am coming to saving as well. I am only 
referring to the two most important points of high prices, scarcity and hoarding. 
These are the very commonlv used phrases and a lot has been said about them. 
I admit as a businessman that as soon as the price control' comes in and HS 
soon as the businessman see an -opportunity, they do hoard ~ much as they 
possibly can ar.i so do those who can manage or afford to do so. 'But the, ques-
tion of questiol'lS is this. The sC'lrcity in India with regard to feodstuffs is 
mainly of rice and'due to rice which did not come from Burma last year. If 
your export and import figures are taken you will find tltat the whole defiolit 
and all the cry we had in the country has been due to the fact that rice from 
Burma is not available .. It is also an established fact that if -the price of one 
of the foodstuff commodities goes up or there is Acarcit.v of it, the corsequentiaf 
effect ~  be apparent on .1111 other foodstuffs. If you a'!ree with this prf'mi"e, 
1 contend that even if our exports are restricted as they are restricted now 
including the military requirements, then also there is some deficit and that 
is due to the Burma rice not beilJg' nvaih\ble. 
- The real deffcit' therefore is of Burma rice and that can bp and should be 

reduC'ea and that great difficulty must be consi&ered as the first greal, cOl1(1ern 
of the Central Government. I contend that thev should look into it, Now. 
Sir, I was dealing with the hoarding of foodstuff. You have got to consider 
one of the most important points in that I\S- welL To hoard foodstuff in 
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largequuntities is not an ~ r  thing for thesimp1e reason that it .is s' well 
-known fact that wheat cannot be hoarded for more t.han four month!; once 

it' is sacked and put into godowns. -
Sir -Muhammad YamiD Xhan (Agra Division: Muhammadan Rural): No?" 
Ill. Hooseinbhoy A. Lalliee: I can tell you from experience that wheat 

cannot be hoatded for more than four months except when a very sregal 
care is taken or in .the fields wlderground, which cannot be done on a large 
scale. 

Dr. Sil Zia Uddin Ahmad (United Yrovlnces Southern Divisions: Muham-
matian Hural): We uan hoard wheat for four years,. 

Ill. Hooseinbhoy A. Lalli": But not in gadowns, You cannot hoard wheat, 
for more than six months. 

Sir Abd.ul Halim Ghuznavi (Dacca (;um Myml'nsingh: Muhammadan Rural) 
No, no, 
_ Kr. Hooseinbhoy A. Lalliee: My Honourable friend Rays, "no, no" _ Here-

today fortunately we are likely"to hav.e the, opinion of an expert broaght ,in by 
the Honourable the Commel:ce Member in the person of Major-General 
Wood, who has lot of experie'nce, 'and I boldly 81!Y he has a, lot of experience. 
~  the lIIutter of foodstuff and supplies ,generally and since the war he bas bee'.!, 
lD charge of a very important. Department. 

Kr. II. Ghiasuddin (Punjab: Landholders): In hoarding? • 

Ill. HoosetDbhoy A. L&lliee: He will iell you that 80 ~ r ati military ~ con-
cerned in many stations before the war and even now they cannot make use of 
the Wheat after six months although kept with all the care; and they take in 
neW' stock every six months at every important fortress like Aden ill though it is, 
in very geod godowns.. I repeat it has been the practice of Military Govern-, 

, ment to stock wheat for periods of four months or at the most six months, 
after which they will take it out. That has been also the experience of busi-
nessmen of great cities who hoard in godowns. I have not Buch vast experiente. 
with regara to hoarding of wheat. I cannot tell you abouth9arding of wheat 
in the fields or by the cultivators: but you must remember when yon have got 
any complaint to make with regard to the -wheat hoarded by businessmen you 
have got to make sure of the. places-where it could be hoarded ill. large· 
quantities and that is in godowns and in large towns where financial and many 
facilities are available. Well, I may say once agam that so far BS wheat ~  
concerned- it cannot be hoarded in godown in' large eities and in large quantity 
safely without being affected by the worms for more than six months, i1'1 fact, 
over fOI))' months. Wheat f1o"uJ: and atta cannot relllilm for more tlian three· 
months. 

Sir Muhammad YAmin Xhan: There you are rIght, but ·sometimes not 
more than two months. 

Ill. Hooseinbhoy A. LaUjee: You ean ask somebody else, if you liKe. Sir, 
with regard to jOWllT, it cannot be kept sarely in the same good condition for' 
more than four months, in godc;>wns wherein again only large qunntities can, 
be stocked by U ~ . 

The Honourable Kr.M. S. Aney: What? 
• J[r. Hooseinbhoy A. LaIljee: You - ~ put it in godowns and such other 

places: but they do keep jlmall quantities under-ground, it is kept by agricul-
turists and that.1asts for more: tha.n eight months, but . that jowar is not of 
the same quality 8S the :iOWf,lT' ~  is brougi3t out fresh and used by many of 
us. .. 

Kr. J'amnadas M. Mehta ~  Central Division: Non-Muhammadan, 
Rural): Because' of the hoarding bogey. 
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JIr. BOoseblbhoy A. Lalljee: They are not hoarding. It is not a hoardiDg 

bogey. 
Kr. Jamnadas II. tlehta: This I can understand. Go on. 
Mr. Booseinbhoy A. Lalliee: Now, again with regard to priees. Sir, as 1-

have pointed out it is very essen£ial that there should be a central bnai"d or 
that the Central Government should look into various statistics, and get 
atOnce from districts the statistics, which District Collectors can very wen do 
from every district of the quantity o,f foodstuff, specially staple foodstuff, of 
the districts on whicb the rural areas dependent in those districts. If you 
get ~ figures you can very well lay down your hands 'upon the fact that 
how much each district and each province requires a particular commodity 
for their actual consumption. It is a fact that besides the price control, 
besidea the little' hoarding, great difficulty has been that of the transport which 
is ~  of the main cause ,for high prices. Transport, as we ~ very well, 

-durmg the last whol& year had to be mainly occupied by military purposes.to 
a great extent. To get a wagon 011e did pay at least from twenty-five r ~  
to fifty rupees per wagon speciallY Rll1Ce the last 011e year. It is II well known 
fact. . . 

Sir Abdul Halim Ghumavi: Bribe? 
Sir Muhammad Yamin Xhan: Why do you not bring it to the notice of 

the Honourable tlle Railway Member? ' • ~ 

Ill. Booseinbhoy A. Lalliee: Now, Sir, paying of that premium wiis not 
th", <:nly t,hing. Thet'e is a further ,difficulty, and that is being mostly and 
invariably experienced and that is of obtaining priority certificates. It IS not 
an easy thing, to obtain that certificate from Provincial Governments and 
their subordinates, besides it is also very difficult to obtain these priority 
crrtificates from other concerned quarters. A wagon ,did cost or would cost 
in these circumstances ordinarily to a businessman more than 8 htindn.d 

'rupae note . 
• Sir )[uh&mmad Yamin lD1an: All these persons should be prosecuted.' 

Kr. Booseinbhoy A. Lalliee: First see what the facts are. Don't please 
go away with the idea that in India at present and up till now, as it is situat-
ed, there is or there is not a great scarcity of food-stuff. That is first thing, 
that -must be studied and that deficit should be adjusted. _ ... 

The :B:onour&ble Ill. ll. S • .Aney: What is the meaning of a hundred rupee 
note ? I did not follow. ' 

][r.' BOOS8inbhoy A. L&1l1ee: 1 do not want. to say to a great ~  ~  
has experience of all the worldly matters. But what I wanted to POlOt out IS 
this that ~  is the ..Honourable the Railway Member w,ho has to look into this 
matter' ~ . Once you are an elected member you, are responsible 
to legislature and then you are a minister. -

Ill. Ja.mnaA-JUj II. Mehta: Election does not ensure. 
JIr. Booseinbhoy A. Lalliee: Minister does. Any how, we did know and 

we do know that last year all our transport-I mean the- railway transport-
had to be uRed ana was rightly used for transportation of troops and other 
war materials; as at various place8 our war condition then was very very 
serious, and we have to bear the consequences of that position but now we 

'have tolc,ok to the other side 88 well. We 1J.ave also to take into consideration 
that for some important war'reasons a large stock ,>f our rolling stock had to 
be- sent out although we could ill-afford, however it if! good that so far as war 
is concerned it helped a great deal in r ~  of supplies at those places. 
Here again I contend that it was really only- in three provinces that such a 
thing as e great shortage did happen owing to this transport difficulty and these 

'three }Jrovinces, I contend, were Bengal, Bombay and Madras which are 
-dependent on rice. I really fnil to see why this loud cry of r~ r  is 

't' t 
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raised with regard to other Provinces. _ I feel' it is. due, to the fact that the 
impresl!ion of scarcity has gone abroad so widely although-I do not see any 
justification for that impression, mainly that a very large quantity is' being 
exported to foreign countries. Bit, I am not here to defend the Treasury 
.Benchel:l, but I may tell you that the export of foodstuffs to foreign countries 
is less than in certain years before the war. Certain quantitie.s have been 
shipped lor our troops, but they cannot be much because ·the number of 
Indian soldiers abrolld is not much. Ido not put them at more than four 
lakhs of our people outside the country and that is not much tp provide with 
from India if it was necessary. 

I first dealt with the regular export from this country, then with regard 
to the requirements of the military and thirdly there is also the impression 
that we have been sending out foodstuffs for the consumption of, civil ropu-
lathn outside India. There ~  if we take. -the figures for 1937, 1938 and 
19an, we dOftnd that in those years the exports were more than they are 
-just at I,resent. There again I must say we have get to considf::r that we_ 
had ~  Burma rice, to replace. At present we have not got Burma rice. 
Sixty )ler cent. of the staple food of t!J.cpeople in this country is rice. There-
fore, it behoves us to ask the Government to be more careful, not only care-
ful, but that they should not allow much export of rice to countries outside 
India for the consumption of the civil population: We are now asking for 
wheat from Av,stralia. With all good wishes on the part of the Government, 
it i., very difficult to get large quantities from Australia, and I am doubtful 
we will get large quantities from there soon. 

Ilr. President (The Honourable. Sir- Abdur Rahim): The. Honourable 
Member's time-is up. He must now conclude his -speech. 

, Mr. Hooseinbh,oy A. Lalljee: All right, S!r', All I wish to 'say is tfiis. ~  
only appeaL to Government is-that they should have district statistics and 
• keep coutrol in the hands of th:e Central Government and they should rely 
more -and more upon themselves. than pass on the responsibility to or rely' 
on ,the L?cal. ~r  who· It must;. be admitted have failed to' discharge 
~  dutIes m this respect satisfactorily, . 

Sir Abdul "Halim Ghumavi: Mr. President, S:r, the Honourable Member for 
Food ill his exhaustive speech opening thill deliberation explained to us fully 
how the posit:ou stood and asked us for 'COnstruct!ve suggestions. I have been 
listening to the speeches that have been made till now; bGt very few of them 
struck me as of!'ering any constructive suggestions. Most of the' speeches. 
criti('iEed the Honourable Member, unaware of the fact that he took over t.he 
'Food Department only the other day. 
I will deal with the question in the light of the present situation and of the 

fuhm'. 1 would {'-onfine myseii to the situation regarding foon and fuel. 
Regarding the food situation, there is no short!lge in any acute fonn in the"-
North· Wp-st Frontier Province, Sind, Punjab, Central Province&,. TJnited l)ro-
vinees. l.._!ld M.8d:o:as. I am open to correction "on this point. North-V'v'est 
!rontJ:r Provlnc'e, S;nd and Puniab are ~ r  Provirrces. In ){aorns, there 
18 a shght sho.rtage of rice, but the Province is cOnfdent that it can overcome 
. 'this shortage. In the United Provinces, there is nb acute shortage, but certain 

r ~  have ~ ~ r  short.age becam:e of restrictioTIS in t.he free movement oj. 
fc.oo!'-tuffs w,thm t.he Province. Therefore I nee'd onlv deal with Ren{!,IlI, Bom· 
bfiJ anr1 Delhi. Bombay is an industrial Province an"d depend!'; for food sllPply . 
on ,it 'ports into the Province. J;n Bengal there are Bevernl djfficulties about 
whh-h I shall deal later on. , 
Before I gO into the ouestion of the' r ~ . let me deal with c"ntrol 

meR!'\ureR in gpnera1. "Without Qllmprehensivp- "tat;stical fi!.'ures of nToduciion, 
and c(lnsumpt;on. _ no administrRtion can ~  enforr.e control. The 
mnchinery provided for the enforcement of control Was totally inadegl.!Rte nnd' 
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in(::fficient. The officers in many instances did riot understand the technicali-
ties of the r~  they were supposed to control. 1 am sorry to say that bribery I 
.~ rr  and favouritism in issuing permits ~r  also prevalent to ~ large 
.extent. 
Then, Sir, the Provinces also failed to co-operate with the ,'ontrol -measureS 

for selfish reasons. Sir, the Government. _ to my mind, should have followed 
.the example of the Eastern Group Supply Council who nrst worked out,the plus 
a.nd -minug position of countries. regarding the war requirements and then pro-
ceeded to equate demand and supply. The position today, in short, is this: 
while the occupation of Burma, Siam and the Dutch East Indies struck a vital 
·blm-J at the import requirements of India's food position and t.he Rupply of food-
. stuffs shrank, .the Allied military forces which were being daily reinforced, a 
happy lot of Itl!lian prisoners who were brought here and a large number of 
~  from the eastern tbeatres of war inflated the demand tor foodstuffs. 

Dr. Sir Zia Uddin Ahmad: May I ask one question? :My Honourable friend 
-Was a member of one of the sub-committees of the Eastel'll Group Supply Con-
ference. Did they equate the balance sheet of foodstuff for these countries also? 

Sir Abdul Jlallm Ghumavi: Yes Sir. They did. 

Dr. Sir Zfa Uddin Ahm*f: And what was the pOf;ition of India? 

-Sir Abdul Balun Ghumavi: T am not in a pm.ition toO diHclo8e that. I am 
-under un oath. . 

Dr. silo Zia Uddin .Ahmad: Cl1n he tell us whether the l'eRult was plus or 
-minus? 

Sir Abdul BaJim Ghumavl.! That also ] cannot diselose here; -1 know the 
-pojlitior:', but I cannot disclose it. -

Sir, the export of foodstuffs has continued despite this difficult position in 
'her own requirements. Between 1939 and June 1942 oyer a million and a half 
-tons of fQodstuffs had been exported. This includes rice, wheat and other 
-grains Even I,OW rice is being exported t.o Ceylon. In t.he case of wheat, 
the country ~  on exporting it until a very acute r ~  resulted in a panicky 
nwrket and the Government had to arrange tor import of wheat from Australis. 
:Sir, the Govenunent 'Contends that the export of rice now is insignificant 'n 
·compariSQn to thf' total requirements of India. Nevertheless, I submit. it is 
unwise at the present moment to export any rice n-t all until efforts are made 
-to make India pTClduce in exceS8 of her requirements. I would, therefore, urge 
th<lt an exports TI111st be st()pped until India hecomes a gurplus country. 
Another, difficulty which is experienced ~  distributing foodstuffs is that 

cennin provinces have imposed restrictions on the movement of foodstuff!.!. 
-,!,hesc restrictiom; only comp]jeate the situation. 

The main foodstuffs in regard t{) which there is acute shortage are wheat Rnd 
rice .. Now, Sir, let me deal with wheat. When Government fixed the ceiling 
price of wheat at the end of 1941, the Government was 5tHl r ~ wheat 
. and these export!'; nullified what.ever effect!'> the control may have had over the 
prices. Rally Brother!!. Louis Dephres and the U. K. C. 'C. wete aB Govern-
ment agents buying freely in ~r  and Bombay' for exporting wheat. 

Pandlt La.kshmi Xanta .utra (Presidencv Diviflion:--- Non-Muhammadan-
~ . r  Where were they exporting? -

Sir Abdul "Balim Ghumavi: Wherever they exported my point if; that-it 
. went out from Iudia. -

-
Dr. Sir Zia Uddin Ahmad: For the use of Indian Armv? 

- , . 
Sir AbdUl BaUm Ghumavi: I 'am not ~ r  witb t.hat: 

--eerned wit,h the fact that it went out of India. 
J am only con-
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What was tLc result of that in India:' Here there was a ceiling price and 

-wheat in the market could not be sold at more than that price. Govenunent 
th(;mselves beg!ll1 to' buy freely, through their agents in ~  ~  Kal'ac?i, 
~  higher prices than the controlled rates--thus themselves vlolating the prlCe 
which they had fixed for others. And. let me add that this was the cause of 
failure of' the fixation of eeiling pl'ice for whea,t. In the Punjab the deak!'!' 
found that they were liable to p1'OSe'Clltion if they sold wheat at prices higher 
-thallthe fixed 'ceiling price. The result was that all wheat in the market ~ 
underground and sold to the public only in black-markets. This benefitted, 

~r the farmer nor the man-in-the-street. 

Theil there iF; another factor. When the Government controlled the price 
·of wheat the,v did not control the price of haiTa and those who had ba';Ta to !';en 
1Itarted profiteering- on ~  and sold it at h;gher prices than even wheat. The 

~ thing has happened with f;ugar. When t.h'3Y fixed the ceiling price of 
U~ r. they did not fix the ceiling ·urice of gUT. with the refmlt thnt the 1'001' man 

h.l,) to pay for g!Jr a higher price than sugar !tself. 
Sir, in regard to rice, by the Government of India's denial policy they wanted 

to rf-lliOVe all surplus rice from areas within the enemy threatened zones to safer 
aI{'as; i r , Bengal. The Government of India ordered thai this rice ;:hould be 
removed from- cf'rtain aremf,' and the 13englll Government was carrying out their 
hehest. The result was that whereaR the Government of India ordered to buy 
rice in the mofussit-not in Calcutta-at Rs. 6/8/- a maund w!th a latitude 
given to the agents to go up to ten per cent; more, the Government of Bengal by 
a notification fixed the ceiling price of rice in Calcutta at Rs. 6/8/- per maund. 

-The- Honourable- :;\fr. Somerset Rutler, who has the ~  of tlle working 
·of the rice cdntrol Bcheme in Rurma, waR the officer who was entruded with 
the work nf carrying on the denial policy. and who had r ~  the buying 
agents to buy at Rs. 6/8/-per maund ~ the mofussiI while the SacretuTY to the 

~ r  Department, Government of Bengal, had fixed the maximum price of 
rioo tn Calcutta at Rs. 6/8/-. How could that be posRible? He did 110t even 
take into account the railway fare that would have to be paid in order to bring 
rice into Calcutta. That resulted in the entire rice in Bengal-it is not a 

-deficit province-going underground and into black market. TRere was no 
shortage of rice in fact. The result was that no dealers brought rice to Calcutta 
-out of fenr of ~  prosecuted if they sold it at a higher rate than Rs.' 6/81 - a 
maund. The Government of India's agents were buying rice in the mofussil atl 
-Rs. 6/8/- plus ten per cent. at discretion. ' How then could tbe merchants lien 
-that rice for Rs. 6/8/ - in Calcutta. So they stopped importing rice to Calcutta 
and that resulted in an artificial shortage of rice in' Calcutta. . 

, Sir. I would also like to tell 'this HO:lc;e that. chaos prevails between t.he 
:Government' of India nnd the Provincial Governments. There is no co-ordination 
'bf'tween the two. Prpvincial Governments ignOl"e the Government of India 
and thE' Government of India ignores the Provincial Governments. And I ~  
·to tell you how thfl business men suffer. The Government of India had certain 
:commihnents for exporting rice to Saudi Arabia, Iran, Iraq Rnd the Persian 

~ This is not' only this year. Rice used tc be exported from Bengal Ilnd 
.. ~ ~  t.o ~  countries for a 10ng time. When th:,! question came up for con-
,rllderatJolt ~ ]942, the Government of India, ~  of allowing the merchants 

to export freely ~ these· countries. had controlled the rice and Rrran!!ed for the 
-issue .of pennits for exporting it. That is to. say, no merehJtnt. who ~ not in 
the nce export trade before nnd who had not traded with the different countries, 
-would not be allowed to export now: but thof'le who Wf're in the E:lrport trade 
'alro!ady would be entitled to so export upon o1:-taining a licenSe for his quota 
-whiClh was to be fixed r ~ to what he. used to export, before. So the 
mf\rcltants in ~  (they are mostly Muslims) obtained their quota from the 
'Govr-rnment of lhdll\.. to export to Sandi Arabia cerlain quantities of nce. Bu. 
"thoy bRd no ~ faeilities. 
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JIr. President (The Honourable S4: Abdur Rah:m):·· The Honourable Mem-

b2r's timt- is up. . 
Sir .A.bdul HaJim Ghumavl: Well, Sir, I cannot finish this within the tim. 

atotted. It is 0. big thing. 
The Honourable Sir Edward Bentball (Member for RailwaYi and War Trans-· 

port): Sir, before I speak on the subject ef fuel I should perhaps Bay one 
word on the subject of transport of foodstuffs. I have said elsewhere. and I 
s!(f it again on the floor of the House that the War Transport Department and 
!hc Railway Department appreciate that the movement of the people's food. 
is a matt!}r of the highest importance and when it is offered for transport it wi:l 
be moved. At the present moment we are not getting any substant:al com-
plaints about delays ov.ing to absence oI transport. but if any Members have 
such complaints to put forward. I shall be only too happy if they will subm:t 
them. since we in the TransponeDepartments are only too anxious to investigate-
them and to help the ,tram:port of'food. 

On the subject of fuel several Members asked that fuel sh!?uld be" included 
within the subjects to come under discussion in the motion. But I have listen-
tld to the debate and so far I have not heard very many substantial complaints. 

JIr. X. C •. Keagy ,Dacca Division: Non-Muhamma,dan' Rural): I propose to 
speak. 

'Dr. Sir Zia Uddin Ahmad.: 1 have had no food cooked in my house for-
want of Iuel last night 1 

. Tbe Honourable Sir Edward Bentl!all: Mr. Bajoria complained that in 
CalClltta qflite recently eoal was selling atRs. 7-8-0 per IDalfndand he 

~  that it was unobtainable in Delhi, and if obtainable; it was wet .. 
He said that this was a direct responsibility, I think, of the Railway Member. 
'I'bat of cour-8e is not eorrect. The direct respons:bility"for these high prices. 
is that of the merchants who have taken advantage of the stringent positi<}ll to. 
HE:ed the pubiic. . _ _ 

~. SirZia Uddin Ahmad: May i infonn the Honourabfe Member. : 

Ilr. Presid6nt (The .Honourable Sir Abdur Rahim): The Honourable Mem-
bf'r is not giving way. ' 

The Honourable Sir' Edward Benthall: The Government have assumed the· 
respons:bility for distributing the supply of fuel according to priority needs. 
For that purpose they have- appointed a Controller of Coal Distribution with 
Headquarters in ~ . He has the respOO31bility for des;:-ateh.ng, acc::>rd-

. ing to a priority list laiq down by Goverr.ment., coal for Ehipmen, for n val 
purposes, for locos, for government requirements, Jor inunit:on factories, iron,' 
bnd steel industries, and so forth. He is also responsible for the allotment and 
~ r  of wagons which are normally classified as "puhlic". Honourablec 
Members know that there has been for some time, for a variety of technical 
reasons, into which I cannot enter in fun today, a shortage of wagons in the-
Bengal and Bihar -coal fields. Now, i£ there is a fuE supply of wagons. an 
adequate supply of wagons can be made fOe purposes of "public" supply. but 
if for any reason the supply of wagons is short overall, then t4.0se wa!!'ODS 
which stand in the lowest priority suffer. ," 

As r ~ r  ~  supply, in March and Apri! of la.Rt year public W8J?ons; 
were getting an allotment of 13 or 14 per cent. of the available wa<>'ons. Rut 
owing to the shortage of 'Wagons' wh:ch subsequently developed, the °percentage, 
of wagons which' "public ... · supply has been getting' has FHlbseqUf\lltly dronPfld 
to a figure of 5 per cent. and thllt 5 per cent.c, represents not only a Rmal'er 
percentage but a -Smaller percentage of Ii smaller total number of w8.g'Ons avail-
nble. Therefore it is not surprising that this has. resulted in a'shortage ofl'nRl' , . . . 
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supplies for domestic consumers and small industries. But in that connt:ction I 
should point out that that fall in the r ~  is. milre apparell.t than 
real because an increasingly large number of mdustnes have beenmcluded 

~r the heading of priori tv . It is estimated that, if we can get a. full supply 
of wagon" to the coal fields", 5 per cent. of the full supply ~ be ~  
to meet the needs of domestic consumers and small mdustrles. But It.JB 
obvious of course that with this shortage came the profiteer's chance. I wIll 
~ dwell on that, but it is sufficient to say that during this period, ~  was 

heing charged at the rate of Rs. 30 or Rs. 40 a ton..:...-or even more, I beheve ... 

Dr. Sir Zia Uddin Ahmad: Fifty or sixty rupees. 

The Honour&ble Sir E4ward Ben\ha11: If we had 'adhered strictly to the 
priority list, "public" supplies would have had no wagons at all; and therefore 
ill the course of the year a .scheme was gradually developed to take care of 

. this position and "public" supplies were put on a !.<>W priority to ensure that 
they would receive a due proportion of the wagons available. The provincisl 
coal scheme was introduced as froJD the 1st .January, 1943. The scheme was 
designed to achieve three principal opjectives (a) to ensure the equitable distri-
bution of the available coal between the different provinces and consun1ers, (b) 
to make 'possible a control over prices and· (c) to maintain as far as possible the 
organisatIon of the coal distribution trade. The scheme is. basell on the 
following system. Quotas are dra.wn up by the Controller of Coal Distribution 
fer each province in consultation with Provincial Governments, the detailed 
distribution of the quota being 'left to the Provincial Coal Controllp,'. III order 
to co-ordinate the quota for each province with the supply given to each col-
iiery, the provincial quotas r~ also worked out for each colliery on a quarterly 
~  and these have been issued for the coal trade in the form of a pamphlet. 

Collieries will only be allowed to load for each provincial area a number of 
wagons allotted to them ,,,it-hin the quota ~  that province. Collieries will not 
be' allowed the option of booking wagons to any consignee. or ~ destination 
in the province. The Provincial Coal Controllers are expected ,to recommend 
names of "the merchants to whom the coal is to be consigned on' which the 
Controller can base programmes directing them to book to those consignees, 
The scheme, I think, has been admirably conceived, but seeing that it involved 
the co-operation of a large number of officers and of merchants and oollieriell, it 
is perhaps not surprising that ~ of the provinces have not been able to get 
,thp scheme intO full operation as quickly as they desired. . . . . • 

Dr. Sir Zia Uddin Ahmad: The scheme is excellent but it lacks common 
It-nse, 

• '!'he BOD01I1'able Sir EdWard Bentball: I maintain that it is a good scheme 
1I.nd it is working well in some places and it will soon be in full operation every-
where. It would not be right to attach blame to over-wdrked officials for ihese 
~~  in bringing the scheme into operation, I and I am glad to say ~ 
m hiS last report, dllted the 12th February the Controller ~ Coal Distribution 
.teporls that most of the difficulties have ~  resolved. . 

As I mention earlier, the satisfactory ~ r  of the scheme is dependent 
on an adequate supply of wagons. For various reasons this, at 'the moment. is 
not satisfactory. (Interruptions.) There are a number of technical reasons 
involved and I can assure the House that the st:l>plv of wagons to the coal-
fields is one of our major preoCcllpations. It is largely or partly due to the 

r . ~ of lo('os and wagons, but it is also a matter of railway r ~. 
There is shortly to be an imponalt meeting.in Delhi on this subject and it . 
will be a great disappointment if in the near future there is not a substantial 
improvement in the general supply of coal wagons on which the supply for 
"public" purposes also depends, 

c 
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Coming to the question of prices, the Controller of Coal Distribution has 

arranged with the colliery associations that the maximum price of coal charged 
by the colliery companies shall be B.s. 12 f.o.r. colliery and for coke Rs. 16 
f . o.r. colliery. (A n H onourab le M em b er: .. Very high".) As the Honourable 
:M.ember says, these prices are very high; they are double what the collieries can 
get for priority contracts, but they are at least a very very long way below 
the prices which collieries were charging before the scheme was brought ~  

operation; and if the scheme results in the co-operation of the trade in sticking 
to these prices, I think-at any rate, I hope-that the House will agree that 
Government were justified in agreeing to these prices. 

As & result of ~ voluntary ~  of these prices at these levels, Provin-
cial Controllers are in a position to fix the local price for coal and soft coke based 
Oll the maximum colliery price plus freight, surcharge, handling charges, cart-
age Rnd a commission and reasonable profit. W.hat that price should be is 
their affair. The Provincial Controllers have ample powers to deal with any 
one who exceeds the control price. Apart from the question of prosecutions, 
they have the power, 'of course, to strike the qealers who exceed the prices off 
the list of .those who will receive coal. But in maintaining any price, of course, 
thE: assistance of the public is necessary, and I hope that HonourablQ Members 
will bring to the attention of the local auth<?rities any cases where the price is 
exceeded. . 

I will now deal briefly with the situation, in Delhi, and Calcutta as they 
have been, mentioned. In Delhi, as the House probably knows from the press, 
there has been a dispute about the compositiQn of the so-called Delhi Coal 
Eanyan. I need not go into the details of that dispute. Suffice it to say that 
I understand it has been amicably settled and that the numbers of firms ~ 
posing the Delhi Coal Banyan have been increased in order to preserve the 
normal distributive machinery of 'he coal trade. .  .  .  . 

( 

Sir Abdul HaIim Ghumavi: How can they think of giving Rs. 11 per ton 
for coal to ~  banyans? My Honourable frieDd knows, as his fifm was a 
very big firm dealing in coal, that only 4 annas per ton is given for selling 
coal. ... 

Kr. PreaideJ1t (The Honourable Sir Abdur Rahim): Order, order; the Hon-
ourable Member has had his speech: he cannot speak a second time. 

The Ho&urable Sir Edward Benthall: May I say that largely owing to the 
disputes which have taken place about the composition of the banyan, the 
supply has not been on , satisfactory basis: The requirements of Delhi are 
stated to be some 320 wagons per month, although the Controller of Coal Dis-
tribution cansiders that this is rather more than is necessary; In the month 
of December only 137 wagons were received. Of these, as the House knows, 
from my answer to a previous question, 34 were booked away from Delhi after 
they had arrive. here. In January, 125 were consigned to the Deputy Com-
missioner; and 195 more were authorised, making a total, of 320. But fpr 
various reasons which are iIlot yet clear, only 33 of these were despatehed in 
!anuary, and only 32 of them arrived in February. The position of soft ~  
IS also ..... 

Pandit Laksbmi ][anta Kaitra: Did the Honoura.ble. Member say that out 
of 320 wagons only 34 arrived? 

, 
The Honourable Sir Edwa;d Benthall: ,125. were consigned to thei Deputy 

Commissit)J]Ar a.nd arrived; and of another 195 authorised by the Coal Controller 
only 33 hdQ. Deen despatched in ~ r  .•. 

Kr, BOO8einbboy A. I ~  Where have the others gqne? 
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~  Sir Edward BenthaJl: The answer is that there have been 

difficulties between t,hecollieries and the ~ r  in Delhi. , The amount has 
heen authorised but it has not yet been despatehed. 

When you COlDe to the question of price, I. understand from a ~ 
. . which I held yesterday, that the pnce of coal has been fixed m 

1 P.IIl. Delhi" at Rs. 1-8-0 and that it is uvailuble at that price. 
SODle HOnoUrable Kemberl: Not available at ~ . Black market is going 

.on. Where can we get? We never get coal. 
The HODOlll'able Sir Edward B8iI1thaJl: 1 passed some coal carls as I ,,!,as 

.coming to the Assembly. As regards soft coke, I am informed ~  ~ pnce 
as Rs.T 1-9-0 but that it is extremely difficult to obtain at; that pnce. . There 
.are stocks of coal in Delhi but soft coke is in short supply at the moment. 

To turn for one moment to Calcu,tla, 3,600 wagons per month are allotted 
.to Bengal for the disposal of the Director of Civil Supplies. O,,:ing to .the 
.dislocation of business which resulted in Calcutta round about ChrlStmas-tIlDe 
.merchants were extremely slow at that time in placing their orders although 
'wagons had been allotted. As a. result of this, in the middle of January the 
'Controller of Coal Distribution asked the Director of Civil Supplies to appoint 
:agents. Some delay took place in the appointment of these agents largely, I. 
think, because a DlJ.{Ilber of coal merchants had 'left Calcutta but eventually 
they got t"Oget4er a meeting of merchants who had not left Calcutta and. it 
transpired that they could only guarantp-e to take 130 wagons out of 20P which 
-the Controller of Coal Distribution was prepared to make available .. That was 
the position in the middle of January and towards the end of Jimuary; But 

,coal began to arrive there from about the 21st January and the position has 
greatly eased and I have received a telegram yesterday to say that coal is freely 
available in Calcutta and seUingat a rate three annas above the c..')ntrol price. 
. Let r,ne say one or two wordS on charcoal and firewood. . 'fhey are, of 
course, provincial and. local subjects. They are produced thrOughout India 

:and supply must be locally organised; there if> nota great deal which the 
Oentral Government can do to assist the supply. But so far as I have' been 
'able to ascertain, the shortages which we have had reported to us from Simla, 
-Karachi, Bombay and the Punjab, and also Delhi, at various times, a. mainly 
shortages of supply rather than of transport. I do not say that there a!"e not 
troubles over transport but they have in the main been temporary. As regards 
belhi, the requirements of Delhi are some 140.000 maunds per month, that is, 
the civil demands, and large quantities of charcoal come from neighbouring 
Indian States. In the last six months of 1942 the supply of wagons for ~ 
coal to Delhi was 95 wagons per month. In the months of November arlIf 
December the supply rose to 151; wagons,'. but in January, 1943, the supply 
was ~  28 wagons and this was due to a dispute, I understand,. with the 
'Gwabor State. There is no time to go into the reasons for that dispute buJ; 
from February 5th the. Gwalior State undertook ~ release 166 wagons: and 
on the 12th I heard ~ 60 wagons were awaiting ~ . Unfortunately, 
~  wagons. r ~ ~r have. to come over a very congested section of the 

ooe. There IS dIfficulty In mOVlng them snd all the other traffic we have to 
move over that section, but we are allotting six wagons a day, that makes 180 
a ~  ~  ~  you will see, is a great ~ more than was supplied at 
the ~~  p010t 10 the latter part of last year. I am informed by the local 

'authorltles that the supply should be adequate, and Honourable Members will 
realisp- thnt in addition to what comes in by rail. B certafu am6unt, and a verv 
considerable amount, comes in also by road. The control price is Rs. 3-8-0 

. and I understand that the actual .market price is about Rs. 4, 
Sir Jlubammad. Yamin Khan: On paper only. • 
The Bonourable Sir J:dw&1'd BenthaU: I think that is the price one has f.o 

'pay if you can get it. As regards fireW'ood, this is also a matter of provincial 
• • c 2 
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'aDd local supply. In Delhi, the price is some Rs. 80 to 150 per unit 14 112i. 
maunds, that is apparently the unit of the timber trade. The reto.u price 
seems to bear un unsatisfactory relation to that pl'ice. But again thero is little 
that the War Transport Board and the Itailway Department can do in assist-
ing the provision of firewood to vurious cenkes. I do not think from enquiries 
which I have made throughout the country that shortages &l'e due really to, 
paucity of wagons, but we are, as I said before, only too anxiops to 10Qk into· 
it in cases where shortage!; of firewood or charcoal are attributed to shortages 
of wagons and \\'e "houid ·he yC!';\' glad to 1'('('ci\'e representations. 

JIr. President (The Honourable ::{1' Ahdul' Rahim): The Honourable Mem-
ber's time is up. 

The Honourable Sir Edward Benthall: One lJIore Rentence, .If shortagel-> 
occur I would recommend thosp ('ollcerned to make imrnediato{· ap))lication to 
the Divisional Super1ntendent nf the Railway, 

Dr. Sir Zia Uddin Ahmad: I was rather surprised at the speech just deli-
vered by my Honourable friend, the Hailway Member. We were not-discussing 

• to"day the entire coal problem. \Ve may discuso: it on !'lome o,ther occasion, 
We &I'll concerned only with fuel necessary for houseHold purposes. That is 
the real problem with which we are concerned in this motion, I say that the-
system that he has devised lack9 common sen!le. In a small town if colli is 
not obtainable, we can fall back upon wood fuel, but in the case of a big town like 
Delhi, we depend almost entirely upon coal for cooking our food. We should' 
not make the' distribution of coal accOrding to the population of'Provinces, but OIl' 
the principle whether an alternative form of fuel is available. In a. place like 
Aligarh or a town with even a population of a lakh, if coal is not available, if 
-we can fall back upon wood, we shall not'remain hungry. But in .the case of 
Delhi, if coal is not eupplied, people go without food. Therefore, in the distri-
bution of coal, you s\tould have taken that factor into consideration, namely, 
that .there are certain towns like Cawnpore, Delhi, and Calcutta, where cooking 
'iepends entirely upon coal, that must have priority compared with those towns 
where In alternative fuel is available: And that is a£ac1or whieh m;y Honour-
able ulend has entirely omitted in his plan of distribution. He says he gave 
a number of wagonS! to various provinces. There are certain provinces, for 
example, the Central Provinces, which really do not want many wagons of 
soft coke for domeE.tic use because they have plenty of firewood, But Delhi 
is a place where on account of the habits of life and the way in which the 
-kitchens are built for cooking purposes, there is nc alternative for coal. There-
fore, greater priority ought to be i given to thoE.'8 towns which have got a large 
population and where cooking-depends very r~  on charcoal and which 
cannot be. replaced by the r r~ .. wood fuel. That is a point which ~  not 
tBken intG r ~ . When I came to Delhi about. a month ago in connec-
t.ion with some Select (Jtmmittees, I noticed the scarcity of chorcoa.l in Dell;li. 
I realised that the Members of the Assembly will he coming here in Februarv 
and I· foresaw the trouble and wrote toO the Controller and other authorities ~ I 
earned that at least one wagoD load of charcoal should· be given to the Membe1'£'-
of the Assembly who will be coming to Delhi to attend the Session. We can 
bring flour and sugar with us but unfortunately we cannot. bring charcoal "With 
us from <Iur own places. In spite of my repeated writings there WQR nQ response 
from ony quarter. • 

The HonoUl'able Sir Edward Benthall: Was that r ~  or soft coke? . . 
Dr. Sir Zia Uddin Ahmad: One or the other. T do not mind; hoth are 

required for cooJOug purpose!!. So, when the Membe1'8 of the Assembly are 
treated in this way, one can easily realise what would be the position of ot,her 
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people who caimot speak for ~  and who have to suffer all these priva-
tions of lire. You may make anY&n'8ngement for the E,'lJpplyof coal for Gov-
ernment purposes; we are not concerned with it. We are' only concerned with 
the 001'1 required for cookingpurposeR. In :this case, yOu ha.ve to fix the per-.· 
centage of the coal that is required for cooking purposes in ~  t?wn .separately: . 
So far as its distribution is concerned, what you have to cODE.'lder IS this, whether 
in that particular locality an alternative form of fuel is or is not available. If 
an alternative form of fuel is available, then quota may be fixed at lower figure. 
If the alternative form of supply is not ~  then you have to give a pro-
portionately larger quanti.ty ?f ~  the share ~ that particular. town. If 
'my Honourable friend can give ?R time,. we can ~ . the ~  of coal 
as a whole. I am. prepared to diSCUSS thiS matter with hIm and POInt out the 
mistake in the distribution and the allotment of priority. 

I now come to other problemR of food. May I just remind the Honourable 
the Commerce Memher, who unfortunately is not here, that the control of price 
without previously con:trolling the f.iock is putting the cart before the horse and 
"is bound to fail. Any person having common sense will understand this. I 
am Rorry' that the Government of India did not appreciate this point. . . . . 

1Ir. President. (The Honourable Sir Abdur Rahim): I think the Honourable 
Member should stop now. He cun continue his speech after lunch. 

Thf ~  .then adjourned for Lunch t.m Half Past Two of the Clock. 

The Assemhly re-assembled after Lunch at Half 1?ast .Two of the Clock, 
R ~  Bhik Nairang (one of the Panel f)f Chairmen) in the Chair. 

Dr. Sir Zia Uddin Ahmad: - Sir. hefore lunch I was r rr ~ to the mal-
distributibn of kitchen coal. I Raid there are $lertain places where alternative 
form of fuel is available and at, other places it is not. More coal ~  ~ be 
given to those places where alte.rnative form of fuel is not available. The other 
point is local distrihnt.ion of t.hl' coal. That iR about. t.he jurisdiction of thf' 
Central GO\·emment. 

Now', coming to the question about. cont.rol in general I said I wanted to press 
t.his point firs.t that the control of "prices without previously controlling' the 
stock is putting the eart before t.he horse and is bound to fail. It- is astonishirig 
that this fact was not noticed either by the Economic ~. r  of the Govern-
ment of India. or by those experts and other persons. whom the Government at 
India invited for advice. The stockists in. this' counfry form a.compact body 
!md they have got their own combination and they control the entire market in 
India. These parasites of the' counlry are the r~ of the Government of 
India who pull them not. only' hy pORe but also by eat:S. It is the common 
experience ~  in India and in America that the propaganda of abstenance was 
carried On not by the representatives of social .reform but bv wine sellers. 
Prohibition pays the wine seller more than open market. The stookiRts first. 
filled up their granaries,. thea contrived the system or' control of prices and 
when the control price was fixed they withdrew the graip from the market. and 
~ r  it in their granaries and . . ~ r  to the practiee of black market. These 
very. same persons carried on :I propaganda that the absence of wheat was due 
to three causes, (1) the Government. was exporting wheat to foreien oountrie:'.'. 
Export of wheat if; less than 1/2 per cent of the total l)ro<tuction; (2) the Govern-
ment was ~ r  . large quantities for militD:ry requirements; (3) there was 
'It shortn£!'e III productIOn. ~ was not correct.. IlS ~ hud bumper crops last 
year. This r ~  wns intended to side track their concealment. 1'he 
stockists continued.to sell the wheat at higher prices by black market. The 
moment the control was withdrawn \"heat, bel!fln to be sold in abundance but 
at high. prices. r ~ the wheat control period it'remained hidden somewhere. 
It. ~ out only at hack door. The Government of India could not control 

~  ~  even if they had . oiesire toO do so. They would n!>t desire to. 
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do, so even jf they c01;lld control them. TheJ:e are cmly two ways of eontrolling 
wheat market. I discussed this matter at a- very great length during the 

,budget, discussion las..t year. These two metBods are practised in Bhopal and 
Rampur. Bhopal Government control the entire stock of wheat in the entire 
State of Bhopal and they fix price at Rs. 5- per maund'. There the eeer is of 
gf, rupees and not of SO rupEes. Nobody is allowed to export wheat,. there is 
an export duty levied by the Government. So everybody in Bhopal can get 
wheat at the rate of rupees five a maund-a seer' being of rupees 96 and 
not of SO. The other method which' I would like to call for the present, ~ 
Bampu! method and that is this: the Government purchased last year about 
ten p'er cent of the requirements and k;ept the wheat at different places. The 
moment the prices began t.o rioo, the Government began to sell that wheat 
in certain ~.  and, the result was that the prices went down at once 
and the grain came out in the market. This continued up to the present 
moment. The price of wheat ill about the same as it was at the harvest 
time. They had no shortage; These are the two ways by which you can 
remove the evil. But, Sir, the Government of India do not want .to adopt 
either of the two methoop. They had ,their special poliCy and they can it 
"control svstem". This system. is devised and praised by those who are 
being benefited by it. 

Now, I should ~  to pOint out that so far as the control of wheat is 
concerned we should ~ r  define the duty and functions of the Government 
of India, Provincial Governmente and District Authorities.- I think)f these 

~  are done and followed properly there may probably be some good done 
to the general public during the coming year. Now, the Government of India 
ought to lay down the policy. They Rhould fix the (Iuantity of export. It 
jR ·the Government of India alpne which ·can decide this factpr. They phould 
detennine the requirements f(lr military purposes and they alone can do so. 
They are the right person to impose control on the movement of .grains from 
one province to. an?ther. The Government of India. SHould be the clearance 
house of wheat between ProvinceE'. No person should be sllowed to take 
from one Province to another ",ithout reference to the Government of India. 
They should prescribe the penalty for t·he misuse of the rules. The penalty 
should be severe and should have deterrent effect. At present the penalty 
is written off if a perso? subscribed.to the war ~  !' .s.um of, flay .Rs. ~ 
or so and the accused IS let off easIly. I call thlll cI'Vilised corruptlOll. ThIS 
ought not to ~  allowed. ' -

JIr. lamnada.s )[. )[ehta: It is not civilised, ,but barbarous. 
Dr. Sir Zia Uddin Ahmad: A minimum penalt:v !Jul!ht to be fixed by the 

Government of India and this should be stIf'ficiently high 1;0 that it may' have 
a deterrent effect. These are the points ~  come within the province of 
the Central Government. The Central Government should also keep statis-
tics of ~  produce and requirements of the r ~  districts and Indian 
States. • 

Now, coming to duties and fl1nctions of the' Provinces, they oug-ht to 
maintain a. Department under -them and thef should know the exact prosJuc-
tion of e-ach district. They' must cont,rol the movement from one district 
tn another. We have been accustomed t.o be almOst self·sufficient in' each 
district. ~  has been so f9r ages, on account of transport difficulties. In 
exceptional caseR, in particular towns owing to abnormally low rainfall, some 
necessity might arise to get wheat or rice from outside the district. At 
r ~  shortag-e arises because. the deale1'9 in one district export- the entire 

Quantity of wheat to outside places and thus: r ~ is·created art:6cially. 
If this exi'Ort is controlled from theouMet, then shortage will be minimised. 
T.he }'rovinces Rhould also keep a re,nstel' of the entire stock in their Pro-
lrInCeR. They should be. able to tell the Government of India whieh are the 
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aurplus districts anq how much they could supply. the Government of ~  
for export. and military r ~  The quota ailo,,:ed to the PrOVInCC& 
forexporl for military requll"ements should be determ,med by, ~ ~. 
ment of India, ,but purchases should be made through the Dlstnct MagIS-
trates and not_,by the ~  of India through their contractors. ~  
moment the contractors come mto the field, they upset the market prICe r 
they have the sanction of the military authorities and the District Magistrate 
will have to abide by their word. 

Babu B&ijnath liajoria (Marwari Association: Indian Commerce): You· 
mean coctractors for military purposes? 

Dr. Sir Zia Uddin Ahmad: ~  mijitary ~ r~ r . ~  will ~  the- , 
arrangements of District MagIstrates. The DIstnct MagIStrate should take 
stock of the products in bis own . ~ r  in each tahsil and talll:qa .. ~ . 
Govermnent of India and the ProvmClal Governments ought to fix pncetjinuts' 
and wit·hin those limits, the District Magistrates will determine the pnce to-
be fixed in their o"vn districts. The District Magistrate, on behalf of the 
Provincial Government, should purchase from 10 to 20 per cent. of the 
requirements of each district and should keep them in the same way as the 
Ramp'lr State has done which I just n('w described. In that case, the stock 
which has been purchased by District Magistrates can be utilised in the town 
areas of the district, because the villagers will never be badly off as far as 
foodstuffs are concerned. It is only the people of the bigger town who are 
affected .. If these stocks are kept with the landlords, or with the stockists 
on commission basis they can be brought out when necessity arises. In this 
way, the stocks will be equalised throughout the year. 

1'1 the distribution of grains, we have many complaints, and' this is a .. 
point which. the Government of India ought to consider in consultation with 
r r ~  of consumers. The Governrr;tent are in the' habit of con-
sulting only those who hold stocks of grains. They should also consult the 
consumers. Now, the interests of the consumers are absolutely neglected. 
As far as the CommerCe Department is concerned, they always invite the 
opinions of merchants and dealers, but very seldom they consult the opinion 
')f the consumers. In this sehse, I think the Labour Department should 
protest, because the Labour Department is expected to deal with Wid look 
after tbe interests of Labour, and ~ r they do so or not is to be seen 
later on. .. 

IIr. Ohainnan (Syed Ghulam Bhik Nairang): The Honourable Member's 
time is over. 

Dr. Sir Zia Uddin Abmad: I will 'Conclude by saying a word about 
standard cloth. If you leave it to merchants, they will never ~  the 
supply of standard cloths. 'Phe Government of India should definitely say 
that so much percentage of the production ought to be reserved for standard 
eloth, its price should be fixed at a smalI' margin of profit and 

~ r  ~  should be distributed ~  the people. n you ask the 
PunJab to gIve food to Bombay, they will expect in return standard cloth. 
If BGm1ay refuses to give standard cloth to Punjab and V. P. then they will 

: retort by .saying, you keep the cloth and teed yourpelf on cloth and currency 
not-:lS wh'lch yo.u have accumulated by exploiting the consumers. The Gov-
r ~  of IndIa are the clearance house, if they take an article from one 
r ~  and they should supply other articles tlroduced by other provinces 
at reasonable prices. L 

\ 

Itr. K. a. Neogy: Sir, I am very sorry to speak in the a.bsence of the Hon-
ourable Member ~ r War Transport. To my mind, his half-hearted reference to 
cool os a 1m: [-nced ~  in his speech wlUle introducing the Railway t 

Budget, part'lall,Y explams the dijficulties thltt havf been felt -in regard to the 
I!upplyof coal and coke. My Honourable friend's remarks refer to what he said 
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were teohnical reasons which had led to the shortage of wagons. The House 
has absolutely no idea, I take it, as to the extent to which this shortage has been 
allowed to go. I put a few questions the other day in order to be able to judge 
the situati'Jbas regards the supply of wagons for coal, and answering my ques-
tions, the Honourable Sir Edward Benthall laid on the table certain statistical 
statement". From these statements, it appears that during 1941, coal booked 
·undtlr public !!upply, which I may tell the House includes fuel for domestic 
consumption, as well as coal for small industries ~ do not enjoy a 'high 
priority, coal bOQked under public supply in 194,1 represented 1,96,617 wagons 
in ~ up direction; as v-gainst that in the complete year 1942, the number of 
wag'Jns available in the up direction was 37,838, that is to say, one-fifth of what 

• tho positiol' was in 1941. Then take the down direction, the wagons availnble 
for IWblic supply in the year 1941 represented 1,74,767 and' in the year 1942, 
,the iigura dwindled to 51,0.15, vr one-third 01 the number of wagons that were 
. .availdole ill 1941. The Honourable Member for War Transport owes an explana-
tbn to this Huuse as to how this extraordinary shortage came about. I dare 

. S9.y thc technical reasolls which he mentiolls a1·.e not sufficient to explain this 
kind of r ~ reauction in the supply of wagons on whiqh depends the supply 

- of coke ani conI for domestic consumption as well as the small industries. Sir, 
I should not likeh' go more int.o details in this connection because I hope to 
,have an opportuDit.)' of debuting this point at greater iength in connection with 
the railway budget. But, Sir taking up another statement. made by him in 
reply to a questior. of mine. it appears that with effect from January this year 
.there wa;; a change in the system of the distribution of wagons for coal. From 
the 1'lt (,! January was introduced what has been termed the 'Provincial Quota 
.8 JSBIll' under ~  certain allotments of wagons are made to the different pro-
-¥inces by the Controller of Coal Supply, it being left to the provincial authorities 
then selves to regulate this al!oJment as best as they may in regard to the distrihu-
.fun of the co&1. Now, Sir, this IS the statement that he made as regards the 
'number of wagonfl that had been sanctioned and the number of wagons that 
1ormod tlK monthly quota province by province. The monthly quota fixed for 
Bengal under that scheme is 3,600 wagons against whieh from the 1st of January 
to the 15th of January only 623 wagons ~r  actua.ll:v sanctioned. It may be 
said that.,this was due to the difficulties which Bengal was experiencing at the 
tirhe due to the Japanese bombing, in so far as the traders in certain cases were 
not available and the ~r  could not be put into operation. Now, let us 
tak'3 up the other provinces. Take the' case of Bihar: The monthly quota of 
wagon,; was fixed ut 1.050 against which up to the 15th ?f.January the ~ r 
of ~ actually sanctioned was 320-less ~ r . ~  the ~  , 
The quota was 1,220-) may tell the House that thiS. quota ~  J?elhl; 
Whil'l they refer k. the Punjab, they include Delhi for thiS particular 

. purp'lie- against which up to the 15th of January 243 wagons were actually 
oIIanctioned. Take the case of Bombay: 600 represented the monthly quota. as 

. ~  which' 55 wagons were actually sanctioned up. to t.he .15th ~  January. 
As regards my Honourable friend Dr. Ziauddin's pl'OVIllCe, With ~  I have 
great sympathy ill his ~  difficulties. the ~  ~  sancbone.d ~ 
900. anli what do vou thmk was the number ~  flanctlOned aR available. 
'Nil' up to tha 15th of January. 

Now, Sir. it i-; more than 'technical difficulties' that are responsible for this 
kind .1 f .negligent'e, if nothing worse. I ~  like to take this opportunity of 
mentlOnmg that the Controller of Coal SUPflbes, who has been placed in charge 
of the diRtributio:1 of wagons, enjoys the confidence of the trade. Mr. Farukh 
is his name and I have never met him, hut people who have dealings with him 

• have nothing hut. praise for ~ . JIe is a mun flf ability, integrity and tact and 
if. ~  have gone wrong' it is because he has not been allowed a free hand, 
or ~ his recommendations have not been carried out in full. In these 
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~ r.  01 eontrol, the first essential is to choose the right man, and here we 
have got the right man according. to the ~ r  which 1, hav? received born 
Tarious quarters, but perhaps he IS not bemg allowed to functIOn properly. I 
.am in Ii position io stat.e that. in defYing his instructionJi; some of these pJX>vinces 
:adopt-wl nlethods of distribution of coal which were ultimately responsible for the 
mismanagement, the shortage of supply, and the high prices that rule .. I 
understand that ill defiance of his recommendations certain provinces, includmg 
Delhi province appointed banyans for the purpose of distributing coal, instead 
d rely ill!; on the pre-existing machinery of supply, namely, the normal trade 
,ehannela.: I shoulQ very Itiuch like my Honourable friend, Sir Henry Richardson. 
to undertahc a,1 enquiry as to the qu.antity of palm oil that is being used as a 

. .~ r  lubricant of the control machipery. 

N0W, Sir, let us come to prices. I have in JDY hand a statement which the 
HOI.ouruble the Commerce Member made in reply to certain questions of mine 
.the otper day i"l connection with the high prices of coal. My Honourable friend, 
the MemLer for War Transport, said that for high prices merchants were respoll-
:BibJe becauBf. they thought that this shortage of wagons gave them g chance for 
pl·(\fiteering. Now, Sir, this is what I find in tbe statement made by the Hon-
.oura.ble the Commerce Member as regard<; Calcutta. "So far as Calcutta is 

.~  reads his reply, "the most potent factor .. was the. abnormal condi-
tions whirh prevailed from about the 21st of December which resulted in toe 
4ipnrpeo.mnre of large number of dealers, delays in placing contract, and in 
unloading coal from wagona and in distributing from depots. Elsewhere among 
contributorv ~  were the shortage of wagons and profiteering." So far· as 
(;aleutta is concerned, I take it that the Honourable the Commerce Member -iDea 
nut think that profiteering played any very large part. . 
Now I should like to give the House an idea about the range of prices. SiI:, 

in BomJ,ay I find betwe!ln December 3rd and December 31st the wholesale 
price ~ coal ranged ~  0-13-0 snnas and Hs.\ 1-2-0 per maund. From 
..January 7th to January 21st the prices ranged between Rs. 1-4-0 and Rs. 1-5-0_ 
Now, tak·, the flast=. of Karachi: Between January 2nd ~  January ~r  the 
wholesale price was stationary at Rs. ~ Taking the case of ~ r  no 
oquotations are available for December, but from January 2nd to January 16th 
the pri\!e remained fixed at Rs. 1"11-0. Coming to Co.IC'utta. hetween 5th ~  

December and the 19th of December, thut is to 'say, before bombing actually 
started, ~ whGlef'ale price varied between Rs. ~  to Es. 7-8-0. If the Hon-
ourab]e the ()ommcrce Member does not think profiteering to be at the bottom 
<of this-as I take it he does not, _judging' from his statement--then it was ~ 

nitely a shortage of wagons that was responSible for forcing up the price like 
that beiora the bombing actually started.' Then, hetween 2nd and the 30th 
of January the wholesale price in Calcutta has varied between Rs. 6 per maund 
amI RI!. 7-6-0 per maund. .  • 

Kr. Hooseinbhoy A. LaJIjee: Does the Honourable ~ r know whether 
the Bombay maund is of 28 lbs. and not of 82 lbs? 

JIr. It. O. It'eogy: It must be assumed to be the standard ~  when the 
GovWlme"lt makes a statement like this. 
, CWning to Delhi. the figure for 15th December is Rs. 2-12-0 a maund, and 
on ~ 15dl JUlluar:v the price shot up to Rs. 4 [l maund. but I'may tell the 
House tl'fit I purchased coke early in January at Rs. 5-2-0 a maund. and hnm 
Jltnuary 1St!] thc. price. mentioned is Rs. 1-8-0 a mllund though at the present 
moment no coke IS ~. So far as the Calcutta price is concerned I know 

that the control price of coke has been fixed at Rs. 1-2-0 a maund 
3 ~  , ex-Hailway depot. a1t.hough .just before the Session started, whSlJ I 
wati m Calcutta, I could not secure any supplies for my own household, even 

~~ I and agreed to pay up to. Rs. 4  a maqnd. But that is not the point 
on . ~  I am at t?e present moment. How h81 this particular price been 
arrlve.:I at? Now, SIr, I hold in my hand l\ notification by the Controller of 

• 
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CO'll Distribution, iu, which he informed the public that the coal trade (I &lD..;. 
U ~ from it) had agreed to the following maximum prices for coal: 

H&rd coke .' Ra. 25 per ton f. o. r. colliery aiding. 

Soft coke RB. 16.... ditto. 

Other coal Re. 12 .." ditto. 

Now, Sir, take the case of 60ft coke. Soft coke is put at ·Rs. 16 f. o. r. 
~r  siding aceordiug to the agreement of the coal trade itself as advertised· 

by the Controller of Coal Supplies. Railway freighti.rom the railwaycoUiery' 
siding to Calcutta is a fixed figure of Us. 4-13-0 a to. The present unloading 
and depot charge!;: l'epreseni eight annas a ton. Therefore in all, when the coke 
actually comes to the depot, it costs the depot holders Ra. 21-5-0 a ton. I must 
here pause and admit that it is not the full q'uantity of a ton that he actually 
gets. \Vhat he gei!> is something less, which is 24 maunds, as representing . a 
ton. Therefore for 24 maunds of soft coke he lIRs to pay Rs. 21-5-0., But 
accordmg to the wholesale price fixed under the Government of Bengal's orders. 
he would be ~ Rs. 27 as the pdce of 24-maunds of soft coke at the rate 
of Its. 1-2-0, which, leaves a margin of profit of Rs. 5-11-0 per ton, while the 
average maximum profit which'the trade couJal ever dream of getting was never 
more t,hl1D Re. 1. As a matter of fact it was very..!!!.ueh less. The profit used . 
to be bdween eight anhas and a rupee a ton, against which this generous Gov-
ernment of Bengal fixes a profit of Rs. 5-11-0 a ton. I should not. like to make· 
any comments on this though we have heard stories as to how the price came 
to ~ fixed, but even then, if coke was actually available at this figure, one 
would not perhap£ have minded, but it is not 80 unfortunately. 
Sir, I should have liked to deal with the other questions, but the time th!\t 

rhavc been left with is too short to enable me to do anything like justice to the 
other points involved in this motion. 
Now, there is one general observation which I should like to make and it is 

this. I do not doubt the sincerity of the Honourable Member in charge ",hen 
~ saId thtlt he welcomed this debate, but I cannot help feeling that this House 
deserved beth'r treatment. It is only after_certain motions of adjournment had 
bee'l tabled that the r ~  agreed to set apart some time for a discusaion 
of this all important question. This is, of ~ r  how the House has been treated 
consist('ntly in this as well as other matters. Now, Sir, during the last Session 
non-officif11 Memberb initiated e, general discussion of the question regarding 
f<Y.il.l supplies and price control, and there was a specific motion of adjournment 
in this ~ dealing with the question of supply of wheat. Any dscent Gov-
ernment in the world would liave taken the Legislature into its confidence with 
regart to the vital issues involved in the question. But what do we find was 
done? ~ Legislative Assembly had its last pteeting on the 2nd of April ... 

Mr. Ohairman (Syed Ghulam Bhik Nairang): TPe Honourable Member's ~ 

is up. .  ' 
][r: X. g. lf8!)gy: We find tbat on the 6th April the r ~ Member in 

charge, who was then MeILber in .charge of Education, Health and Lands, 
holding his first food production conference, and elaborating his pIal and: 
making a statement as regards the position. The invitations for that con ence-
must have been sent out earlier, during the period while the Assembly was ih 
Session, . and yet the Assembly was ignored. 

][r. J. D. 'l'ySon (Secretary, DGpartment of Education, Health and Lands): . 
My intervention in this debate will be confined to the subject of drugs and of 
food production, and though I am taking my coat off I wish to assure the· 
House that my intentions aree:ptirely rfon-bellfgerent. . 

My Honourable friend, Mr. Deshmukh, seems ·to think that there is a 
policy On the part of ~  to discourage the production of drugs in India. 
In faet, I think he said that it was the policy of Govemment to obstruct drug 

• 
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production. That would be a sufficiently remarkable policy in view of the ship. 
ping position. As "8. matter of fact, o-overnment are on the look out all the 
time for indigenous sources of drugs. The Director General of the Indian 
Medical Service, as a Supply Officer, has a special establishment called the 
Production Planning Department, with branches coverinR drugs, dressings, and 
instruments, and wheBever a possible source of supply in India is reported, what 
is called an "educational" order is placed,' and if the firm can produce the 
drugs or the instruments up to standard and in quantities that justify it, then 
orders are placed. Without going into details, I can assure the .House that 
there has been in this way a very remarkable increase in the number of essen· 
tial products that are now produced in India which were not produced in India 
before the ~. Many of these drugs are ,now, so, far as Government Depart-
ments, civil and military, in India a.re concerned, obtained entirely from Indian 
sources. If they are ;not obtained entirely from InJian sources, it is because 
the preient supply from those sources is not sufficient. One reason that pre-
vents our obtaining all the drugs that are required on the civil and military 
side of Government from 'Indian sources is the absence of the raw materials 
in India. I will mention two groups: one is the mercury group, to which, 
I think, belongs that intriguing drug calomel. 'The Geological Survey tell us 
that there is no mercury in India. Another group is the bi;muth group. I 
believe there js no indigenous supply of bismuth in India. It obviously would 
not be worth while, facing the great difficulties of war time, to ~r  .to procure 
raw materials from abroad in order to establish the manufacture of the drugs' 
of these two groups in India, if "the raw materials are· never likely to be avail-
able in India. 

Then the other reason. why we may not be able to manufacture any parti-
cular drug in India is not the absence of basic raw materials, but the absence 
of the necessary plant or of chemicals which are required for the treatment 
of that basic raw material to produce the drug in question. I have in mind. . . 

Pandit IAksbmi KaDta Kaiua: Will· the r . ~ Member ~  en-
lighten us on this point? Why is it that the Drugs Act which was passed by 
this Legislature two or three years ago has not heen given effect to in the 
provinces? 

JIr. J. D. TySOll: I do not think that question arises at all .... 
Pandit LakMmi Kanta Jlait.ra,: It does. You have done nothing to prevent 

the spread of spurious drugs, which was the main purpose of ~ Drugs Act. 
Kr. J. b. Tyson: The purpose of the Drugs ~ was not particularly to 

increase production of drugs. I ·grant it certainly was intLndE:d to control spuri-
ous drugs. I was speaking about the very important coal-tar group of pro-
ducts. It falls really into two groups-Phenol and its less complex derivatives, 
and the second group is the Inore complex derivatives. We have got 'the basic 
r ~ material-:-a certain quantity of it anyhow-in India for. manufacturing 
this group of products; and when we get the necessary plant-nnd we hope to 
have it:it will be possible to manufacture the less complicatea- products-those 
that go to the manufacture of aspirin, for example, will be made available. But; 
as regards the more complex ones, it is necessary to have a whole series 
of highly manufactured additional chemicals, ~ of which are not available 
in India; Also for manufacture on a commercial. basis, it IS necesl'lar;y to· have 
very special equipment. . 

Pandit ~ Kanta Jlaitra: What about the quinine position? , . 
Mr. J: D. 'l'yIIon: I may perhaps illustrate the difficulty in the case of ~  

drugs whIch have been referred to bv Mr. Deshmukh and in that connectIOn 
I shall make a passing reference to ~ the quinine position. Sulphathiozol was 
the first of these products. It is covered ,at present by a British India. patent. 
It has, been found efficacious -in the treatment of plague and the Bombay 
Government have moved' the Government of India under the Indian PatentS' 
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Act for a license tor the manufacture of this drug unliler section 22 of that Act 
which provides that any person interested might present a petition to the 
Governor General in Council alleging that the reasonable requirements of the 
public with regard to any patented invention have not been satisfied and pray-
ing for the grant of a compulsory license or in the alternative for the revocation 
of the patent. . . • . 

Kr. Govind V. Deshmukh (Nagpur" Divisioll: Non-Muhammadan): May I 
know what has been the result of that? 

Kr. 1. D. Tyaon: The ~  has been referred to the High Court of 
Calcutta as is provided in that section; and we must await theill decision; but 
I would only say that if the Honourable High Court of Calcutta decides to 
give the petitioning Goverpment a liC6D.ce I still fear that they will have great 
dltllCulty ln Ur ~  tbe drug, because one 01 the principal requirements, 

. Chlorosulphoruc acid is not obtainable in any quantity in India. . . . 
JIr. Govind V. Deshmukh: Is the Honourable Member aware that this drug 

is not now manufactured' in the United Kingdom; it is manvfactured ill the 
United States and is imported into India from those places? 

JIr. 1. D. TyBOll: It has to be imported; that is the whole point. Then take 
atebrin. We arl not affected in this case by any patent. It is a German 
invention, and atebrin is one of the same group. The Bombay Government 
applied quite a long time ago for ~  to manufacture 300 lbs. of atebrin ... 

Xl. ~  V. Desbmukh: Is any application necessary, because in the war, 
the patent of any enemy finn automatically lapses? 

JIr. 1. D. Tyson: I have said that no question of patent arises in this case; 
but they wanted to spend a good deal of money and it is a "section 93" 
r ~  and it was not in their original budget and so they had to come up 

to the Government of India for ptmuission. On the advice of the Drugs 
Supply· Committee ~ pointed out that out of 31 ingredients, 12 would have 

'to be imported-12 tons of chemicals to manufacture 300 lbs. of the 
r ~  decided that shipping Rpace could be better utilised. After the 

fall of .lava which cut off our supplies ·)1 quinme, we re-examined the question. 
The Bombay Government then wanted toe manufacture about 500 lbs: of 
atebrin, but they said they would require some additional equipment; they said 
they could manufacture at the Haffkine Institute up to 2,000 lbs. but for that 
they wanted a great deal more equ:pment. all of which would have to be got 
from outside. Now, it is Vel'y definitely Government's policy in the plan for 
dealing with the quinine shortage, to utilise atebrin. We have to ec!OnomiS( 
in our quinine supply by using atebrin wherever at present quinine is used under 
medical supervision; that is to say. in hospitals. We cannot go further than 
that, because atebrin is a new drug, in some ways perhaps rather a dangerous 
drug, and it should only at this stage be administered under medical supervi. 
sion. But' we have placed orders for atebrin to replace the quinine that is 
administered under direct medical supervision; and the kind' of figure that ~ 
have in mind is between 17.000 and 20,000· lbs. of atebriu. I ask, what is 
300 pounds or 500 }founds, here or there, when we ~  dealing with figures 
like 17,000 and 20,000 potmds? Th;s drug is being manufactured on a huge 
scale in the United States of America and on a big scale in the United King-
dom; and at a time when we have Co conserve every ton of shipping space. 
it is ~ clear that ~ must be obtained in the smallest possible bulk ... 

Pandit Lakshmi Kanta lIaitra.: Row much do you expect to get? 
Kr. 1. D. Tyson: We hope to get about 20.000 pounds of atebrin .... 

, \ 

Pandit LakBhmi Kanta Mattra.: In the present year? 
Mr. J. D. 'l"JIIOll: Yes, in the ~  Jesr. We have no case fo1" pressing 

for shipping space for the equipment and tbe drugs thst will be necessary tin 



finable this ate-brin to be manufactured on a commerei8J. scale. We cannot even 
press for it.as a research matter. The process of manufacture is involved; it 
is difficult, it may even be dangerous; but there is no mystery about it. It is. 
not a research matter. As a matter of fact atebrin, and 1 think, sulphathiozol, 
have been manufactured on a small scale, on a laboratory scale, in India. 
H.owever, to encDurage a Jiioneer effDrt, we are prepared to try and facilitate the-
manufacture of a certain amount .of atebrio at the Haffkine Institute, the 
product to be used in Government institutions only, so that we shall not come 
into any possible conflict ~ the-trade, if we can get the subsicLary chemicals 
and equipment that will be necess8!"y before they can come into production ... " 

Kr. Govind Vo Deshmukh: Why was this manufacture of atebrin at the Haff-
kine Institute in Bombay discontinued? 

JIr. I. D. Tyson: I do not, know that it was ever really begun; they wanted 
. to manufacture 300 pounds: it is possible for them to have manufactured a 
pound Dr so, but they did not manufacture anything like 300 pounds., It was. 
for that that they wanted plant. and chemicals. 

I come now to the questi.on .of foodstufis. 'fhe department for which ] 
apeak in this House is rfsp.onsible for the production side of the food grains 
problem, a responsibility which, of course, we share with, and largely discharge 
through, the provinces. Until the loss of Burma, I think I am correct in 
saying that there was n.o sign of any shortage of food in India.' Our "grow 
more food" campaign, theref.ore, began after the l.oss of Burma, and, in fact. 
after last year's Tabi crops were in the ground. It could only, therefore, take 
effect in respect .of the khari! cr.ops that have been reaped within hlIe l!&st few. 
months. As a result .of that campaign, in the khan! season alone-the Tabi 
figures n.ot yet being available--Sl lakhs of acres, over 8 million acres, .of land 
not previously under f.ood crops were brought under food. About half of that 
was transferred from cotton to food crops. It is true that owing to the failure 
of the monso.on in s.ome places and cyclones in others, nqt all that s.owing 
came to r ~ . That is a kind of thing that happens year after year in India, 
and India iJ!' n.ot peculiar in that in the w.orld. In the khari/ alone we did 
produce nearly three milli.on more tons of food than was produced in the khanl 
of the previous year in spite of their being a shortage of rice in Bengal .of very 
nearly three million tons. I think that the Government of I.ndia and the 
Provincial Governments and States which have collaborated to obtain that 
result are entitled to claim that to that extent they have mitigated a difficult 
situation. . 

Last year we pr.oceeded, at rather sh.ort notice, ~ the. principle of askiDg 
Provinces and States whllt they. thought they could do in the way of increasing 
food pr.oduction. This year 'fie have gone further. We have asJred them to 
undertake an "all out" p!"Oduction,the very maximum production p.ossible. T.o 
ensure that they realise what is e:x-pected of them we have held out before them 
certain targets which we expect them to attain. Those ta1jgets.are in nearly all 
cases in line with the maximum that they have ever produced in 'that parti-
cular. kind .of cr.op. In order also that n.o desirable scheme should be omitted 
merely for lack of funds, we have offered them financia.l' a88istance from the 
centre far approved schemes, and schemes are coming in DOW for examination. 
W3 have als.o arranged to create a post .of Director .of Agricultural Production 
f.or Food, a post to be filled by an officer .of the status of a Director of Agri-
culture, who will advise us, and, if the provinces 'so wish, advise the provinces 
ab.out schemes. 

Then as regards vegetables. I think Mr. Deshmukh is und('r the impression 
that we are exporting large quantit.ies .of vegetable seeds abroad. I can re-

, assure him that we are not. • We have a.lways exported 8 certain quantity of 
vegeta.ble ~  especialJy oni.ons, to c.oudtries where there is a large, Indian 
populati.on, I;mt when we f.ound some m.onths ag.o that private firms were 
exporting small quantities, very small consignme'its of vegetable seeds, we 

• 
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placed a ban on the export of all seeds except oilseeds, without reference to 
the Governmeut of India, and such· export IS only allowed after we have satis-
fied ourselves that it clln be allowed without danger to our own seed position. 
In fact, we are taking steps to import vegetable seeds from 4merica for our 
own purposes. I want to say one thing in conclusion about vegetables. ',1 
think pressure on the vegetable markets in India admittedly ,comes entirely from 
the presence in oUr midst, the welcome presence in our midst, of very large 
numbers of troops. Ordinarily, the peasantry in India grow their own vegetable 
and people in the urban areas depend for their vegetable supply . on market 
gardeners to bring in their vegetables from the suburbs. 

Mr. Ohairman (Syed Ghulam Bhik Nainmg): The Honourable Member's 
time is up. 

Mr. 1. D. Tyson: -I shall just say two ·words. ~  propose therefore to 
meet this difficulty by mass producing, getting provmces to produce the 
vegetables in mass for the military Doth for dehydrating arid for eating fresh. 
And if we can take the military demand, which is ~  a very great 
demand, off the market, we believe that the oidinary supply position will be 
Il'eBtored,· in fact, rather, improved because there are more vegetables being 

, grown under the stimulus of high prices. 
Sir Muhammmad Yamm Khan: 1 want to make Ii proposal to' Government, 

and if they agree, there should be another day allotted for this debate, because 
'We think that sufficient debate has .:iot taken place and the public point of 
view has not come sufficiently before the Government. 'We have had the 
pointB of view of the mercantile community represented in this House. 

Mr. l amnadas M. Mehta: The workers' point of view has not been placed. 
Sir Mubammad Yamin· Xhan: Ne!ther the workers' nor the public's point 

.of view has come out sufficientlv before the Government. To me.et that diffi-
culty, another day may be given. 

lIr. 0bairm.aD {Syed Ghulam Bhik Nairang): This point may be placed 
before the President on his ret.urn. 

Sir Muhammad YamiD DaD: I am putting it before the Government. 
1Ir. E •. L. C. Grit (Bombay: European): Sir, as the Leader o.f my Group 

nas discussed the subject of food in his speech of day before yesterday, I will 
mainly coniine myself to other matters implicit in the motion. I would like to 
commence with the subject of dearness living allowance which has, in some 
respects, been discussed during the debate upon Mr. Jmnnadas Mehta's adjourn-
'ment motion. -. 

lIaulvi Muhammad Abdul GhaDi (Tirhut Division: Muhammadan): On 
a point of order; Sir. How is dearness allowance admissible on this motion? 

lIr. E. L. C. 'G:wUi: If the Honourable Member will allow me to continue 
my ~.  I sbft'll be able to show how it is relevant. I was saying that the 
question of dearness living allowance. 

1Ir. Chairman (Syed Ghulam Bhik Nairang): I hold that the matter is 
irrelevant to this discussion . . . . . . 

1Ir. E. L. C. Gwilt: I bow to your ruling, Sir, but I think it has a definite 
bearing on inflation and the qnestion of food and . . . . . 

1Ir. lamnadas •. Mehta: Without money you cannot get food; so both go 
together. 

llr. E. L. O. Grit: I will deal with it on a la.ter occasion. Now, I woUld 
like to deal with the question of price control, alld particularly with that of 
drugs. Once tI-:ere is control of ~ I term primary distribution --e.nd this 
~  to food a$ well as drugs or any product for that mstter-I m:aintain there 
.can be a contl'()l of the j>rice asked by the retailer provided that Government is 
tJufficiently. determined tb control that price. , 
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I appreciate only too well that in nonnal times the price is fixed by supply 
. ana demand, but so far 88 drugs are concerned, they are either manufactured. in 
the country, imported through agents who are ~ r  of the ~ ~ 
turers overseas, or by dealers who ,make thell' purchases through mdentmg 
houses . 
. l At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed 
the Ohair.] " ." , 
1 think I am correct m saymg that no reputable manufacturer, certamly none 

.of the great Pharruaceutical 'Houses of International repute, have raised their 
prices disproportionately to the increases in their ~  of selling, but the .Gov-
ermnent will be as well aware as myself that profiteermg of the most gross order 
has been taking place in the retail trade of this country. 
We all know of the reasons of the shortage of quinine and that the main 

reason is due to the fact that Java is in the hands of the Japanese, but, Sir, 
I would ask what manner of man is he who, as my Honourable friend, Mr. 
Deshmukh, has ~  comers quinine to make his fortune in a country where 
mp.laria kills hundred of thousands of souls a year or insulin, or the hundred and 
·one other therapeutics upon which the life of man depends? What manner 
·of man is he and what punishment does he deserve? 
Had my Honourable friend Mr. Neogy, with all his knowledge or parlia-

mentary finesse, tabled first a resolution calling ~ the severest penalties for 
these individuals and that the Government of India Act, if necessary, be 
.amended to ensure uniformity of action between Central and Provincial dovern-
'ments, before calling for the House to be di&solved, I venture to think the 
.country would have cause to be more grateful to him. 
My Honourable friend, Mr. Jamnadas Mehta, a day or two ago demanded 

'that profiteer!'. be hanged. That is his opinion, and his sincerity cannot be 
questiolled, for it will be reca\led that he was speaking upon,' and supporting, 
a rbsolution condemning alleged excesses. He is entitled to his opinion but 
I !Would like to tell the House of some of the punishments metM out to those 
individuals in Great Britain who disobey r~ orders. The firn1 of Wood-
'lands Chemists and three Directors were fined £40,000 for exceeding control 
orders by £28,338. • . , 

Pandlt La.kshmi Xanta lIaUra: We do not know, Sir, how this is relevant to 
the motion under discussion. -

1Ir. President (The Honourable Sir Abdur Rahim): I do not think the 
Honourable Member can now discuss what was said on Resolutions that have 
already been moved in the House. The Honourable Member must confine 
himself to the motion before the House and not go into any questions which' 
arose on a previous debate. • 

lIr .. E. L. O. Grit: Well, Sir, I make my' submission that ~ control of 
price has a definite bearing on drugs. 

JIr. President (The Honourable Sir Abdur Rahim): If the Honourable 
Member enn make it relevant to the motion; then it is all 'right. 

Ilr. E. L.· O. Gwilt: I commenced by talking about the dearness allowance 
~  I thought was relevant to the issue, but I was ruled out of order by the 

CJl8lnnan. ~ r  I will continue if I may. I was saying that the firm of 
Woodlands Chemlsts and three, Directors were fined £40,000 for exceeding con-
trol orders, by £28,3R8. The United Chemists Asrociation of Cheltenham were 
fined £10,000 and these merely for exceeding of quotas in the sales of Cosmetics, 

~ .Iest the Honse should think it is only the large concerns against' whom the 
Brlttsh Government hll'Ve taken action, I would quote the case of a stall holder 
wh·J -was fined £20 and £5 costs for overcharging four pence halfpenny (about 
four all1l8s) for the price of a chicken. For offences 'contravening Food Con-
, trol Orderl'! one man has recently been sent to penal servitude for four years and 
fined £2.000, another to eighteen months imprisonment and fined £2,000 . 

.. . • 
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1 have heard it aTgued ,thatdesplte control orders ~. Great Brlta.m ~  

markets exist. I have just given evidence that they do, but ~  at peril ,to 
those who trade in them, e.nd when they are caught the penaltIes must mllke 
them wonder whether the racket has been worth while and, as will be clear to 
anyone who reads the English papers, black markets' are' the exception in 
England. In India they are unfortunately the rule. . 

. Unfortunattlly time at my disposal is insufficient for me to explaIn a meth0d 
wheceby the price of essential drugs can, I think, be controlled even in ~  
eounLry, but, 1 shall be grateful if the Honourable the Commerce Member vrill 
give me the opportunity of discussing the matter with him on some other 
occasion. The scheme is not infallibte---:-no scheme is-but its success is 
depepdent upon penalties for those who disregard control, and I r~ to think 
thuli if severe action' were taken tomorrow against those who indulge in anti.'-
social activities and profiteering in essential drugs, the price of n large number 
of those medications upon which life depends would be substantially redu08d 
the day aft.flr. ' . 

Before I fbish, Sir. I would like t.o give one of the reasons where authority 
is r ~  for gome of the shortage in drugs and consequent profiteering and 
ODe which I feel cannot have escaped the notice of the Honourable the Com-
merce Member. If the Army and Supply' Departments are short of a ~. 
they J:tave-and very properly-the power to requisition the stooks of 8 COnt-
Yl"prcial concern. I submit, Sir, that should such authority do so and the 
drugtl have bpen imported, the Commerce Department should, on production of 
the receipt of such goods, issue immediately a licence fur their replacement. 

I would, however, lik( to point out that when the same drugs are repeatedly 
requisitioned, it is indicative of the fact that there is prima ,acis evidence-
thai the foreoasting arrangements of the authority concerned are mefficient and 
thdt Government are treating commerce as their stockists. . 

I make ore last pIes. The Government is importing wheat; I trust it will 
never he pemllUed to fall into the hands of speculators, for every bushel im-
ported into Indill' to keep down speculative prices means that that amount less 
of war ~r  can be shipped to this country! and England, which knows what 
sacrifice means, loses an equivalent amount of shipping space. It is perhaps. 
Dot gE?nerally realised that whether a ship is sunk in Arctic waters or in the' 
Indian f)cean, the effect upon the food situation in England, which is vcry much 
more ~ than I hope it will ever be in ~ country, is immediate. 

Sir Muhammad Yamin Khan: Sir, before you resumed the Chair, I haa 
made a suggesticn, which was postponed tall your arriva.l, that the Government 
be plea;;ed to allot another day for the discussiqn of food question ..... 

Kr. Pl't'aldent (The Honournble Sir Abdur RB'him): We will go on with the-
debate for the present. 

~. P. If: I ~  .. (Calcutt,a Suburbs: Non-Muhammadan Urban): All the 
PartIes have agreed and the Honourable the Food Member has also a5n'eed that 
another day may be given. 0 • 

~. Preaiden:t (The Honourable Sir Abdur Rahim): That I do 'not know: 
We Wlll go on WIth the discussion. I understand, Dr. Banerjea will not speak. 

Dr.P. Jr. :aa.nerjea: Not today, Sir. . • 
~. If. Il. J'osIa1: Sir, although Government has been very generous in 

1!.llotting one r~ day, I propose to take advantage of this opportunity toda:V' 
because I feel It IS better to take off my chest what I hav to . te d 'f! k . "t . h' e say 10S a 0 

~ I wetg mg on my mind, Sir, I propose to ~ a genera!, thou h 
~ r  brIef, r ~ of thE' food ~  in India. I feel that the whole ~  
IS ~ to the ~ ~I~r  of Government to realise the importance of the s I 
of food to the CiVIlIan population. It, is also the failure of Go t t u.pPkY 
Plans b f h d t t Lt. vernmen ·0 ma -e e ore an 0 mee lWe difficulty which was bound to arise. Sir, a 
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little thought .would have ~  the G<?vernment that· in all countries. on 
account of the war difficultIes regaTdmg. the supply of food had ansen. 
Even in America these diffictJIties have been experienced soon after the begin-
ning of the war with Japan. I, therefore, feel that .the r ~  r ~  ~ r 
the present situation' is upon the r ~  of IndIa-theIr failure to r ~  
the importance of the food supply and failure to plan how to meet them. SIr, 
the Governm('nt of India- should ~ shown more foresight in ~  to meet 
the food situation. The Honourable Member himself has admitted, that people 
in India have not got much confidence in this Government and the rseponsibility 
for the fresent situation ~  attributed to ~  ca,use.. ~  the Honollrable 
Member himspif has admItted that even III normal bmes IndIa was not a surpl}lS' 
country as regards food. Therefore, the Government should have made greater 
effort to meet the situation which WI,lS bonnd to arise. I, therefore, feel that 
Government of India should have made plaut> from the very beginning of the 
war to meetthefood situation. They should have, in the first place, thought of 
increasing t.he food supply by increasing the pr,pduction of food-grains, they .should 
&ave shown Ioresight and lllade a plan in time for increasing the production of 
this country. 'fhe Honourable Member himself admitted that 'grow more food 
and fodder' was taken after Burma was taken by the Japanese. Sir, I would 
like the Goverllment, at least, now to ,nake serious efforts to increase the pro-
ductioll of food-!ltlpplie!l in this country. I ~  glad to hear that the Govern-
rnf'nt of India is now thiriking of appointing a c;pecial officer. 

An Honourable Member: They have decided 
Mr. N. !rI. Joshi: I would like the Government of India to take up this 

question verv ~r . Let them have not onlv one officer. in the Food 
Department iooking after the question of food butU establish a strvn& section 
in. the Food Department. Sir, I would like' the Government of India to issue 
instructions to the Prcvincial Governments to grow more food. They must 
make a thoroilgh enquiry' and .set up necessary machinery so that our food 
supplies will be increased. 

Then, Sir, the next question that I would like to take up is the question of 
export. There 9'gain fhr' Government of India had shown lack of appreciation 
of the fact that difficulty as. regards the food-stuff was bound to arise. There-
fora they sho1l1d ha Vf' taken special steps to stop export of food grain from this 
country long agp. They exported wheat to Arabia and to the .Middle East. 
It could have been expcrted to Arabia 8'Dd to the ~ East, with as much ease 
from Australia as from India. 'rhere£ore they should not have exported wheat 
to Arabia and to the Middle East. 

Then there is the question of export of textile goods. The Qovemmeni of 
!ndi!' ~  exported and still does export textile goods. Prices.of textile goods 
In IndIa ha ve gone up three times and even the industrialists are n0t anxious 
to export their goods to foreign countries as the government of India takes 
away from them f:lO per cent. or something lilfe that by taxatioll' I do not 
kn.ow. why' Government of India should be anxioqsto expdrt textile goods at 
thIS tIme. . I ~  Sir, that the administration of the control for export is also 
~ r  weak In spite of the fact that the Government hAve got so many officers 

• ,m th:lt Department. In Bombav permits are ifl<med Without much difficultv 
for exporting es.sential goods which ~r  necessary for India. . 

Then there 11'; the question of imports. We have just heard from Mr. TyRon 
about druQ's. The. .Government of India can ,certainly give priority to ,the medici-
nal dnlgs over whl!;kv· And other drinks. There is enough qumtity of whisky 
and other r ~  this country, while there is,sC) much shortage of medicinal 
r ~. Now, Sir,} would'come to the question of price control. In the matter 

of prIce control the policy of the Government of India has "een all along that of 
vaccilation and a dilatol"V one. Thev take ~  time t-o begin to control prices 
and . ~ I they' began,' to control prices there again thev hesitated and they 
eFltabliRhed control over wheat. leaving ~ other' essential !lrticles of food with 
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the result the control of wheat was not successful on account of the inter-rela.-
tion of the prices of different food grains. Then when the Government of India 
established control ~ r whea.t their effort as regards the enforcement was very 
weak. People ~  selling goods at higher prices in spite of contrdled prices. 
Not only that the Government of India was so weak that their own Milituy 
Department purchased wheat at a much higher price than the prices fixed by the 
Government as controlled prices. I, therefore, feel that the Government of India. 
should make up their mind as to whether control is a good thing or net, ~I  

if it is good they shGuld enforce their controlled prices .  .  .  . 
The Honourable JIr. K. S. hey: What is the opinion of the Honourable 

Member? 
Kr. N. II. Joshi: I shall give that immediately. I am definitely of opinion 

that during the, war, period we cannot do without control. I would suggest to 
the Government of India that they should not hesitate to take firm action against 
people who break law. Prices shol1ld have been controlled in all cases of food 
grain and other essential articles and the Government of India should have kept 
very heafvy penalties for those who broke orders. 
Then, Sir, Government again while contI'Olling the prices did not follow up 

the process of control and regulation in securing supplies. If you merely .col!trol 
prices you are bound to have bldbk mllrkets. Government must, when lJiey 
exercise control. take up every thing.in their own h!mds: Here again the Gcvern-
ment was verY weak., Government should treat this countrv as one unit but 
the r ~  of India was weighed ~  the idea of r ~  Autonomy and 
instead of taking the work of supplies into their own hands they left it to the 
Provincial Governments. I think it was 90 great mistake. I am not suggesting 
,that the-Government of India should have 'appointed their own officers in-the 
Provinces. 'Government of India could have certainlv used the Provincial 
Officers as their own Officers. This could have been ~ and thev should have 
donp., ' ~ 

Then, again, Sir, the Government of India were very tender ~ r  the ~ 
mercia! community . They followed the policy of allowing the traders to continue 
to have their share in the business of distributing food grains. I feel, Sir, thut 
the Oovernment were "ery wrong in that matter. I am not suggesting that the;v 
should have thrown these' tradArs and merchants on the Frtieets. Thev conld 
have emTlloyed. these merchants and traders as their own emplcyees, . if rhe-y 
liked. But it was a wrong thing to follow a weak policy as regards' contr'>l. 
They should have taken the whole business of supply .and also of distribution 
in their own h!mds. 
Then, I com,e 'to the question of liftillg of price control. The Government 

have made a great blunder in lifting price co'iltrol for wheat. I feel that if 
~r  had followed the right policy as re,;ards their dealing with the 

Provmces, there would have been no necessity ~r lifting price control. The 
Government of lRdia have been forced bv the Government of the Punjab, in 
spite of what they say, to lift the price cOlitrol. The black r ~ ~  W"11 
~  this Government. Now, I come to the question of Effect of lifting this 

.r ~  control. After all if you want the people to have suffic:ent food, you must 
gIve theI? 'that food at a price within the 'capacity of the people of tMs country. 
If yon lift the control the price too will go up. It is no use yonrmaking ~ 
wheat avaihble at a price, at which the people cannot purcha"e their food. 11 
Government are prepared, they can do as the British people have done. 
namely, to give subsidies. If the market nrice is 'h;P.'her, the Gover"ment of 
Great Britain is willing to subs'dise the bnsiness but they fix re"s0nJlblu r ~  
and t.he consnmers are not to pav more. The ~ r  of India should give 

~ jf they lift prire-contt"c1. 
Nnw comes the QUAstion of distribution. I feel th9.t the rieht principle of 

distributing food grains ~ the country at such a time is according to' the needs 
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of the people_ A province which has surplus grain cannot have, on ~  acooolut, 
the prlvuege of J:.luvwg more iood grum!; tJ:.lau a J:rOVlllC6 WW.Cil !S ~ .. 
'Jenera illWi1i be mutual co-operation btltweeu the l'rovmces. 1£ .bombay .If; 
detiClent Ul food and It the l'unJ\lb has a surplus of food, then the.t'Ull}3b mult, 
g1ve her surplus' to Bombay aud Hombay, 111 return, mUt;t ~  her CIOln to 1h,e 
J:'ul1Jab. I, therefore, teel ~  ~  tood .grams avallaule m the ~ r  t:!llould 
be <listributeci on the pnnClple 01 the . needs of 'the people and dlstrwuted ill 
such a way that every mdlvluual should have equal share III the ma.tter of 100.1. 

In givjng food ~  cannot . ~  a . ~ ~  . ~  an JindlVlduaJ hving. ~. a 
tmrl'1Us .t'rovince and an U ~  llvmg m ~ defic.Iellt 1 rovmce. 1 ~  ::lr, 
that the Government of India have neglected thiS' questIOn of distnbuuon 
entirely. Until recently the Government of IndIa did nothing. You must, 
when your supply is not enough, introducb rationing. The Government of I ~  
neglected this question of rationing. They thought of it onl'y recenily, knoWUlg 
full weH that without rationing, you are not gomg to solve this problem, '! he 
Honourable the Commerce Member stated that the problem is an urban OUl! 

Bnd Dot a rural one. 1 feel that the Hono'lrubJe the Commeree Member is llOt 
well informed on ihat subject. 1 -know that the problem 01 securmg food is as 
acute in villages as in urban areas. If he had stayed in Bombay for a little 
longer than he had stayed, he would have. knowa that the pupuiatlOn of .uombay 
is going up very rapidly on account of ·the mere tact that lD bombay the peopie 
can make a row and force the Goyernment to get some food. if you canllot 
get the full quantity_ of food, you can at least get something in Bombay. :)ut 
in the villages, in the districts, the peopre find it very diffic:ult to e,etfood l.tnd 
So they leave the villages r.nd come to Bombay. I, therefore, feel that the 
Honourable tbe Commerce Member is not well informed when he says that 
food problem is confined only to urban areas and does net exist in rural areas. 
I have one suggestion to make to Goyernment and it is this. Government illay 
create a machinery to deal with -this problem. The.'- may have price control, 
they may also arrange for production of food and do the other things, but they 
laek in one thing. In India the Government of India have not got the con-
fidence of the people and they also cannot secure the co-operation of the people 
and without having the confidence of the people and l the co-operation of the 
people this problem is not likely to be solved, I know that in Bombay the 
Government of Bombay have opened Government grain shops and when ~  
first started these shops, there were queues which they could not manage. \Vhen 
suggestions were made to them that they should secure the co-operation of tl:t:: 

. represel1tatives of the people, the queues, to some extent, were less. I. therefore, 
sugge.at to the Government af India that although they may haw a ~  
~ r  the. Food Department, and a yery capable Food Department, still 
~ the problem Is' to be solved anli people arp. to be satisfied as reg'l.rds the solu-

tIOn of the problem, then the" mnst create a machinery bv which thoe . ~  
of the people and the co-operation qf the people will 'be ~ r  I suggest to 
them that ~ should have a representative Council at the Centre. I :1l11 

told that (}overnment of India have got some kind .of .ldvisory Council. I df) 
D&t know what'the cftnstitution df that Counci!;is. I suggest ~ them that they 
should make ~ F{)od Council R 'representative one.. Your .experts 011 

the Food CouncIl may be "ery good people, but they will not securf; 
for you. the confidel.lCe of the people. I also suggest· to them this. 
thai ~  representatIve machinery should be established at every st'lge 
and .at every' place. I know, Slir. that the Government of Tndh 

. ~ the; Local . ~ ~  ~r  supplying large quantities of grain 
to mdustnal :employers m this cOlmtry. I kno)'V that although the ~r  
have got r ~ . the workers are discontented bp,pause the employers refuse to 
hav,e ~ . adVIce of the representatives of the workers. This is. necessary. becam;e 
ordllulnly ~  workers have very little confidence in their employers 'inti in India 
the people 111 general have got very little oonfidence in the Government. The 
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HODOurable the Commerce Member lUmseU ~  admitt-ed that. 1, therefore, 
suggest that in order to secure ~  co-operation .of the ~ and the ~  
of the people, they should establish representative orgarusatlOns to adV1se them' 
at every stage and in every place. 

JIr •. I'rank R. Anthony (Nominated Non-Official): There is one aspect of 
this food situation which, although it has been touched upon by many of tbe 
speakers, I feel hilS not been sufficiently ~  or clarified .. We have heaJ:d 
the case of the businessmen put forward before the House. But I feel that 
the point of view. of the consumer, and particularly of the poorer consumer has 
not received sufficient attention. One of the Honourable Members, I think ~  
was Sir Henry Richardson, made a plea for a much firmer handling of hoarders 
and profiteers by Government. I would certainly endorse that plea, and I should 
like to attempt to elaborate and strengthen it. I feel that one of the darkest 
spots on Indian life today is the manner of its reaction to the war with reg.ll'd 
to this question of the food situation. There has been and there still is 1;;1 
amazing lack of not' only of business nioralit;r, but of common decency among 
large section of the business elements in this country. Unfortunately, Sir, 
it is poorer people who are suffering. The Honourable the Commerce Member 
told us that it is essentially the industrial and the urban population that is being 
affected, but he was corrected by an Honourable Member of this . ~ flDd 

I am inclined to agree with that Honourable Member who told him that 
if anything the rural population is being 'affected as much, if not more than 
the urban population. The ~ in touch with rural conditions tell us, und 
I am not disposed to disbelieve them, they tell us that the agriculturist is in-

(P.X. 
creasingly faced with the grim prospect of grinding provetty, and (hat 
the labourers in the villages are today faced with the stark prospect 

of utter starvation. I believe, Sir, it was the Honourable Mr. Hooseinbhoy 
Laljee, who said that there. is not ~  ~  absolute or natural shortage of food-. 
stuff in this country. I agree with him. I am inclined to believe Jhat tllis 
shortage is essentially an artificial and deliberately induced ·one. .Ko thinking 
person can resist the co:q.clusion that those who are handling the sale and the 
distribution ot foodstuffs are indulging in the most ruthless hoariling, the IllOst 
pitiless profiteering. Many Honourable Members today referred to the acute 
shortage .of foodstuff in.oCalcutta. I was vel'Ji recently in Calcutta, Sir, and I was 
told by the most reliable persons that d\lring the recent panic-striken exodus 
from Calcutta, wp.ich included many merchants, these merchants were offering 
huge hoarded stocks of cereals to anyone. and practically at any price. I have 
servM on several committees, and it is the satne old sordid and tragic story in 
this country-profiteering, more profiteering, and still more profiteering. Devoid 
of civic ~  .devoid .of the ~ r  sense of duty that they owe to 
their country and particularly to their poorer fellow-countrymen, many of ~  
businessmen in this. country are minting fortunes out of the starving cries of 
India's poor, and it is unfortunately a problem which is assuming increasin.';iy 
menacing proportions. Profiteering is being practised on an increasingly bra.Zdn 
scale. Profiteers have evolved a system of blackmail and coercion based on the 
threat of withholding supplies-the supplies necessary to life-:-from theaverq.ge 
person, and these persons are, therefore, afraid to level charges against them. 
Any provisions for control, any provisions for any regulations with regard to the 
control of prices, will necessarily be futile and fall on barren ground unless they 
are backed up not only by the sanction of the law but, if necessary, Sir, by the 
terror of the law. And this problem ~  an increasing menace to th.e 
Government. If "Government ptlrsists in its present policy of drlft, particularly 
if Government persists in its present policy of leniency,- it ~  inevitably be 
overtaken by a situation which will ultimately be completely out of its control. 
. The only way to bring these business freebooters to heel is to impose the most 
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r~  penal measures. We are living admittedly under the I ~ . ~  
conditions and unusual conditions demand unusual measures. Une ~~  
Member said that profiteers should. be han,ged. 1£ I ,.had the tmle,' ~ could 
probably make ()ut an exceedingly g.ood case for' hangmg people who indul,ge 
lD, this kinq. of hoarding and protiteenng. Hut what do we find, r ~ . 
in this country. We read ~ cases w.hert: r ~  are prot::E!cuted ~ r . ~ .  
for hoarding and for profiteermg,. and ~ the ~  bne ~  read of ~  lIDpOSltlOn 
of thd most ridiculously small fines, ~  which; ~  ~ Henry R r ~  re-
marked, have made Government a laughmg-stock 10 this. country. ~  ~ 

ment seriously believe, Sir, that. ~  r ~  ~ . big busmess-
men whom 1 would call the national' blood-suckers 10 this r ~  Govern-
rr.ent seriously believe that ~  .~  blo?d-suckers mind paling fines, ~  
which at best represent a mICroscopIC proportion of the murderous profits ,.!".hich 
they are extorting from the people l' And, Sir; while I liatened to this deoate, I 
found few concrete suggestions made to Govemment, to enable them; effectively, 
to meet this situatioD:. If Govern:Q.lent is even partially to find a .soIution to this 
problem, ,Government is bound, to impo"le a compulsory jail sentence; This 
sentence can be left to the discretion of Govemment. :But it is necessary J lD 
order to call a halt to this ,profiteering, to impose a ccmpulsory jail sentence on 
all profiteers ap.d hoarders. Offer rewards for information leawng to the dis-
covery of hoarded stocks, confiscate all stocks belonging to those found guilty 
of hoarding, appoint special staffs to track down hoarders and profiteers. These 
measures Government can and should evolve !lnd if Government fail to evolve 
and to adopt these and other measures, Government will inevitably ~  itself 
to, the charge that it is not prepared to adopt these measures because these who 
have vested interests in this matter and big bUSinessmen, who are indulging in 
ruthless profiteering, are pulling the strings so as to influence Government to 
\ continue its present ineffective policy. . 
'. Sir, !l8 I have said, we are living in unusual cqnditions and unusual meaSHes 
are necessary to overcome these unusual conditions_ If peop'le in time of the 
"'ar, when the nation is fighting for its very'exist.ence, do _not spontaneously show 
a sense of business morality, a sense of civic duty, then these must be imposed, 
they must be induced, if necessary. by the most drastic legislative measures. 
Impose the most drastic penal provisions. Strike into the hearts of these persons 
the terror of the law, persons whose only God at present is the profit-mQtive. I 
say, Sir, and I say it emphaticplly, that the Government cannot, llxcept to the 
peril of the whole country, Government cannot continue to play with tbis 
problem.' . 

Kr. Jamnadas K. ~ eir, the one thing that has been brought out dur-
~  the two days debale is that there is no dearth of food in this country. It 
I~ not thnt enough food does not grow, or that it is.,less than in the years pre-
VIouS, or ~  even with the conCfuest of Burma the food supply t>f the country 
~ become less. I have in my hand the figures of the food production of this 
country from 1932-83 to ~  (the. last year's figure is, of eourse, an estimate), 
• and ~  r. ~  production of food 10 this country during those eleven years is 
, fort!-nme mllhon tons. That is the average production of food in this country 
durmg the last 11 years., rr:he war period is, on the other hand, singularly 

r ~ ~  when the ~ .r  IS, as I shall read ~ out, 53 millions, 50 millions, 
53 ~ ~  and 52 ~. The average of four yp.ars is something like 52 
mtlhons. So the war period has produced more food by 3 million tons in this 
countl}' t.han. the a.verage of the, last 11 yeam. This broadly is the situation. 
wPy IS It then ~  so much production, . larger by 3 million tons than the 
'average of the prevIous 11 years,. the public hl\ve waited' for food, formed ~  
and .have gone .to black r ~  but have got part only of what they need at 
heavy co.<;:t a.nd In most cases dld not get what they wanted. The situation became 
very acute HI. Octo?er, 1941 and its seriousness has steadily grown ~  then. 
My Honourable fnend, the r~ Member; was then wrong in' saying 

• • 
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that betore .burma leli, ~r  was no trouble. Burma dId not fall In October, 
lWl. 'l'hereiore, ·the only question IS whether the titate is in a positIon to 
see that the dlstribution'of thiS food is done equitably among all the popilla·Lion. 
That is the only problem, and whatever stands in the way of that equitable 
distribution ~  be dealt. with in an eqUItable manner. 1£ the Uovernmeltt 
are ~ r  too much to foreign eountries, that Dlu,;t be stopped. If the. 
Uoverument are giving too much to the military, ~  must be stopped., If 
the Governlllt;llt are will king at provincial cantankerousness, or so .. cu,lled pro-
vincial autop-omolls 'governments, whose autonomy seems to figure EtO r ~  
when'they want to stnrve their neighbours; if there are hoarders; if there are 
r ~  and all should be dealt with 'impartially, with sole rBgard to the 

needs of the masses of the people. . 
But I am "ony to say that Uovernment b:lve failed in each and ev!::!)' respect. 

Government havt: the usual feeling that they know everything, and thaL .any-
body who is an outsider knOWg nothing. ~ that they ha",e done is to appoint 
some ~ r  sOllie Controller, some Deputy Controller. They have held 
conferences, they have issued communiques, they have appointed food advisory 
councils; the Honourable the Commerce Member has rushed from Bombay to 
Calcutta, Calcutta to Delhi an,d Delhi io Lahore. With all this, the food 
situatit)ll has not rcia'xed at all. Let this be borne in lllind. The Govern-
ulpnt always say that they are fully alive to the situation. They are doing 
their best to relieve it. These are idle words when in a city like Bombay 
with 92 Government shops, before each of these shops is open the next morning. 
500 ~ makE: their beds there so that they may get their food the next 

. morning: when everyone has in this way to spend 10 to 12 hours for getting 
food, and thereby l()Oling a full working day, with the food supply of the country 

. constant. what have YOll to say of Government's policy? I arn not ut all 
impressed by all these appointments of Controllers and· Directorso I am not 
at all impressed JJy these councils and communiques and conferences. The 
net result of all this has been nil. The situation of food supply was worse In. 
1936, even before Burma was lost, and still there was no such dt'arth ~ 
unfortunately has harpened on° account of this total !ailure of Government to 
retrieve the situation. • 

Now, onp. reason given has been that the transport service of the country was 
not able to cope with the transport of food. That was perhaps true in the 
ye'lr 1940, and 1941 to some extent, but al; soon as the railway;; nwol,;e to the 
needs of t,he food situation in the country the.re has been a real improvement. 
All I know of railways is that sufficient equipment is placed at the disposal of 

, anybody who wauts t.o transport food. I do not know about fuel. I do know 
about food. Of course, you cannot cook food without fuel. Therefore, unless 
the fuel supply is there the food supply is useless. But I do not think the 
railwa}s can be blamed for the impossibility of\getting food, since -at least during 
the last twelve or fifteen mconths the railways have been fully alive to the needs 
of the transport ~ food, and the Honolll"able the Member for Wor Transport 
gave us an assurance the day before yesterday that the food will in any case . 
be transported. 

About export of fo,xl to foreign countries. I find that· there used to be. 
before the Will' something like. 4,500,000 tons of fo<>4 exported to foreign 
countries, and since the war that amount has increased by about 200,000 tons. 
But the ordinary trade having been closed to seaborne traffic, ~  stoppage of 
these 400,000 t{)I1S of food for export purposes became automatic. It could not 
be r . r~ . . So why did GO'\'erriment allow it to be transported to other 
countries while this country was .not getting Mod? . Because the .1overnment 
did not reaiise that their policy of food distribution was absolutely chaotic,' that 
then: would surely be utter ch'.o8 in the distribution of food as tirpe went, and 
that a few hundred thousand tons ~ food supplies to Our allies and to our 
~  in the ~ East perh,aps did not matter. That was probablY at the 
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bottom of' their allowing export of f<>?dstuffs ~ foreign ~r .  but now at 
least I hope that, when we .are r ~ the. ~ r  wIll. not export liny 
food ,to foreign countries untIl the food sltua.tlOn IS abs?lutely nght.· ~ last 
known export had been 7,26,000 tons. It IS 11 very big figure. Seven lakhs 
tOM of food to be exported when people do not get food and that also for 

~  pUrp08€;s! What ~  ~ r  for military ~  ~ kn?w, but I 
~  tell you. ~.  i:>emg purchased for the military m ~  country 
I know, but I call1lot tell you. The only thmg I say is thatl, looking at the 
situation of food supply for the civilian population, it is. to be hoped that ~  
military authorities will see to it that they do not take away any food that IS 
!lot abs,)lutely necessary. 

The next source of mischief is the failure of the provinces to pool ~ r 
resources. It is a very sad spectacle to me that .any province should hoard 
food, should refuse to part with it, and that the' Government of the province 
should be hehind it. It is to me a very sad ~ r  on the un-neighbour-
liness of the Indian people, ~  it is clear that this has nothing to do with 
communalism. If the Punjab Government does not export food to other part;; 
of India, Muslims R'f; well as Hindus starve. If the U. P. Government does 
not export food t.o deficient areas, 'Hindus and Muslims both starve. There-
fore it is Dot Ii communal problem. It is. a problem of provincial narrowness, 
which I am sure the population itself does not share. It is the .few big people 
ir. high offices and their entourage and their privileged supporters and lackeys, 
who, in order to make money out of the miserie8 of the poor, have  heen able to 
persuade the Provincial Governments nQt to part with food for I he starving 
population of t.he rest of India. 

" 

This r ~ is a very sad commentarJ on human nature; and it 
cannot be ",ufficiently condemned at a time when this cOt}ntry is fighting the war, 
when the entire resource5 of the nation should be placed at the disposal of the 
St.ate in such a manner tbat the war can be carried on most effirlientl:v; aud no 
war can he ~ .rr  on efficiently unless the population is fed. The ~  who 
atE; hoarding food. the provinces which are hoarding food, are fifth columni.·;ts; 
they are the friends of the enemy. The German or Ja-p can kill me ·when he 
comes; in the meantime these people are killing me. I agree with my frierid, 
Mr. Joshi, that thE: GOVErnment of India is not powerless. The Govemment 
of Indin I\ct I!ives His Exce'llency the Governor. General full power to pull 
Provincial Goyemments hy the ear and t,o teach them their duty, to behave 
pmperly with the rest of t·he population. It is the Government of India wbo 
~  to be blamed for not rna-king full use of their powers; while they are 
arrC'sting the political malcontents by the tbousand, this treacherous fifth colum-
nist who is stp,rving the population is still supposed to be a respectabie section 
of hUIJiJ\nitv. The heao of the Provincial Governments, men whom the Gov-
ernment delight to hOJ1oul' and wit,h whom they compromise for m.urder-what 
ie; t.?is etory going rOllnd openlv, that Governm'ent comprGmise with murder by 
takmg money from tbosr· who have starved the population? The man who is 

~ r  or running a black marKet or hoarding is a potential murderer, how-
rr ~ R  he may be. He is n murderer. and that the Government of the 
~ ~  should compromise with such a criminal by accepting a sec!'et sub-

~r  to the war bonds or a fine, is to mv mind 8 most shocking snectacle. 
if it is trllf'. n hafo: been onf'nlv alleged. You have never contradicted it. At 
least, we know that none of ~  people. who hnve I.l'iven such sums. have been 
since nuni.,hed. That if< truwalso. Thf" punishment that has bepn given is 
what if< given to people who adulterate milk in ~ streets of Bombav-a fine so 
!;n:'all ~  it ~ the man to cRrp' on. In the last war, that ~  novelist, 
:\Ofl!>f< MarIe Corelh. was found guiltv of having hbarded potatoes of l\ few pounds; 
!'1wift CRme thi! r ~ of t,l.p Jaw Rna .. he WAS flned-r.-TrempmbPr tholHrh it is now 
25 yean; ~ . Here my friend today qu<?ted the British example of 

• • .. 
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£40,000 against people who in this war refused to obey. and carry out the orders. 
That Is how wars are conducted. That. is how a nation ,puts its will behind the 
conduct of the war. Here with ample food suppl! ~ no need for any 'Shipping 
-in England the whole or, ut any rate, a large part of the food has to be brought 
from' abroad--.}lere, the f(Jodis growing inside the country and' still the popula-
tion is starved. Let. alone the high cost, even those 'who want to buy cannot 
get it; snd in the meantime the profiteer is making his fortune. Out of the 
misfortunes of the people, fortunes are being made every day; and lhe Govern-
ment looks on idly unconcerned, although they gay they Rre doing all they cau. 
n this is all they cnn, all I can say is that it is a poor doing that they ~ . I 
have advised the Goverlllnent of Bombay, and I advise the Government 0.1 the 
Delhi ~ r also, to have a police ring round Malabar Hill ill Bombay 

.. and round New Delhi here, and they will find people who are very 
respectable; people whfJ cai! themselyes patriotic people who have 
no end of condelllration of Government for the miseries of the people, they are 
:ilie biggest offender!' in hoarding fiye years' food. If the Gov€rnment of Bom-
hal places Malabar Hill in my hands, I can supply one month's food to ~  
city of Bombay out of the hoardings of the so-called respectab10 people; and 
Bombayis not a speci.al sinner. ,PeGple who have got the 1I10ne:v out of panie" 
out of disrerard of the meds of fellow human heing, store in excp,8S of require-
ments, creating shortage which was already acute. But Governmental 'action 
is '"ery lax, and the control 'without supplies is a meaningless thing. Supposing 
Mr. Joshi prcclain,cd a strike 'and took a red flag, but r~ was UP worker 
behind him, people will laugh at hirr! next morning. Supposing he goes to 
Delhi junction !>frying "Strike, strike, strike", hut the trains 'are running. The 
Government in proclaiming. control of food without stocks are like Mr. Joshi 
without his followers in a strike . . . . '. 

Mr. :N ••• '.Joshi: I will not' commit such a mistake. 

JIr . .Jp.mnadas •. Mehta: I did not gav vou would. It will be just like that. 
I merely say that sllpposing that happens' ... 

\ 

JIr. President (The Honourable Sir Abdur Rahim) '; The Hon()urttble Mem-
ber's time is lip. 

Mr . .Ja.mnadas :M. :Mehta: Yes, Sir; I close. All that I say is, therefore, 
that what is needed is Government control, Government action, and the action of 
the State,because otherwise it is leading t{) the liquidation of the WaT effort. 
It has got the worst effect on the "'ar effort of the couhtr.v, by increasing the 
discontent. • 

Sir :Muhammad Yamin Khan: Sir, I will first take the Question of fuel hecause 
it was dehatef} greatlv in the morning before lunch. and the Honourable TraDs-
lnrt Memhcr had foorne ~  in meeting- the points raised. Iw.ill here give 
him, not the po:nt of view of the merchants, but of the conSumer and the mo,n-
in-the-stre<'t who is suffering. The Government here--I do not know which· 
Government it l,,-have gi'lten licenses to some peonle, to sell coaL and the 
publie ~ to deal with i;heee peon'le. As soon as these license holders get a 
supply of cO'll find it is knGwn in the surrolmding locality, the neople rush there 
an.1 aftr'r half an hour tht' people are told that the whole of the 'coal has 1)I.'('n 
sold out and thflt· no more iF; avnilable. If .vou go 'to the dealer onlvfifteen 

'minutes late" the man savs ~  I have sold every thine- but there are \lome' 
neople whn hil.-to-B it: the Qovernment hRR fixed REl: ~  but if vou !!'ive me 

, Ril. ·,2-8·(l J will manage to get the coal from those people and ~  it to your 
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~. But make the cash payment Drst." When the man is asked where 

the coal is, he says "1 IU!l nOl going to ~~  ~  to you.; you will get the coal, 
at your plaoe if 'you make tke payment. That IS how thmgs are gomg on; ana 
because v.)U cannot do without coal, you have to pay Rs. 2-8-0. When you ~  
this co·\t" for Rs. ~~  you find there is at least five seers of water ~  ~  
tfJ increlu;e the weight: you get only 35 seers. This is an r ~ gomg 
Oll hert} and I do not know why the Honourable Member has not been put t,o 
this experience 1::imself, but if ~  makes inquiriesfr0n:'- ~  people. ~  r ~  

~~  iron! the market, he will come to know that this IS so. This IS ~  J? 
one· place only: In ~ ~  places in N.ew Delhi it is ~  ~ ~ r .  thIS I .. 

~ on-and III Delhi Clty also. I think the ~  of appomtwg licensees .to a 
slllall limit ill wrong in principle, and in policy. What the Government should 
do is tha.t if they appoint some license holders they should see that in the whole 
city or Delhi nobOdy else keeps any quantity 'of coal whatever, and if coal i., 
found in the possession of g.nybody dse besides those license holden, a full 
enquiry should bl:; made where he got it from, and if he cannot give a proper 
answe;, sufficient deterrent punishment should be awarded, not merely a tine 
of Rs. 20 or 30 or 100. The Honourable the Railway Member said you will 
have to pay Us. 4 if you can get charcoal. It is a big if. You do not get 
charcoal easily. I do not blame the Honourable the Railway Member or the 
Trallf:portati(j·.l department for this. My point is, whether. one Member is 
repponsible, or &nother Member is responsible, or the Local, ,GovernIilent is 
responsible, the fact is that the public are sUfiering and we want to bring to tbe 
notice of the Government tbe difficulties which the public are suffering, and not 
what the merchants are feeling in' getting supplies. I have got no concern with 
the ruf'rchants. 1 want that I ahould be able to purchase from somebody, some 
quantity. About sugar: Government m,ade a mistake about f11W and the Central 
Govel'JUfit'llt di:l not give proper instructions to Provincial Governments, when 
they fixer! a r~  higb price for wheat and did not put a correspondingly high 
price for sugar-cane. The result was that the cultiT8tor does not find It profitable 
to grow sugar-cane and sell it at eigbt annas per maund, wbom he can sell 
wbeat at eight seers a rupee, and the prevailing price is six seers a rupee. 
Tha.t will certainly. induce him to divert all bis Ilnergyand fields lor the produe-
tion of wheat, ignoring 'sugar-cane. The result is that in many places, in Rolli-
kund a;ld Meerut divisions where gur and roo are mostly manufaetured there 
is a tug of war with",tbe people who supply sugar-cane. i am a zamindat and 
not a cuitivator myself, I have got a lot of tenants wbo grow both sugar-cane 
and wheat. " I find in several- villages of mine where there. was a lot of sugar-
cane grown, these people are not thinking ot growing sugar-cane to tbat ext.ent. 
They have ~  dE-serting snd there is difficuLty wbere to supply. Some' pooDle 
ara dragging towards tbe refined sugar, and other people want for'tbe manufac. 
ture of gUT. ~  ~ .  is going on because the ~r  have not been properly fixed 
and control prICe IS m tbe case of one commodity fixed, and tbe other commodity 
it:! not fixed on the same basis and on the sapIe ratio. The whole difficulty of 
Rugar supply is on account of . ~ wr?ng P?licy wbicb ~  been adopted byu tbf 
Government, and ~  that polIcy 1S reVIsed there wIll be difficulty next :rear 
also. 

. . As regards !;alt, I think there can be no; greater scandal than what tbe Gov-
ernment hn .. eommitted this ~  in the matter of salt. I am rr ~  here-I 
~  not }mow whom I am gomg t:o address, because tbe Transportation Member 
IR not lQ rr.~  of salt, and neIther the Commerce Member is here nor the 
Finance Member who are tbe oniy two persons interested in this subject. Gov-
ernmp.flt ha ve given instructions to .the District Ma.!?istrates to appoint agents 
to get thf3 wboll! supply of salt and distribute it. You know that the District 

~ r .. t,e is interest,ed nowaday, only in the !han who can give a little bit of 
help 1Il the Whr effort. Whether he can deal .... ith the· supply, or .wbether he 
knows nllyt.hing about thill ~  at all, or not whf't,her he h,ts got any money 
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in hid I ~  or not.-agencies have been given to· paupers who r ~ bring 
even Rs. 1,000 bdore the District Magistrate from their house. and they have 
been given ~ for the whole district. People could not get evell" two pice 
worth of salt iT} rrwmy places for their daily requirements. These agents. bec&uflL' 
they were paupers, they had no, money of their own, they wEl!e' not tradesmen, 
the ( WdrC not merchants, they knew nothing about business, they wanted to 

~ to lot of money, and they gave sub-contracts to other people after gettiug 
& lot of mOlle:,' in cash ~ their pockets. They wanted to get rich quick. If 8 
man wllnted tw.) lakhs of rupe\ls, you give him an agency of a district for salt and 
he' get'> two lakhs ,next day by sub-contracts. The sub-contractors c<¥De aud 
make aIrthe profit which ~  can do, and the difficulty is felt by the public. 
This i-,; H mOl;t scandalous state of affaIrs-to give this salt 'contract in, this 
manner to one or two individuals. What the ~  'ought to do is .. they 
must hava their own depots and supply salt to people who deal in salt in different 
places-Dot iu ODe tahsil. but there should be,distribtltion to the different villages 
in the tahsil and the small towns and not given to one man who gets about 20 
wag,mil a day or 2 wagons a day and he sells at the highest price. It has been 
brougllt to ~ noticf' publicly in one Garden Party that a General's wife had to 
pay a bribe of Rs: 3 in 'order to get half a pound of ordinary salt. As far as 
wheat is concerned, we cannot be satisfied and the public can never bE; satisfied 

~  th-.3 r r~  adopted by Government, Bnd with what is read out to us--
we ~ taken this step, we have appointed so meny people, there are about 
20,O()1) people in the offices sitting in front of tables, issuing different orders which 
are cODtradict.ory to each other, people not-Jmowing anything at all as to how the 
public iii feeling._ That does not satisfy the public at all. What the public 
wants i,. result:. What is 'the result that you have achieved? Government's 
justificat;c.,f) can be this that after a year they come to us and say, .. Look here, 
by our action we have done such and such a thing for you. " U you come before 
11S ami say that you have appointed 20,000 men to deal with this problem and 
th'lt YOIl hs've spent two crores of rupees on this, then we say that you have 
wa'gted Otlr money, you have taxed us for nothing, you have squandered our 
mone", and you stand 8S guilty persons before the public. You have done 
;absolutely nothing. What is the result of what you ·have done? In the beginning 
d the year, at thE:' harvest time, Government fixed the price of wheat as eight 
seer;; h1' a rupee for the whole year. Now, within two months they--changed 
the or k-:- and fixed ,the price as six seers for a rupee. ThE'n, t:bey went on 
purchasing and here I do not want to repeat what has already been said by Sir 
Abdul Halim Ghu2'.Davi. In short, they committed blunders after blunders and 
no'", the i' have eommitted another blunder by lifting the control altogether. 
There is no price control now. The day the .control was taken away, do you 
know w!J;l.i viliS HlP result? In a place like Lya1lpur wllere wheat used to be 
sold at Its two and annas four or Rs. two and annas thirteen and in any case 
~  ~ than 'Hs. three per maund, it began to be sold at Rs.' 10-6-0 per maund. 
Thill I heard 011 the radio _only day before yesterday. Now, when you fixed the 
r ~ of whe.i. at It!::. five per maund at other places, it was being sold at Lyallpur 

at Rs. four 11, maund. 
' .. 

Sardar Sant Singh (West Punjab: Sikh): The price of wheat was 1ixed at • 
at Rs. five per maund. , 

Sir Muhammad YaD1iD. XbaD.: My friend comes from Lyallpur ana 1 accept his 
~ . But the PrlC£:: of wheat there now is Rs. 10-6-0 per maund. ,To 

whom have you given this pro:t:it ? For whq,se sake this generosity has been 
shc,v;n by the Government? That is what I want to know. For whose benefit 
was that ordbr passed that wheat shall not be sold at 8 higher price than Rs. five 
per waund and for whose sake it is ~  You had to satisfy the cultivator 
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because the Punjab Governmentaaid that the agriculturists of their province 
will not ~ satisfied unless you fixed that ratio. You consented to their request 
Jl.nd you ought to have forced the ~  Government that they must enforce 
the law. Sir, the Government of India have become ~ 1Bughing-stook of the 
. whole cOUlJtry. That is why the confidence in the present Governmt>llt has 
baen lost There are many things which have .been attributed towards tt-e 
.causes ~ agitation and diRturbances but we cannot ignore that there was also 
the element of ~  mistakes committed by the Government in respect of the 
food cont.rol and the questioI. of food supply. People began to ~ r and they 
,did not know what to duo Of course, other people took advantage of the agita· 
tion whiCh was in the, minds of the public. The other side took advantage of 
the situation with« the result that your employees who are getting small salaries 
.CQnllot make their both ends meet. Sometimes we cannot get a seer of whea' 
in the whole market. There is another ridiculous thing and that is the ord!"r 
of rationing .... In Meerut, the place where I come from, the rationing order b.l.yS 
that two ouncl'.'; of wheab..flour will be given to every child up to the age of 14 
and four· ounces of wheat flour for every adult in the whole day. Of COUl'se, 
it may be all right for my European friends who eat meat, vegetables, fish, eggs 
and other things and just a piece or two of bread, adding putter to it. That 
is ~ English food. But so far 88 the Indian food is concerned, the whole thing 

~ of wheat, other things ~ just as butter is to the English food. Thel 
are mera luxuries. but the staple thing is wheat. And now you are giving u. 
only foUl' OUllce£. ot wheat per man per day. Think of the feeling you have 
created in the mind of the public. A,nd 'why should the Congress fail to take 

~  of all these mistukes you are committing? Have you got anybody in 
the public who is siding with you? Is there any section of the public which is 
with the Government and which has got the confidence of the Government? 
\Vhum have the Government taken into their confidence? There may be poli-
tical differences between Parmes and Parties and Government may be' exploi4..ing 
them .  .  .  .  .  .  " . 

Mr. President (The Honourable Sir Abdur Rahim): Honourable Member', 
r ~ is up. . 

Sir JluhammAd Yamin Xhan: Unless the Government sets up Don-official advi-
sory bodies and takes non-officials into their confidence, it wilr not be able to 
remove tha difficulties of the public. You should remove the idea from your 
mind th-::t people who sit with high salaries in their offices can come to your help 
or ~ ~.. They will never be able to help yau. Within a year or two you will 
have to gIVe an answer for what you have done and you will not be able to 

~  YOUl'se!f creditably if yofJ persist in this policy. 

~ .Bahadur ~ .  Ghulam Xadir KuhammAd Shahban(Sind Jagirdari\ 
and Zammdars: Landholders): Sir, the matter which has been causing serious 
concern throughout India is the food position. Various causes have led to au 

~ shortage of foodstuffs; the consumer is hit hard6J3t. With a considerable 
fall m the purc?asing power .of the rupee, the lot of nillions of Indians, whose 
level of subsIstence even m the best of times is probably the lowest in the 
~  h'!s .become worse still. . §upplies are scarce and prices are soaring high. 
It; IS a trwsm to say that war can be -won not only on the battlefield but also 
on th", home front. Let us not forget the IE\8sons of the last Great War which 
Germany IOilt. Apart fr?m the otheI' factors, the home front collapsed fOl 
~ r lack of ~r r ,feedmg of the people. The food problem may be divided 
lllto ~r  sections, production, conser.vation and distribution . . 
011 .the first point. I need not·.say much ~  I understand the Government 

of IndIa ~ already put into operation certain meaSures whereby the acreagf> 
and output will be considerably increased. What has been achieved so far is 

• .. 
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not enough. Mort' land will have to be brought under cultivation and better 
~ methods ~  with a view to obtaining a bigger yiold. Government will, I 
hope, not relax theil' eff()rts in this direction or rest on oars in: the belief that 
th"lre_ remain" l:otbing more to be done. 

COl;servaticn of foodstuffs is an important problem. In a country which is 
predominantly agricultural, it is a pity that one has to see and hear about !lcut-e 
shortage. It is no doubt true that the global war has put It gre.at strain 'upon 
all countries including India in· the mn Her of food supplies. The defence ::<er-
vices in this suo-C'ontinent and those in the Middle East and th(j Eastern borders 
of India have their reqllirements to be met. But as I' said before, we must 
never ~  sight ur the importance of preserving the borne tront at its m!lximllID 
level. So long as civilian needs of foodstuffs, cloth and other. ~ .  of life: 
are not fulfillrd. there should be no scope whatsoever for any export from India. 
If it bec.;Jrr ES !,ceessar:v, Indian produce will have to be "upplementad by imports 
from abroad. I need hardly emphasise this ~  of the nrohlem, because 
unless it is appreciated to the fun and 'measures· concerted towards feeding the-
civilia:l population in India /ldequately, the consequences are likely to he 
disastrous. 

.  I now come to the third point, namely, distribution. Rationing of supplies-
'tpe!l.fS to be on the lips of everyone. It would solve most of the difficultios 
.  L if; could be introduced. systematically and worked successfully. I have read 
in the paper" that it. some of t.he Indian States, rationing of foodstuffs and oth!'l' 
r ~  ~ met with conspicuous success., It is a system, therefore, well worthy 
of scrutiny and adoption on a wide scale if found feasible. If everyone is 
assured of a quota based not on whut a dyspeptic, diabetic or ascetic would 
consume but on what an average normal healthy person requireil one 
of the in,portant factors towards a sll.ccessful issue of the struggle 
:n wbien almost the entire world is engaged would have been 
ensuted. In f:ach district, city, town and village there should be 
Food BOIirdl'; composed of Government. officers, non-official representatives 
of trade and panchayats, societies or anjumans, as well as of growers; 
zami'lOt·t'S and (;onsumers. Black markets have played havoc and hoarding has 

~ ~  I{T'Pl\t hardship on t,he public many of whom are on the border line of 
• starvation. If all interests are represented on such Food Boards much of the 
prevailing turmoil and tribulation would be reduced. if not entirely eliminated. -A. • 
carefully thought out plan which involves obtaining food and other requisites 
from a sllrplu'> part to a deficit place, watch over those whose greed and rapacity 
kn0w no bonnds and spare neither friend nor relation and whose activities in 
trying to squeez-'\ more out of the needy, public require to be sternly curbed 
even to the point of condign punishment, and proper distribution 'of the neces-
sities of ~  including fuel and cloth, will have to be initiatcd and executed 
with vigour if the public morale is to be kept up and the war effort is in conse-
quence to be r r~ up. The importance of thinking ahead, planning in I I ~  

and taking quick decisions and prompt action much in the same way as a weIl-
Ng-wised apd well· conducted commercial office does, cannot be over-rated. This 

~  mean cutting do\m some of red-tapism. 'But it would be 'well justifk'l if 
go').l result& ar,' to ensue. . 

Actually thn subject of proper distribution of food gtuffs throu'ghout the. 
country, according as the needs pf each are, can be easily and suceess£uUy 
handlei only b." [j central machinery organised on  a sound and thorough basi'!. 

This machinery can ascertain the production in the country, its need, the 
produdir,1l i'l each province and the needs of all provinces so that it can be 
p,asib' 2scertained as to which prov1nr.es are surplus area. so far as food stuffs ~r  
concemed ~  which are deficit  ones. Without this centrally organised machi-
nerv it wilt be for instance difficult, for a deficit province (say Bombay), to ensure 
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udequate suppiies for its needs. To ~  means whereby food-stuffs are,easily 
and promptly distributed to r~  whiCh. do not r ~  enQugh from places 

~  ardknown to have suffiCIent exportmg surplus, IS not an extremely hard 
task. 

O'nce these difficulties of ensuring supplies through ~r  agencies to 
consumIng area are (:)vercome, the problepl of price control could be tackled as it 
should be. So far this can only be achieved by Governmsnt itseli stepping in ~  
buying fro:n surplus areas ~  transporting it to ~ r  according. to 
thcir aSl'E'rtained needs. PrIVate . ~  has to be eliminated. 

The general, eOlllpluint of public is that eontrol of prices has only benefiWci 
Governme.-.t by enabling them tQ secure supplies for the army and factory hands 
at controlled ratcs. The general public has remained and still remains at the 
mercy of the profiteer and of the, black market. The inev.itable conclusion' is 
that price conird can ,be successfully enforced by Government machinery and it 
camu)t, be denied that the existing administrative machinery in this C'ountry is 
hopelessly inadequate to tackle this gigantic task. But it isappareut that ill 
ordl·r to see that the public secures its legitimate requirement throughout aE 
ardas at controlled prices, the distribution of all stuff should take place through 
Government or semi-Government agencies. This means Government Depots 
and Govt'rmnent Shops in all localities, are to be opened and to obviate hoarc1ing, 
a system of rationing cards is to be introduced. That appears to be the only way 

. of ensuring I,flore or less perfect r ~  of food-stuff. 

~ lUaDDel' in which food situation can be eased is' to endeavour, Lo 
arrange for import of foodstuffs from abroad, which may at least takeoff the 
burden (,i'military supplies from the country. 

Seth Ylituf. Abdoola Haroon (Sind: Muhammadan Rural). Sir Muhammad 
Yamlll Khan haB struck a very fine note. We had a debate in this House Oil u 
lnatt:1r d vital interest for the last two days, not only for building up the plorale 
of peop:a but €iI!O to'improve their economic condition. But, Sir,_ I am sorry 
to find that Honourable Members on the Tr,easury Benches are not to be found 
here. It shows how little interest they take in the debates. I find that only 
one Mt\mber of the Executive Council is present, bOut I submit that this importam 
sul'Ject should he the concern of the entire Executive Council. 

Th.e Honourable Sir Bdward 'Benthall: Two members on the Government 
Benchus have already spoken. 

e_ 

Seth Yusuf Abdoola H&tooJ1: Then they have gone out after making their 
speeche3. • 

Mr. President (l'he Honourable Sir Abdul' l{ahim): 'l'hey'have got other busI-
l1eS8 to attend to, It hRs never been the practice for 'all Members of the Execu-
tive Council to be present at the same time. 

Seth Yusuf Abdoola BarooJ1: Sir, 1 think Sind has been the most fortunate 
provinc" in India regarding the food prolJIem. ltu-st of all I would touch on the 
probl':lUl of sugor. Sugar is distributed through Sugar Controller in India. 
Every province gets its quota. In other provinces ihere is no arrangement. But 
in Sind arrallgement has been made for distribution a,nd I ~ the Government 

. of India will t;uh note that 811 «hUlllple should be set in other provinces as it 
has bt" 11 ~ ill Sind. In Silld Province, the Government has compelled ~ 
sugar dealers b form into a Syndicate. They get their quota from the Central 
Government, and the Syndicate then issu'es rationing cards to hotel managers, 

e • 
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retail dealers, halwais and others, these then receive their sugar aud so it is 
distribute'! in the Province . That is why there is no hoarding in Sind. In 
othc:'- Provinc"" y,)U find hoarding, because· the Central Government simply gi\fes 
the sugar to big dealers who do not distribute it accordi'ngly. Sugar disappears 
at once because there is no Syndicate and there is no office maintained. 'fhlwe-
fore, I would suggest to Government ~  they should ask the Karachi sugar 
'Syndicatt' b send their representatives to other r ~  also und to have ;;ueh 
,Syndicates established there. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member 
can contiltue his speech on the next day when this subject comes up. The House 
will no';\' adjourn. 

The ASf'embly then adjourned till Eleven of the Clock 011 Thursday, the H:ltlI 
February, 1943. 
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